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7691
LOK SABHA
Friday, September 11, 1959/Bhadra 20,
1881 (Saka)

—

‘The Lok Sabha met at Eleven of the
Clock

IMr Dzrury-Speaxer in the Chair]
ORAL ANSWERS TO QUESTIONS

Will the Minister of Beientific Re-
ssarch and Cultural Affairs be pleased
to refer to the reply given to Un-
starred Question No 2272 on the 23rd
March, 1959 and state:

(a) whether the construction of the
mational museum building in New
Delhi has since been completed; and

(b) if so, whether the museum has
‘been removed to this new bulding
from Rashtrapati Bhawan®

The Minister of Scieatific Research
and Cultural Affairs (Shri Humaywn
Kablr): (a) and (b) No, Bir

Shri Subodh Hansda: May I know
whether it 13 & fact that foreygn

—_—=
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will be complete. May I know whe-
ther that has been dome?

Shri Humayun Kable: No, Sir. I
regret that it has not been done The
Central PWD now tell us that it
will be completed by the 31st Decem-
ber, 1959

Shri D. C, Sharma: May I know if
this National Museum will have an
advisory body of 1ts own? If so, what
will be 1ts nature?

Shri Homayun Kablr: This ques-
tion 1s specifically wbout the building,
but I can answer that. It will have
its own governing body It will ulti-
mately be set up as an autonomous
organisation

hms been divided?

Shri Humayun Kabir: The building
will be constructed in four phases.

Shri R. C. Majhi: May I know whe-
ther the coastruction is alresdy

50 Actually, at one stage we

Perssanel
+
Shri Barman:
*1384 Shri Subodh Hanada:
Shri 8. C. Bamanta:
Shri Bhakt Darshan:
Delencs



facilities for the children of the per-
sonnel of the three services have been
finaliged;

(b) if so, the detalls thereof; and

(¢) whether this has been imple-
mented?

The Depaty Miniser of Defente
(Bhri Raghttramainh): (a) to (c). A
statement is laid on the Table of the
Lok Sabha. [See Appendix IV, an-
pexure No. 83.]

Shri Barman: What are the reasons
for keeping the three funds for the
three Services separate? Has the
concurrence of the three Services been
obtainéds

Shri Raghyramaish: Yes, Sir, This
bhas been constituted with the absolute
approval of the three Services. They
thought that it would be best to keep
it so considering the composition.

Bhri Barman: By what time is the
wcheme for the others, that is, other
than officers, expected to be finalised
and by what time it will be imple-
mented?

Shrl Raghuramaiah: The matter is
under active consideration at the
Bervices level. So, it will take some
time. It iz difficult for me to say as
to when exactly it will be ready.

Shri Snbodh Hansda: May 1 know
whether children in any
tution in India will be able to

while that for the Other Ranks
not yet been finalised? I think
should have been given

some
Shri Raghuramaish: Both
come in but it 30 happened that
was faken up first, It
on the recommendation
Bervices.

Shri Tyagi: How many sch
proposed to be opened and has |
decided that the curricula
medium of education in all the
will be uniform?

:

§
3

..E. a
gfs of

gﬁ

remove a
scheme does not contemplate opening
of any new schools. It contemplates
the grant of a certain amount to each
day scholar and the grant of a certain
amount to each boarder, as stated in
the statement, to be given to the boys
and girls of the officers concerned
wherever they may be studying.

Shri Tangamani: We find that the
scheme for the children of commis-
sioned officers will come into force
from the 1st October, 1950. May we
know whether the scheme will come



b
{

: Now according to him
boys will be in local schoois,
tever type of schools they are. 1

Bhri Ragharamainh:
schemes have been under considera-
tion of the Defence Ministry from
time to time. After considering .lll

notice about it [ will be very glad
to furnish the information.

Shri Tyagi: My point is that I want
to know as to what will happen in
the case of u student who was read-
ing in one place where Hindi is the
medium....

Mr. Deputy-Speaker: The hon.
Minister says that there might be a
separaie scheme and if a fresh notice
is given to him he will find it out.
He cannot answer that just at present.

Shri D. C. Sharma: May I know if
the scheme will be administered
deparinlentally or whether any inde-
pendent board will be set up for
managing it?

Skri Raghuramaiah: This will be
under the Charitable Endowments
Act and it will be wdministered as
now contemplated by a committee.
The management and administration
of the funds will be vested in & com-
mittee consisting of the following:

(1) Adjutant General.

{2) Directer of Personnel Ber-
wices.

there will not be any exclusive atmos-
phere for the children of officers of
the Defence Services who take the
advantage under this scheme because
if that happens probably it may not
be in the larger interests?

Mr. Deputy-Speaker: It is a diffe-
rent thing altogether, namely that
children ought to be helped wherever
they may be studying. There is no
question of a different atmosphere
exclusively.

considered the advismbility of the
children of officers being automatically
admitted in any school because when
an officer is transferred to some place
he finds that the door is banged for
the admission of his children in
schools in any part of India? Has ha
considered that proposal along with
int?

Mr, Deputy-Speaker: That would
be considered. Next question

Oil Exploration in Punjab
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(b) whether it has been found com-
mercially feasible to exploit oil in
these areas; and

(c) if so, to what extant?

The Minister of Mines aad Oll
(Bhri K. D. Malaviya):(a) Janauri:
The results of the seismic refraction
survey which has been completed
recently are being computed.

Bathula: The Bathula deep well
No. 1, is under production test to find
out possibility of oil and gas

(b) It is too early to say.
(c) Does not arise.

Shri D. C. Baarma: What 15 the
Iatest position with regard to explo-
ration at Bathula? Is it still continu-
ing or has it been given up?

Shri K. D. Malaviya: The drilling
of the deep well No. 1 has been com-
pleted. It was completed about four
or five months back. I do not remem-
ber the exact month. After the com-
pletion of the well it was discovered
by instrumental investigations that .n
this well there are about ten or twelve
different layers which are worth
investigating by perforating the hori-
zons and producing gas or oil. Usually,
we start from' the bottom. Before
these tests are started, lots of prepara-
tions are made. The well is cemented,
casing is Jowered. It takes two or
three months. After that, one by one
each layer is perforated and we have
to wait for about 8 to 12 days or
sometimes 15 days for saline water to
come from each of the layers and then
to reject it or get oil or gas. In this
process, we are just now engaged. The
bottom lowermost horizon has been
tested and after saline water test, it
has been rejected. We have plugged
it and come to the second. These two
lowermost horizons were not of very
much hope or interest. Higher up, we
are going to test and it will take
another 6 or 8 weeks to complete all
horizon tests from Bathula Well
1.

8bri D. C. Sharma: May I know....

%

Mr. Doputy-Spaaker: After the long
statement, there ought to be no
supplementary.

Shri K. D. Malaviya: That is what
I thought.

8hri D. O, SBharma: I have so many.
May I know which foreign Consultant
is helping us so far as these investi-
gations in Janauri are concerned?

Shri K. D. Malaviya: Not a single
foreign personnel iz helping in the
investigations at Janauri. Indian
technicians areé doing it. The seismie
test has been completed and the data
are being interpreted.

Shri Hem Barua: May 1 know whe-
ther it is a fact that the Junauri
structure extends from the plains of
Punjab round about Hoshiarpur to the
Himalayan foothills in the Kangra
valley and if so, whether this initial
geological survey that we conducted
was conducted all over the area or
was it limited to particular places?

Shri K. D. Malaviya: This long
Janauri structure has been mapped
out geologically by the Indian team.
After that, at various places where
the techmiczans think nvestigations
should be pursued, those separate
areas will now be taken one by one.
Just now we have taken up seismic
investigation ie. (by sound method).
It haz been completed. We have to
interpret the duta.

Bhri Daljit Bingh: May I know what
ateps have been taken in starting
drilling operations in Janauri and
when it is expecled to start?

Shri K. D. Malaviya: Drilling in
Janauri will only start after compu-
tation of seismic investigations is
completed and it is found hopeful and
encouraging.

Aboriginal Tribes in Andaman and
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and will be laid on the Table of the
Sebha when received.

Bhri R. C. Majhi: May I know what
are the main ameliorative measures

that have been taken?

Bhrimati Alva: We have laid a state-
ment on the Table of the House
There are seven in all Shall I read
them?

Mr. Deputy-Speaker: No, no The
statement has been laid

Shri R. C. Majhi: May I know
whether the tribes living there are
not recognised as Scheduled Tribes in
the Constitution (the Scheduled Caste
and Scheduled Tribe Orders) =and
whether they are entitled to get the
facilities which are provided in the
Constitution for the Scheduled Castes
and Scheduled Tribes?

Bhrimati Alva: They are declared
as Scheduled Tribes. It 13 3 recent
order.

Shri B. K. Gaikwad: May I know
what attempis the Government have
made to mmprove the economic condi-
tions of the aboriginal tribes m
Andamans and Nicobar?
Shrimati Alva: A number of
schemes have been started under the
Second Five Year Plan With your
I would read out the
9 schemes: Tribal welfare schemes—
the usual schemes.

Mr. Dopaty-Speaker: Are they con-
tained in the statement?

Shebmati Alva: Yes, Sir. That is
also given in the statement.

Mz, Deputly-Speaker: Then, need not
Be resd out.

Shri Subodh Hansda: May I know
whether any sttempt has been made
for better housing of these tribes?

Shrimatl Alva: That comes under
the welfare schemes

Shri 8. C. Bamanta: Is it not a fact
that the Ministry of Scientific Research
and Cultural Affairs 15 carrying on
resemrches on aborginal tnbes in the
Andamans and has given suggestions,
and may 1 know whether those sug-
gestions have been taken into com-
mderation?

Shrimati Alva: In the Andamans,
there are several tmbes out of which
the most progressive tribe 13 in the
Nicobar islands There are Anda-
manese, Jaravas, Onges, Shompens
and Nicobaris In the Andamans, the
Jaravas are far away They are forest
dwellers The others are also forest
dwellers With the Jaravas, we have
no contact at all

Bhri BE. C. Majhi: When was the
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Starred Question No. 1937 and 1955
on the 21st April, 1959 and state:

(a) the nature of progress made so
far in the manufacture of trucks and
tractors in Ordnance Factories;

(b) whether production has begun;

(¢) what percentage of the compo-
nents of the produets is wholly Indian;

(d) whether any request for the
purchase of the tractors has heen
received; and

(e) if so, the action taken thereon?

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) to (¢). A
statement is laid on the Table of the
Lok Sabha. [See Appendix IV, an-
nexure No. 84.]

Shri Ram Krishan Gupta: In the
statement I find that a large order for
the supply of tractors has been
received from the Ministry of Re-

habilitation, Ministry of Steel, Mines "

and Fuel and the Rajasthan Canal
Board. May I know how far their
requirements have been met so far?

Shri Raghuramaiah: So far as the
Rajasthan Canal Board is concerned,
we have only had an idea of their
possible requirements. We have not
so far received any final order. But,
we have received firm orders from the
Army and the Rehabilitation Ministry.
It is 351 numbers. But, this has to
be spread over roughly three years.
We have so far supplied 38 tractors,
20 for the army and 18 for Danda-
karanya.

Shri Ram Krishan Gupta: In the
statement I find that the balancing
plant required for the production of
trucks and tractors has been ordered.
What is the cost and capacity of this
plant?

Shri Raghuramaiah: All these
details were already give in the earlier
answers and the statements made in
the House from time to time.

Shri Ajit Singh Sarhadi: I find
from the statement that the percent-
age of indigenous content in the
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tractors at present is 5 per cent. What
would be the burden on foreign ex-
change for the deliveries of tractors
that would be made this year?

Shri Raghuramaiah: It depends on
the number of tractors that are to be
imported. If the hon. Member wants
to know the production cost price, I
can give it. I do not know whether
that is what the hon. Member wants.

Some Hon. Members: Yes.

Shri Raghuramaiah: Production cost
price, according to present informa-
tion, for a D 120 tractor is Rs. 1,086,700
per tractor. For a D 80 tractor, it is
Rs. 71,200.

Shrimati Renuka Ray: May I

know....

Mr. Deputy-Speaker: I shall first
call those Members who have given
notice, Shri D. C. Sharma.

Shri D. C. Sharma: May I know if
the Minister has received any report
about the performance of the tractors
and if so, what is the kind of report?

Shri Raghuramaiah: Our report at
present is quite favourable.

Shrimati Renuka Ray: I would like
to ask the hon. Minister this. He said
that 30 per cent. of the components
are made in India. It does not include
any important items such as carburet-
tor. When do the Government expect
to be able to nearly manufacture a
few of the important component parts
in this country?

Shri Raghuramaiah: There is a
graduated programme as already
indicated in the House. I shall state
it again: first year 30 per cent.; 2nd
year, 50 per cent.; 3rd year 70 per
cent.; 4th year 80 per cent.; 5th year
90 per cent. The more complicated
parts will naturally take more time,
but within the ambit of the pro-
gramme already indicated.

Mr. Deputy-Speaker: Shri Vidya
Charan Shukla.

Shrimati Renuka Ray: When do you
expect to manufacture carbu-
rettors....

y £ -
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production of tractors, civil require-
ments are also considered, or only the
defence requirements are considered?

Bhrl Raghuramalah: All require-
ments are, and will be, considered as
and when they arise

(b) if so, particulars of the clause;
and

(c) whether there have been any
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fact that some of the cement that was
supplied by one of the factories near-
by was found to be of inferior quality
when we tested the core, but that is
n the rolling mll section That, un.
fortunately, has retarded to a certamn
extent the progress of construction

Bhri Sopakar: May I know if suffi-
cient precaution 1s taken to see that
the same defect which has occurred
in the first blast furnace causing a
shortfall in production does not take
place m the case of the second and
third blast furnaces when they are
constructed?

Mr, Deputy-Speaker: Does he expect
that the answer would be ‘No'.

Shri Sapakar: My question 1s if suffi-
cient precaution has been taken

Mr. Deputy-Speaker: Government
would always say that sufficient pre-
caution 1s taken What 13 the signi-
ficance of the question?

Expansion of Harness and Saddlery
Factory at Kanpur

°1570., Shri Keshava: Will the
Minister of Defente be pleased to
state:

(a) whether there is a proposal to
sxpand the Harness and Seddiery Fac.
tory at Kanpur and add a boot section;
and
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(b) how does this feature affect the
small scale industries in the locality?

The Deputy Mimister of Defemco
(Shri Raghursmaish): (a) Yes, Sir.

(b) It 1s proposed to undertake
manufacture for the present only half
of the annual requirements of boots
and the other half will be obtaned
from trade through the Director

General of Supplies and Disposals in-
the normal manner

The production in the Ordnance
Factory is not lkely to affect the
Small Scale Industry as it will only
be a very small percentage of the

total quantity of boots produced by
that Industry

Bhrt Keshava: May I know whether,
consistent with our pohcy of en-
couraging small-scale industry and co-
operation, any attempt at all was
made to secure the supply of goods
from the small-scale industry and the
co-operatives?

Bhri Raghuramaiah: The point here
is that in the supphies got from the
trade we noticed various defects,
First of all, there has not been any
uniformiuty, and there have also been
other defects, but more than that, we
have found also idle capacity in this
particular factory In fact, a num-
ber of workmen are officially listed as
being on idletime. Considering all
these facts, we have thought it ad-
visable in the interests of the country
to have boot manufacture from this
factory But as I have already ex-
plamned, 1t wall only cover a fraction
of the supplies by the small-scale in-
dustries making boots in the country.

Shri 8. M. Banerjee: May I know
when thig plant 18 Likely to be estab.
lished, and whether the foreign ex-
change difficulties in gettng the
machinery from Crechoslovakia have
been overcome?

8hri Ragharamalsh: I think all the-
difficulties are got over, and we hope-
to have this as soon as possible.

Skri 8 M. Baperjes: May I know
the eapacity of this plant, and the-
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number of boots likely to be manu-
factured per month, and the employ-
ment potential?

Shri Raghuramaiah: As I said, now,
it will be confined to the manufacture
.of about a lakh numbers,

Mr, Deputy-Speaker: He wanted to
know the employment potential also.

Shri Raghuramaiah: I have not got
those figures,

Shri M. R. Krishna: The hon. Minis-
ter has just stated that the boots pro-
cured from the small-scale industries
were found to be inferior. May I
know the number of boots so far
secured by the Defence Ministry from
the small-scale industries?

Shri Ragburamaiah: The annual re-
quirements of the Army stand at
about 2 lakhs pairs of boots.

Shri N. R, Muniswamy: May I know
whether in the boots section that has
been added in this factory, cost ac-
counting has been done, and if so,
how the cost of production of a pair
of boots compares with the market
price?

Shri Raghuramaiah: We have work-
ed out the figures; the production cost,
will be a little over what we now pay
to the civil trade, It is stated that
the average price per pair of boots
produced in the civil trade is Rs. 1T,
in the case of the boots that are pro-
duced here, it will be slightly on the
increase, that is, about Rs. 18.46. But
the total benefit to the Defence
Budget will be round about Rs. 6
lakhs, but because the overheads of
the factory will get reduced, overall,
there is a benefit to the Defence
Budget to the extent of about Rs. 6
lakhs.

Geological Survey for Sulphur

#1373. Shri Raghunath Singh: Will
the Minister of Steel, Mines and Fuel
be pleased to state whether to find
out new mines of sulphur in India the
Base Metal Unit of the Geological
Survey of India has decided to carry
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out detailed exploration in Bihar,
Mysore and other parts of the
country?

The Parliamentary Secretary to the
Minister of Steel Mines and Fuel (Shri
Gajendra Prasad Sinha): The Base
Metal Unit in the Geological Survey
of India was set up with a view to in-
tensify investigations pertaining 1to
base metals, e.g., copper, lead and zinc.
These ores ordinarily have a propor-
tion of sulphur content in chemically
combined form, which, under suitable
conditions of metalurgical treatment,
can be obtained as a by-product. The
Base Metal Unit proposes to carry out
detailed exploration for sulphide ores
in different parts of the country in-
cluding Bihar and Mysore, etc.

Shri Raghunath Singh: May I know
the consumption of sulphur in India,
and whether we are self-sufficient in
sulphur?

Shri Gajendra Prasad Sinha: The
import in 1958 was near about 2 lakhs
tons, but mostly, for our total con-
sumption, we have to depend upon
imports.

Shri Raghunath Singh: May I know
the amount which we have paid for
these imports?

Shri Gajendra Prasad Sinha; I am
not in a position just now to say the
exact amount of foreign exchange
which we had to pay for it, but I
have already stated the quantity
which we had imported in 1958.

Shri Shree Narayan Das: May I
know whether any programme has
been prepared for the exploitation of
this element in Bihar?

Shri Gajendra Prasad Sinha: The
programme is already there, and ex-
ploration had been started long before;
we have already proved 9 million tons
of pyrites in Bihar, which are the
main source for sulphur production;
we are also doing exploration in other
States where it is in the preliminary
stage.
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Sbri T. B, Vittal Rao: The hon Par.
Tiamentary Secretary has szaid that §
million tons of pyrites have been
proved in Bihar May 1 know when
we shall be able to exploit these de-
posits?

Shri Gajendra Prassd Sinha: A com.
pany 1s going to be formed, which
will be in the public sector; the in-
vestigation 1s also going on simultane-
ously; it will still take some tume to
complete the thorough investigation

Shri T. B. Vittal Rao: May I know
the epproximate period that 1t will
take?

Ovgl Answers TS

Shri Narasimban: Mey I know the
tania of that bodyt

Mr. Doputy-Speaker: Next question.

Advisves againgg Foodgraing
+
Shrl §. M. Banerjee:
Shri Sadksn Gupin:
*1374. { Pandit Munishwar Dytt

Upadbysy:
Shri M. L. Dwivedi:
Will the Minuter of Fimance be
pleased to state:

(a) whether any new restrictions
bave been 1mposed on sdvances

agunst foodgrains by  scheduled
banks, and

{b) if so, the nature of the restric-
tions unposed particularly n the case
of rice and paddy?

The Depuiy Minister of Fimance
;&MWM Sinha): (a)
es

(b) A statement giving the requisite
information 1s placed on the Table of
the House. [See Appendix IV, annex-
ure No, 85].

Shri 8. M. Banerjee: May I know
the total amount advanced by various
banks against foodgrains during 1958.
59, and to what extent 1f has now been
reduced?

Shrimati Tarkeshwar] Sinha: I can
give the figures from month to month
in 1859. In January, 1t was Rs. 960
erores.

Mr. Deputy-Speaker: Is it not avail-
able 1n the statement?

Shrimati Tarkeshwari Sinha: No,
this information 1s not contained im
the atatement

In Pebruary, it was Rs. 11-14 crores,
in March Rs 1140 crores, in April
Rs 11'64 crores, n May Rs 1620
croves, and 1o June, Rs. 1708 crores.

Skri Shreé¢ Narayaa Des: May I
know how these adwances givem in

1939 compare with the advances given
in 19387
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Shrimati Tarkeshwarl Staba: They
are less,

Shri Tangamani: May I know whe-
ther there is any special reason why
130 per cent. of the advances given
in 1938 are being made available
against paddy and rice stock for the
Orissq merchants?

Shrimati Tarkeshwari Sinha: What
advance?

Bhrl Tangamani: In respect of
paddy and rice, so far as the Orissa
State is concerned, now, the advance
will be about 120 per cent. of what
has been advanced in 1938, Is there
any special reason why the percentage
of advance has increased?

Shrimati Tarkeshwarl Sinha: So far
as the paddy area is concerned, that
is, mainly, Orissa and Andhra Pradesh,
the need for allowing additional
credit facilities is due to the fact that
in Andhra Pradesh and Orissa, they
are required to hold stock on behalf
of Government,

Shyi Tangamani: [ wanted to know
about Orissa.

Shrimati Tarkeshwarl Sinha: Mostly,
this is the guiding consideration on
the basis of which the advances have
been increased.

Shyf Morarka: May I know whether
any comparative study is made of how
this expansion of credit against food-
grains affects the prices of the food.
grains?

Shrimat! Tarkeshwarl Sinha: Cer-
tainly, this is under constant study.

Shri Morarka: May 1 know where
the data of the studies are available?

Shrimati Tarkeshwarl Sinba: The
Reserve Bank is continuously making
the inquiries and collecting the data;
this is a continuing process.

Ofl Survey in Sanrashira
+
*1375 Shri Tengamani:
{lkll.l.a'!lllm

Will the Minister of Steel, Mines
ang Fual be pleased 1o state whether

ence of il in the Gohilwad District of
Saurashtira?

The Parliamentary Becrelary tp the
Minister of Stee)l, Mines and Fuel
(Shri Gajendra Prasad Sinha): The
region is being investigated by the
Geologists of the Ofl and Natural G
Commission,

is
mentioned in this question is ]
in the map entitled ‘Distribution of
Geological Field Parties in 1957-58".
May I know whether this party start.
ed the survey in 1857.58, and if so,
how long they will take to complete
the survey?

The Minister of Mines and Ol (8hri
K, D. Malaviya): We started with a
single party in 1867.58; now, as the
systematic geological oil exploration
goes ahead, we have increased the
number of persons. Geological in-
vestigation is the first part of oil ex.
ploration, and we hopc we shall soon
finish it, and then go ahead with the
second part of oil exploration, namely,
geophysical investigation.

Shri Tangamani: In view of the fact
that there is a possibility of the exist.
ence of an underground long belt of
oil on the coastline, will this survey
be completed and chemical examina-
tion of the subsoll made?

Shri Tangamani: The ares that
No.
7

done. But as our investigations
ceed further, we shall be able to know
more about it.

Shri Narsyanankuity Menon: Direct.
1y related to the exploration going on
in different parts of the country Is
Government’s proposal to revise the
petroleum concession rules,
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Sbori T. B Vittal Rse: The hon.

other type of survey?

Shrl X. D, Malaviya: There are
three proceases of investigation for oal:
first, geological; second geophysical
and third, drilling, Geological inves.
tigations which include mapping all
those things are well.nigh being com-
Ppleted for thizs area

Mr. Deputy-Speaker: Next guestion

Shri Tangamani: May I azk one
more question® It 1s about a specific
place. Villagers are coming in depu-
tation in connection with that

Mr. Deputy-Speaker: I have glready
called the next queston. He wnll
have another opportun ty later

Council of Sclientific and Industrial
Research

*1378. Shri Narasimhan: Will the
Minuster of Scientific Research and
Cultural Affairs be pleaséd to state:

(a) the present procedure followed
in placing information concerming the
accounts and audit reports of the
Council of Scientific end Industrial
Research before Parhament; and

(b) whether the Council of Scienti.
fic and Industrial Research wiil be
converted 1mto a8 statutory body?

The Minister of Scientific Research
and Cultural Affairs (Shri Hamayun
Kabir): (a) The accounts of the
Council of Scientific and Industral
Research as certified by the Comptrol-
ier and Auditor General together with
the audit report thereon 15 forwarded
annually by the Council to the Gov.-
ernment of India and the latter causes
the same to be lmd before the Parha-
ment,

(b) The matter is under conmdera.

ton.
Shri C, R Narasimbhan: Is it not a
fact that the Public Accounts Com-
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mitiee have reported on this twice

accepted and said that it will be done
when we receive the report.

Shri C. K. Narssimbhan: I am refer-
ring to part (b).

Shri Humayun Kabir: It is true that
the Public Accounts Commuftee have
reiterated that recommendation. The
Governing Body of the CSIR, which
15 also an autonomous body, unani-
mously disagreed with it on two
occasions But as the recommenda.
tion has been reiterated by the Com-
muttee, we are placing 1t before the
Governing Body at its next meeting
on October 17,

Shri Shree Narayan Das: May 1
know whether the working of this
organisation has been reviewed by
any departmental commuttee or any
person appointed for the purpose' If
50, what 1s the result of that review?

Shri Humayun Kabir: No review as
such has been made, but annual re.
ports of the CSIR are available. The
Governung Body and Council meet %0
review the work of the laboratories
and the Council

Election Petitions

+
Shri Hem Barua:
*1379. 3 Shri Nath Pai:

Will the Minister of Law be pleased
to state

(a) the number of election petitions,
appeals etc. still pending disposal in
the High Courts and the Supreme
Court beyond six months; and

(b) the specific reasons for this
delay?

The Deputy Minister of Law (Shel
Hajarnavis): (a) Arising out of election
petitions, five appeals and ane writ peti-
tion are at present pending before the
Supreme Court and one wnit petitien
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is pending before the Madras High
Court for a period of over six months.

(b) As far as is known, two appeals
are pending as the preparation of
appeal records is not complete. It is
not known there is any delay and if
there is any delay, it is for the parties
concerned to take steps.

Shri Hem Barua: May 1 know whe-
ther any Minister or Deputy Minister
or Speaker of Assembly are involved
in these election petitions that are
delayed in disposal for over six
months or more? If so, what is their
number?

Mr. Deputy-Speaker: Why should
he be after Ministers and Speakers?

Shri Hem Barua: There is a com-
plaint of undue delay about it,

Shri Hajarnavis: If the description
applies to the case Devkanta Barua vs.
Usha Ram, the appeal was filed on
23-4-1958. It is for the parties to
move the court to expedite hearing
of the case.

Shri Hem Barua: The Deputy Minis-
ter has fixed the responsibility on the
parties. May I know whether there
is no responsibility on the part of
Government and also the Supreme
Court, because this means super-
imposition of an official dignitary on
the people when he has been already
discarded by a High Court or an Elec-
tion Tribunal.

Mr. Deputy-Speaker: Government
cannot give a direction in a particular
case to expedite the matter. The
general policy is that it should be ex-
pedited. That we have indicated when
we passed that law. But Government
cannot give a directive in any indivi-
dual case to the Supreme Court, That
would rather be deemed as contempt
of court.

Shri Hem Barua: Indin:ectly, it
affects the morale of the people.

Mr. Deputy-Speaker: If it does,
other measures might be devised or
proposed by the hon. Member.

SEPTEMBER 11, 1959
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Shri S. M. Banerjee: I want to know
whether a Constitution Bench consist-
ing of five Judges is likely to be
formed in the Supreme Cdurr for
specially dealing with election peti-
tion cases? If so, when?

Shri Hajarnavis; I have no informa-
tion on the point. This is a matter
entirely within the jurisdiction and
discretion of the Chief Justice of
India, We have no information about
this matter, nor are we likely to
obtain any as to the course he is
going to adopt in a particular matter.

Shri Narayanankutty Menon: The
majority of cases pending before the
Supreme Court are cases where the
original election tribunals have dis-
qualified the candidates and set aside
the eclection results and the High
Courts have confirmed them, but the
Supreme Court has issued stay orders.
Because about 23 years have gone
by, are Government aware that this
has resulted in an uncomfortable
position with disqualified candidates
sitting in the Assemblies? May 1
know whether Government propose to
make any amendments to the law
whereby these cases could be ex-
pedited?

Shri Hajarnavis: Government do not
propose to take powers to interfere
with the proceedings in the Supreme
Court,

Mr. Deputy.Speaker: He has asked
whether there is any proposal for
making amendments to the law.

Shri Hajarnavis: That is what I
answered. The Supreme Court wiil
guide its own procedure; it is the only
authority which will determine its
own procedure and Government do
not intend to take any powers to
interfere with the hearing of the
cases.

Shri Shree Narayan Das: May T
know whether the hon. Minister can
give us an idea of the extent to which
the various tribunals, High Courts and
the Supreme Court have been able to
adhere to the provisions of the Rep-
resentation of the People Act with
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 Shid Wajurnnvis: 1 tequive notice,

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 1341 on the
18th March, 1050 and lay a statement
showing:

(a) whether the pre-examination
coaching clesees at Allahabad Univer-
sity for Scheduled Castes and Schedul.
ed Tribes candidates have since been
started;

{b) the number of applications re-
ceived fraom each State and Union
Territory for admission to these class-
es;

(¢) the number of candidates being
coached at present; and

(d) the total amount sanctioned for
the purpose for the year 1058-607

The Deputy Minister of Home
Affaire (Shrimati Alva): (a) Yes, Sir.

({b) A statement is laid on the Table
of the House, [See Appendix IV,
annexure No. 86].

(c) 37,
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Universities—HBombay, Agra, Madras
and Calcutta—were addressed to take
up the scheme. May I know what
replies have been received from them?

Shrimsti Alwva: 1 have not got the
details here.

8Shrl Siddiah: From the statement,
1 find that out of 188 applications, only
37 were admitted. I want to know
what is the procedure adopted. Is
there a Belection Committee to make
selections? If 30, who are the mem-
bers of the Committee?

Bhrimati Alva: Only first-class and
second-class graduates and post-gra-
duate candidates are to be admitted.
They were selected in this manner;
40 were selected and 37 students have
finally joined.

Mr, Deputy-Speaker: The question
is whether there is a Selection Board.

Shrimati Alva: There must have
been & Selection Board.

Shri Jadhav: Where were these
students accommodated in Allahabad?

Shrimati Alva: They were first ac-
commodated in the G, N. Jha Hostel,
and when the academic year began,.
they were placed as ‘casual’ students
in other places. Suitable accommoda-
tion has now been found perhaps at
some distance from the College, and
the Hostel was wvacated for regulsr
students who would be the hostellers
there,

Shrl B. K. Galkkwad: May ] know
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‘Shri D. A. Ksttl: May I know whe-
‘ther the students have left the trein-
‘ing centre?

Shrimati Alva: No, Sir; according
to my knowledge no student hes ‘left
the centre,

Shri M. B, Krishna: Have the Gov-
emment of India got any programme
to advise all the other Universities to
take up the scheme? May I know
whether any request has been made
to the Osmania University?

Shrimatli Alva: All the Universities
‘were requested to open these coach-
ing classes. The Delhi University
agreed and then backed out of it
“The only University that agreed to
take the students wys the Allahabad
University.

Shrl Goray: Is the Government
aware that the tramees had published
in the Times of India that 30 trainees
belonging to the Scheduled Castes
were abused by the caste Hindu boys
and the Vice-Chancellor asked them
*to vacate that particular hostel and go
to some bungalow which was far
away?

Shrimati Alva: The bungalow was
acquired for these casual students who
were to have thiz intensive coaching

Shri Thimmaiah: Out of 140 students
‘that appeared for selection, only 37
were selected. May I know whether
the Government to increase
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whether it is a fact that the Schedul-
ed Caste trainees complained to the
Vice-Chancellor and to the District
Magistrate regarding the harassment
to them but no action was taken by
both?

Shrimati Alva: There was no ques-
tion of harassment. With your per-
mission, Sir, I will go through the
complaints that were made to the
Minister of Home Affairs here. First,

These things happen in any hostel;
and there was no motive behind it.

the canteens have been warned that
their contracts will be terminated if
they continue in this fashion. (Inter-
ruptions).

Everything has been satisfactorily
done. The students have rushed und
published some pamphlets. I think
that was very wrong on their part
(Interruptions).

Mr. Deputy-Speaker: Next quastion;
Sari Mathur, (Interruptions). Is this
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to b decided here in the manner,
The Government say they have taken
steps. The hon., Member has been
informed that the canteen contractor
bas been warned that if he behaves
in that manner the contract would be
terminated. There should be no
arguments here; only information
could be elicited mow. Order, order.
I request hon. Members now to
resume their seats. Next question,

Shri K. U. Parmar: On a point of
order, Sir. Constitutional safeguards
have been given to the Scheduled
Caste students. The Minister says
that the Vice-Chancellor has looked
into this. This is most important and
we should be allowed to ask more
questions.

Mr. Deputy-Speaker: 1 have allowed
50 many questions. During Question
Hour only information can be elicited
and there can be no discussion of
policy. We will have some other
opportunity for that. I have been
rather indulgent, I have allowed so
many questions. I have not been
harsh as a matter of fact. Let us now
proceed to the next question,

Expenditure on Higher Education

#1381, Shri Harish Chandra Mathur:
Will the Munister of Education be
pleased to state:

(a) what is the average expenditure
which a student has to incur to taks
& degree in (1) Engineering, (ii)
Medicine, and (iii) 3 year university
course; and

(b) what steps, if any, are being
taken to make such education cheaper
and within the means of average
Indian students?

The Minister of Education (Dr. K. L.
Shrimall): (a) and (b). The informa-
tion is being collected and will be laid
on the Table of the House.

Shkri Harlsh Chandre Mathur: Is the
hon. Minister aware that the present
expenditure is beyond the means of
at loast 95 per cent of the Indian
population?

230 1LED--3.

Dr. K, L. Shrimall: Befors I exprems
an opinion 1 must have the necessary

data. In this case, ‘since the hom, .

Member wanted to have some infor-
mation which concerned other Minis-
tries and State Governments also, 1
shall have to collect the information
before 1 express an opinion on this
subject.

Shrl Harish Chandra Mathur: May
1 ask the protection of the Chair? The
information asked for is so simple:
what is the average expenditure incur-
red in engineering, medical and three
year university course? If the Minis-
ter has not got even this information
1 do not know how the Ministries are
functioning.

Mr. Deputy-Speaker: Order, order.
May I seek the indulgence of the hon.
Member if he wants my protection?
A question had been put; information
has to be collected. The Minister says
that it is being collected and will be
put before the House as soon as it is
ready. Now, it is going into argu-
ments: Why is it not ready by this
time; enough time had been given.
That will be a separate thing. It can
be gone into separately. If the hon.
Member has any basis, then he can
come to me and I will just find out on
what date the notice was received,
when it reached the Ministry and what
steps have been taken etc. That can
all be done, but not during the Ques-
tion Hour.

Shri Harish Chandra Mathur: My
only submission is. . . .

Mr, Deputy-Speaker: He may put a
question if he wants to.

Shri Harish Chandra Mathur: My
only submission is, ‘Do you agree that
the Ministry should not readily have
this information?’

Mr. Deputy-Speaker: My opinions
are not to be asked during Question
Hour; only information has {0 be
sought from Government.

Shri Radha Raman: The fion. Minis-
ter just now said that information is
being collected. May I know whether
Government is also contemplating to



7738 Oral Anstoery SEPTEMBER 11, 1088 ‘Ovel Answers ‘776

collect information with regard to
the expenditure to be incurred by
students in a1l thess subjects in other
countries?

Pr. K, L. Skrimall; The hon. Mem-
ber is making a suggestion; I shall
consider that also.

Shri Harish Chandra Mathur: May
I know what information is being col-
Jected and whether Government is
also collecting information as to from
which income group students come for
this education?

Dr. K. L. Shrimall: It iz a very
complicated question. The hon. Mem-
ber would, I hope, understand this,
He is asking a question with regard
o the average expenditure ibat »
student has to incur to take a degree
in engineering, medicine and a three
year university course. This affects
the whole country and all the depart-
ments are not under the Ministry of
Education. There are various Minis-
tries which are concerned. The insti-
tutions are spread all over the whole
country. Therefore, I have only said
that I am collecting information. And,
as soon as that information is avail-
able, I will supply that to the House

Shri Harish Chandra Mathur: May
I know what is the percentage of
scholarships offered to the number of
students who undertake these studies?

Dr. K. L Shrimall: This does not

colluges. We have instituted a scheme

sidering how to expand the soope of
the gcheme so that we can bring in a
Iatger number of poor &nd deserving
students in these scientific and techno-
logical institutions.

know

Mr. Deputy-Speaker: That informa-
tion is being collected.

Shrl Braj Raj Singh: May I know
whether the Government are taking
any steps to decrease the cost of this
sort of education?

Dy, K. L. Shrimali: I am afraid that
the cost of education will have to rise,
particularly, in the higher educational

tutions as we increase the salaries
of the staff and equip our institutions
better, Therefore, I am atraid that I
cannot tell the House that fhe cost
would decrease. It would increase,
But we should make provisions for
students who are deserving but poor
That is a question which Is being
examined by the Government.

WRITTEN ANSWERS TO
QUESTIONS

Reserve Bank

:‘llﬂ. Shri Radha Raman: Will the
Minister of Finance be pleased to state:

(2) whether the question of Reserve

- Bank to act as banker of Jammu and

#h:hmr State has been considered;

(b) if so, with what results?

The Deputy Minister of Finance
l(\fmé?ﬂ Tarkeshwarl Sinha): (a)
o, .

(b) Does not arise.

Degree Course In Management Science

*1371, Shri Damani: Will the Minis-
ter of Scientiie Research and Cultural
Affajrs be pleased to state:

(s) whether there g any proposal to
orginise full time degree courses in
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:‘wm&ﬂumtry;

(b) it so, the details thereof?

The Minister of Bclentific Rescarch
and Cultural Affairs (Shri Homayun
Kabir): (a) There is no proposal to
organise full-time courses in addition
to the one already offered in Indus-
trial Engineering at the Indian Inati-
tute of Technology, Kharagpur.

(b) Does not arise.
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Manufacture of Ferro-manganese

*137¢. Shri Aurobindo Ghosal: Will
the Minister of Steel, Mines and Fuel
be pleased to state:

{a) whether any new firm for the
manufacture of ferro-manganese is
proposed to be started; and

(b) if so, where and by whom?

The Minister of Steel, Mines and
Fuel {Sardar Swaran Singh): (a) No,
Sir.

(b) Does not arise.
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Distertion of the Ramayana by an
American

Shri N. R. Munisamy:

Bhri Yadav:

Shri Arjun Singh Bhadaurls
| Shri Raghunath Singh:

Wil the Minister of Home Affairs
be pleased to stats:

(a) whether the attention of Gov-
ernment has been drawn to violent
distortions of the sacred text of
“Ramayana” by an American humo-
rist;

(b) whether any protest meetings
were held in any part of India re-
questing the Government  through
resolutions to proscribe the book as
it wounds the religious susceptibilities
of the Hindus; and

(e) if so, what action has been taken
to prevent circulation of this Ameri-
can version of the Ramayana?

The Minister of Home Affairs (Shri
G. B. Pant): (a) Government's atten-
tion has been drawn to & book entitled
“Valmiki Ramayana” writtan by
Aubrey Menon.

(b) Yes.

(¢) Such action az may be necessary
will be taken after the book has been
axamined.

*1353.

Shel V. Shaakary Asiguwent i
Kerals

Shri Warler:

Shri A, K. Gepalan:
134 { Shri Kushan:

| Shri Kodiyan:

| Sarl Namsimban:

Will the Minister of Home Affalrs
be pleased to state:

(a) whether Shri V. Shankar, 1C8.
has been sent to Kerala for any
official work; and

(b) if so, what is his officla] designa-
tion?

The Minister of Home Affalrs (Shri
G. B. Pant): (a) and (b). Shri V.
Shankar, Director-General, Post and
Telegraphs, was on tour in, Kerala
for some days, and while there his
services were also available to the
Governor.

Educational Facilities for Backward
Classes in Bombay

*1385. Shri Sonavame: Will the
Minister of Home Afalrs be pleased
to state:

(a) whether the Bombay Stats have
requested for an additional amount of
Rs. 65 lakhs to provide educational
facilities to the Backward classes this
year;

(b) it so, whether the Government
of India have considered the pro-
posal; and

(¢) the decision taken in the mat-
ter?

The Deputy Minister of Home Afiairs
(Shrimati Alva): (a) Yes, 8Sir

(b) Yes, Bir.
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Fire in Miliary Parm, Ambals Cantem-
« monk

*1886. Shri §, M. Banerjee: Will the
Minister of Pefence be pleased to
state:

(a) whether fire broke out in Bir
Dhantauri Farm, an out-station of
Military Farm, Ambala Cantonment in
April, 1938;

(b) if so, whether huge quantity of
wheat was burnt as & result of this
(¢) what was the actual losas;

(d) whether any enquiry was held;
and

(e) the result of the enquiry?

The Deputy Minister of Defence
(8hri Raghuramaiah): (a) Yes, Sir.

(b) and (c). The following harvest-
ed crops were destroyed as a result of
the fire:—

(i) Wheat 8650 Ibs.
({ii) Bhoosa 10050 Ibs,

The loss is estimated at Rs. 1530-92.
In addition, a quantity of 8635 lbs of
wheat was partially damaged.

(d) Yes, Sir.

(e) The Court of Inguiry has ex-
pressed the opinion that the fire was
accidental and has recommended that
the loss be borne by the State.

Declaration of 59 Colonies as Urban
Area

*1387. Shri P. G, Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is g fact that Delhi

have decided recently to

declare that about 89 colonies should
fall in urban areas;

(b) whether prior sanction of Gov-
ernment was taken for this policy de-
cision; and

(c) what extra charges will  be
facurred in implementing this ded-

Written Answwers 7732

The Minister of Siale In the Minis.
izy of Bome Affsirs (Shrt Datar): (a)
The Dethi Municipal Corporation has

under section 507(a)
Municipal Corporation Act, 1857, for
the inclusion of 71 localities

urban area.

in the
(b) No prior sanction of the Gov-
ernment is required for passing such
a resolution.

(c) It is diffleult to estimate the
extra charges likely to be incurred on
the inclusion of the above localities
in the urban area. After the Govern-

the Corporation will be entitled to levy
taxes in these localities on the same
scale as in the other urban  areas.
At the same time, it will be necessary
for the Corporation to provide such
services as roads, drains, street-light-
ing, water supply, etc, on the same
standard as in the other urban areas.
It is not possible to give any ides of
the cost of providing such services as
it will depend on the programme to
be drawn up and the period gver
which such programme will be im-
plemented and the funds which the
Corporation can spare for the pur-
pose,

Strike by D.T.U. Staft

8hri

Shri .
'ltll.# Shri Panigrahi:

Shri

Shri

Shri

Will the Minister of Home Aflairs
be pleased to state:

(a) whether it is a fact that the
Delhi Transport Undertaking emplo-
yees have threatened to go on strike
if their demands are not accepted;

(b) it so, what are their demands;
and
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(c) the nature of the steps taken or
to be taken to avert strike?

The Minister of State in the Minis-
ggammtmmu (a)

(b) and (c). Do not arise,

i

Musenm st Hampi

*1389. Shri Agadi: Will the Minister
of Scientific Research and Cultural
Afigirs be pleased to state:

(a) whether it has been decided to
construct @ museum bwlding at
Hampi in District Bellary of Mysore
State, for preserving rare antiquities
of Vijayanagar empire, and

(b) 1f 30, when was the decision
taken;

(c) the amounts provided for this
f:;l’m and the amount gpent so far,

(d) the progress in construction
made so far?

The Minister of Scientific Research
and Cultural Affairs (8hri Humayun
Kabir): (a), (b) and (d) It was agreed
to in principle in 1957-58 to construct
& museum 1n Kamlapur village to pre-
serve the antiquities from Hampi, but
details have not yet been worked out

©

Bu
Yesr Pm'lﬁ.e-: Expenditure
non
Rs. Rs,
1957-58 78,000 Ni
1958-59 78,000 Nil
1959-60 21,500 ‘Ni’ on muse-
um; but s sum
uﬂin.s.auohu
been spent ﬁ
land for the mu-
seum and other
works,

i

Answers 7734
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Article
regard do Kerala

b

‘e Censtfaton

8hri
Shri
*1308. { Bhri
Shri
Shri

i}

i

Salunke:

Will the Minister of Home Afairs
be pleased to state:

(a) the provision made, if any, by
the President of India under Article
180 of the Constitution of India in re-
gard to Kerala after the issue of
President's Proclamation; and

(b) if not, the reasons therefor?

The Minister of Home Affairs (Shri
G. B. Pant): (a) No prowision has
been made under Article 160 of the
Constitution in regard to Kerala,

(b) No contingency has arisen for
making any provision under the
Article

UP.-Bihar Boundary Dispute

*1390-A, Shri Radhas Mohan Singh:
Will the Mimster of Home Afiairs
be pleased to state.

(a) whether 1t 15 a fact that a large
pertion of UP m Balha District com-
prising about ninety wvillages had been
transferred from U.P to the State
of Bihar during 1856-58; and

(b) if so, under what authority and
by whom?

The Minister of Home Affsirs (Shri
G. B. Pant): (a) As a result of deep-
stream verfication of the rivers Ganga
and Ghagra for 1055-56 and 1087-58,
the major portion of land in 84 villages
has gone over from Balha District to
Bihar and gimilarly land in 38 villages
had come to UP. from Bihar;

(b) under the Governor Genersl's
Order (Home Department) No, 2508,
dated the 27th September, 1888, the
deep-streams of rivers Gengs and
e A T,
the ct g
districts of Saran and Shahabed in
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Bihar, At the close of the rains each
Year, when the rivers return to their
natural limits, steps are taken by the
Collectors of both the States to veruy
the deep-streams. After verification
of the deep-stream, 5 map 18 prepared
and attested by the Collectors which
\imits the boundary of the dustrict for
that year and defines the jurisdiction
of the Civil, Criminal and Revenue
Courts, the Polce, the Excse De-
purtment eta.

Iron Ore Mining Indusiry im Bihar

*1390-B. Shrli Anirudh Sinha: Will
the Minister of Steel, Mines and Fuel
be pleased to state:

(a) whether 1t has come to the notice
of Government that the iron ore min-
ing industry of Bihar 1s almost paral-
ysed?

(b) whether it is also a fact that
majority of private owned ore mines
in the Btate have either closed down
or have suspended thewr work due to
huge accumulation of iron ore; and

(b) if so, the steps Government
propose to take in the matter?

The Minister of Mines and oh
(Shri K D. Malaviya): (a) and (b).
No, Sir,

{c) Does not arise.

National Memorial at Jalllanwala
Bagh, Amritsar

sy39; J Shri D. C. Bharm:'
Shri Bhakt Darshan:

Will the Minuster of Scientific Re-
search and Cultural Affairs be pleas-
ed to refer to the reply given to
Starred Question No. 660 on the 25th
February, 1059, and state:

(a) the further progress made in the
setting up of National Memorial &t
Jallianwala Bagh, Amritsar; and

(b) the total expenditure incurred
on the work so far?

The Minister of Sclentific Resoarch
and Cultural Affairs (Shri Humayun

Kabir): (a) It is estimated that sbout
80 per cent. of the work had been
completed upto 7-9-18589.

(b) Rs. 4,47,112:03 nP. upto 31-8-
1959.

Central Advisory Commitice for
Libraries

C. Majhi:
bodh Hansds:
C. Bamanta:
Krishan Gupta:
Bingh:
Ghosal:
8. A. Mehdi:

EEEEEEE
if

AT ——

Wil the Muinuster of Education be
pleased to reter to the reply given to
S.warred Question No, 1332 op the 184
March, 1959 and state:

(a) whether Government have cob-
sidered the report submutted by the
Advisory Commuitiee for labranes;
and

(b} if so, the action taken on the
recommendations of the Commuttee?

The Minister of Edueation (Dr. K.
L. Sbrimali): (a) The Report 1s still
under consideration.

(b) Does not arse.

Research in Steel

*1362. Shri Ram Krishan Gupta:
Wil the Munuster of Sieel, Mineas and
Fuel be pleased to atate:

(a) whether it is a fact that Gov-
ernment 1s considering a Scheme to
set up well-equipped and organized
research estabushments 1n the Steel
Plants, or elsewhere; and

(b) if so, at what stage the Scheme
is?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b). In each of the Steel Plants, a
well-equipped central laborstory is
being put up for research on the
operational side. The equipment has
been ordered. Besides, a number of
small laboratories for specific pur-
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poses, like ore testing, coal anaiysis
ete, are being put up. Many of these
are already ready.

Industrial Finance Corporstion

*1354. Shri Vidya OCharan Shukia:
Will the Minister of Finance be pleas-
ed o refer to the reply given to
Starred Question No. 1198 on the 13th
March, 1989 regarding loss incurred
due to disposal of land purchased for
building Industrial Finance Corpora-
tion's office in New Delhi and atate:

(a) the further progress made in
the investigation into this matter;

(b) whether the point relating to
fixing of individual or collective res-
ponsibility for this loss has since been
axamined in the Department; and

(c) if no further progress has been
made, the reasons therefor?

The Deputy Minister of  Finance
(Shrimati Tarkeshwarl Sinha): (a) to
(c). The matter is still under consider-
ation. Certain information supplied
by the Industrial F nance Corpora-
tion of India is being vetted by Audit.
When this is completed the question
of fixing responsibility for the loss will
be examined.

China Clay and Ball Clay at
Neyvel

Shrl Subedh Hansda:
Shel §. C. Samanta:
Shri Ram Krishan Gupia:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether it is a fact that large
deposits of China Clay and Ball clay
are found above the lignite seam at
Neyveli;

(b) i so, the steps taken by Gov-
ernment to make best use of this clay;
and

" (c) the steps taken to make it free
from impurities?

The Minister of Mines and O] (Shri
K. D, Malaviya): (a) Yes.

Shri Radha Raman:
*1396.

Will the Minister of Home Afairs
bt pleased to state:

(a) whether the work of preparing
a draft jail manual has been com-
pleted; and

(b) i not, how long will it take?
The Minister of State in the Minis-
try of Home Affairs (Shri Datar):

(a) and (b). It is expected that the
work will be completed shortly.
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Police Code Revisien Committee of
Kerala

Shri A. K. Gopalan:
Shri Warior:

°139. Skri Kumhan:
Shri Kodiyan:

Will the Minuster of Home Affairs
be pleased to state:

(a) whether it 15 a facy that the
Government have abolished the post
of Member Secre‘ary of the Palice
Code Revision Commuttee of Kerala;
and

(b) it so, whether Government have
taken any decwion regarding the con-
tinuance of the Committee?

The Minister of Home Affatry (Shri
G B, Pant): (a) Yes,
(b) The Committee continues to

Special Civic Unit for Delld

*1400. Shri Harish Chandra Mathur:
Will the Minister of Home Affalry be
pleazed to state:

(a) whether any Special Civic Unit
is being created to keep Delhi clsanar;
(b) what is the nature of the
scheme; and

(c) what has necessitated its creat-
fon?
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The Minister of Biate in the Minis-
iry of Home Affairs (8hxi Datar): (a)
No. A department of Urban Com-
munity Development has, however,
been recently set up by the Delhi
Municipal Corporation.

(b) The Department has launched
six pilot projects each under the
charge of two Community Organisers
covering about 200 to 300 families liv-
ing in close proxumity. The Organ-
isers are charged with the duty of
stimulating interest in the people in
their local problems and of organising
them into a primary assoclation to be
known as Vikas Mandal of the area.

(¢} Rapid industrialisation and wur-
banisation in the country has exerted
great pressure on civic amenities lead-
ing to a deterioration in general facili-
ties and giving rise to slums and
other difficult civic problems.

State Finance Ministers’ Conference

*1401. Shri 8. M, Banerjee: Will the
Minister of Finance be pleassed to state:

(a) whether the Chief Ministers and
Finance Ministers of the States met
the Union Finance Minister in a Con-
:l';::nm at Delhi on the 22nd August,
1989;

(b) if so, what points were discuss-
ed;

(¢) whether any agreement was
reached to replace sales tax by excise
duty; and

(d) if so, on what commodities?

The Deputy Minister of Finance
(Shrimati Tarkeshwarl BSinha): (a)
Yes, Bir

(b) Matters of common interest,
such as the replacement of sales taxes
by additional dutics of excise on selec-
ted commodities, the ways and means
position of the States, the sharing of
expenditure on  natural calamities,
taxation of departmentally run com-
mercial undertakings, etc. were dis-
cussed.

(e) No, Bir. The matter i still
under consideration.

(d) Does not arse.

Bhubansshwar Finds

*1402. Shri P. G. Deb: Will the
Minister of Bcientific Restarch and
Cuitural Affairs be pleased to state:

(a) whether it is a fact that stons
age tools were discovered at unit No.
4 1n the new capital Bhubaneshwar;

(b) if s0, the details of all the finds
in that area; and

(c) the period to which these finds
belong?

The Minister of Scientific Hesearch
and Cultural Affairs (Bhri Humayun
Eabir): (a) The Union Department
of Archaeology bas no information.

(b) and (c). Do not arisa

Arrangements for Administration in
Kerala

*1402-A. Shrl Narasimhan: Will the
Minmster of Home Affairs be pleased
to state:

(a) whether Government have any
proposal to set up a Consultative
Committee for adwvising the President
1 respect of legislative measures
pertaining to Kerala State as was done
after proclamation was issued on
prior occasion; and

(b) it g0, when such Committee will
be set up?

The Minister of Home Affalrs (Shri
G. B. Pant): (a) Provision-for such
Consultative Committees was made in
the past in some cases when Parlla-
ment was moved to empower the
President to make laws in pursuance
of Article 357(1)(a) of the Constitut-
fon.

() Does not arise until the Parlia-
ment s moved for legislation to con-
fer on the President such power.
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Collision of British and Indian Naval
Ships

( Shri Raghunath Singh:
*1404, { Shri 8. A. Mehdi:
tlhrl P. G. Deb:

Will the Minister of Defence be
pleased o state:

(a) whether 1t 15 a fact that the
LN.S. ‘Mysore’ and the British des-
troyer “Houge” collided off the coast
of Ceylon on the rught of the 26th
August, 1959, kilhing one seaman
aboard ‘Houge', and

(b) if so0, the causes of the accident
and other details?

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) Yes, Sir;
but the accident took place on the
night of the 25th August, 1959 and not
on the 26th August, 1950.

(b) The accident took place at
about 19'10 hours during the night
encounter Exercise in Phase I[II of
the Jont Commonwealth Exercises
in the Bay of Bengal

The exact circumstances under
which this accident occurred are be-
ing investigated by a Joint Board of
Inquiry consising of Senior Officers
ot the Royal Navy and the Indian
Navy.

Central Institute of Education, Delhi

*1405. Shri Bam Krishan Gupia:
Will the Minister of Educatien be
pleased to refer to the reply given to
Starred Question No. 1224 on the 13th
March, 1939 and state:

(a) whether Government have sinee
taken any decision regarding re-
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organization of the Central Institute
af Eduecation, Delhi az & national
centre for educational research; and

(b) if so, the nature of the decision
taken?

The Minister of Education (Dr. K.
L. Shrimall): (a) Yes, Sir. A pro-
visional decision has been taken to
amalgamate the Central Bureau of
Educational and Vocational Guidance
and Central Bureau of Text book
Research with the Central Institute of
Education.

(b) Further details are being work-
ed out.

Gold Bonds Schems

Shri D. C. Sharma:
Shri Hem Raj:
| Shri Manahendra Shah:

Will the Minister of Finance be
plessed to refer to the reply given to
Starred Question No. 962 on the 5th
March, 1050, and state the further
progress made so far in the finalisat-
ion of the gold bonds scheme?

The Deputy Minister of Finance
(Shri B. R. Bhagat): The matter is
still under censideration.
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Payment of Compensation

*1408. Shri 8. M. Banerjee: Will the
Minister of Delence be pleased to re-
fer to the reply given to  Unstarred
Question No. 1117 on the 4th Decem-
ber, 1057 and state whether any pay-
ment has been actually made to
Indian citizens whose properties were
derequisitioned in East Pakistan be-
fore partition?

The Deputy Minister of Dedence
(S8hrf Raghuramalah): Not yet, Sir.
Institute for Journalism

*1409. Shri P, G. Deb: Will the Min-
ister of [Education be pleased to
state

(a) whether it is a fact that an In.
stitute of Journalism is to be estab-
lished in New Delhi:

(b) it so0, the nature of the scheme
and its details; and

(c) what is the contribution of
for thiz purpose?

The Minister of Education (Dr. K.
L. Shrimall): (a) Government have
no such proposal at present.

(b) Does not arise.
(e) No request for aid has been



7747 Written Awswers BHADRA 30, 1881 (SAKA)

Unstarred Question No. 1120 on the
2nd March, 1050 and state:

{a) whether information relating to
District-wise  distribution of multi-
purpose schools in Punjab has since
been collected; and

(b) it so, the nature of the infor-
mation collectad?

The Minister of Education (Dr. K
L@l}tﬁh‘ﬂ):(t)?ﬂ.ﬂr

No. of
SL Dastrict Multipur

e chool

1. Gurgeon

2. Hinrar

3. Ambaha

4 Karnal

5. Rohuk

6. Amnitsar .

7. Ferozepur .
8. Gurdmpur .
9 Hoshiamur

10 Ju'mndur .

11. Luchians

12 Kangn

13, Patials

14. Kapurthala

1% Bhatinds .

16 S.agrur .

17. Mohindergath

ToTtaL

L

N W u;u.ua\l u:wuwmﬂ

-

|
|

&

Tourists in Kashmir

2628, Bhri D. C. Sharma: Will the
Minigter of Defence be pleased to
state:

(a) the number of foreign tourists
and Indians seperately who wvisited
Jammu and Kashmir during the year
1936, eo far; and

(b) how do these figures compare
with those of 1088 for the same period®

The Minister of Defence (Shri
Krishna Menon): (a) The Ministry of
Deafence do not mantain figures of the
number of tourists who actually visit-
od Jammu and Kashmir, They have

Written Answers 7748

only statistics of the number of per-
mits issued under the Kashmir Permit
Bystem. The permit system has been
abolished with effect from 1st April,
1059 The number of permuts ssued
to formgners by sll permut-lssuing
authorities in India during 1858 upto
31st March, 1059 was 701

(b) The number of permits 1ssued to

foreigners during the corresponding
period of 1958 was 514

Limestone In Bombay

2629. Shri Pangarkar: Will the Min-
ister of Steel, Mines and Fuel be
pleased to state:

(a) the present position of avail-
ability of himestone i1n Bombay State;

(b) whether any investigations bave
recently been made m Bombay Btaic
of formations of limestone; and

(c) 1f so, the details of such invest-
gations®

The Minister of Stee]l, Mines and
Fuel (Sardar Swaran Singh): (a) to
(c). A statement is layd on the Table
of the House [See Appendix IV,
annexure No., 88]

Cultural Activities Abroad

2830 Shri Ram Krishan Gupta:
Will the Minister of Scientific Re-
search and Cultural Affairs be pleas-
ed to state the total amount of grants
sanctioned during 1958-39 for pro-
motion of cultural actvittes abroad
(institution-wise)?

The Deputy Minister of Sclemtific
Research and Cultural Affairs (Dr.
M. M. Das): A total sum of
Rs 3.01,205 60 was sanctioned during
1058-59 to wvarious nstitutions  for
promotion of cultural activities abroad
as per statement laid on the Tuble of
the Sabha ([See Appendix IV, an-
nexure No. 88.]

Repairs in Dewan-e-Am, Red Fort,
Delki

2831, Shrimatl Mafida Almed: Will
the Minister of Scieniific Research and
Cultural Affairs be plessed to state:

(a) whether it is a fact that the
roof of the Dewan-e-Am in Red Port,
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Delht is leaking' profusely during the
rains; .

(b) if so, whether repairs thereto
are being undertaken; and

(e) the estimated cost thereof?

The Deputy Minister of Scientific
Rescarch and Cultural Affairs (Dr. M.
M. Das): (a) There has been no leak-
ing during the present rainy eeason,
as necessary repairs were undertaken
and completed by the middle of June,
1858.

(b) and (c). Do not arise.
Manpewer Planning for Southern
Zene

2632, Shrl Bami Reddy: Wil ihe
Minister of Home Affairs be pleased
to state:

() whether the Committee set up
by the Southern Zonal Council has
considereq the manpower planning
for the region; and

(b) if so, the main decisions taken
in this regard?

The Minister of State in the Minls-
try of Home Afiairs (Shri Datar): (a)
and (b). The Committee set up by
the southern Zonal Council to con-
gider the question of manpower plen-
ning in the zone, has held two mee:-
ings so far, one in January, 1958 and
the second in December, 1958. The
final recommendations of the Com-
mittee have not yet been received by
the Zonal Council.

Agricuitural Celonies in Mywere

2633, Shri Siddiah: Will the Minis-
ter of Heme Affalrs be pleased to
state:

(=) the names of places where Agri-
cultural Colonies were started for
Scheduleq Castes and Schadulod Tri-

(¢) the amount of grant sanctioned
by the Central Government for the
years 1958-50 and 1989-60 for the puz-
pose; and

(d) the amount ntunny spent in
the year 1958-597

The Deputy Minister of Heme
Minister (Bhrimatli Alva): (a) to (d).
The information is being collected and
will be laid on the Table of the House.

Clasheg between Communists and
Nea-Communists in Kerzla

2684, Bhri Raghunath Singh: Will
the Minister of Heme Affairy be pleas-
ed to state:

(a) whether it is a fact that many
cases of clashes in Kerzla between
Communists and non-Communists
have been reported during the last
two weeks; and

(b) if so, the number of persons
injured, admitted in hospitals or who
died due to these clashes?

The Minister of Home Affairs (Shri
G. B. Pant): (a) and (b). Informa-
tion is being collected.

Customs and Central Excise Advisery
Couneil

Shri Shree Narayan Das:
2835 Shri Radha Raman:
*" Shri RBam Krishan Gupia:
Shri Khimji:

will the Minister of Fimance be
pleased to state:

(a) the precise nature of subjects
discussed and recommendations made
by the Cusioms and Central Excise
Advisory Council since the same has
been constituted; and

() whethermy,undilto.n‘hhb
of the recommendations have been
accepted by the Government?

The Minister of Plaanoe (Shri
Morar}l Desal): (a) The Customs and
Central Excise Advisory Council at
the Centre was constituted by = Reso-
lution of the Government dated the
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9th May, 1950. A copy of the Reso-
lution is lafid on the Table of the
Sabha. [See Appendix IV, annexure
No. 80] and jt would be seen from it
that the Council is a forum in which
the general problems or procedure
relating to the clearance of goods and
passengers in so far ag they concern
the Customs and Central Excise laws,
tariffs and rules are discussed. The
first meeling of the Council was held
on the 3rd and 4th September and
considered a lengthy agenda of 72
points relating to both Customs and
Central Excise matters. A list of the
points discussed is also laid on the
Table of the Sabha. [See Appendix
IV, annexure No. 90.]

(b) A statement will laid on the
Table of the Sabha.

Frult and Vegetable Preservation
Industry

2636. Shri Shree Narayan Das:
Shri Radha Raman:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleased
to state:

(a) whether regional research
stations and sub-stationg to assist the
fruit and vegetable preservation
industry have been established;

(b) if so, their locations;

(c) whether the proposed research
station in Bibar is function; and *

(d) if so, the precise nature of its
work?

M. M. Das): (a) Not yet, Bir
(b) to (d). Do not arise.

Ofl Development
2037, Shri D. C_ Sharma: Will the
Minister of Steel, Mines and Fuel be
pleased to state:
(a) the percentage oftheallmwd

amount for oil development
the Becong Five Year Plan nﬁoﬂ
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which has been utilised by the Centre
and the States, separately;

(b) whether it is a facy that pro-
grammes for oil development during
the Second Five Year Plan period
have not been finalised by some of
the States; and

(c) if go, what action Government
have taken in the matter?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) to
(c) The question of non-preparation
of programmes for oil development
by the State Governments does not
arise because o1l development is the
responsibility of the Central Govern-
ment. Ongmnally, a provision of
Rs 115 crores was included on this
account in the Second Five-Year Plan.
Adding to that original provision the
further proposals that have been ap-
proved by the Planning Commission
from time to time, the total amount
now 1g Re 56867 crores. Out of this
amount, Rs. 11‘52 crores had already
been spent by the beginning of the
current financial year; another
Rs, 11'25 crores sre expected to be
spent during this year.

Foreign Tralning for Defemee
Personnel

2638, Shri D. C, Sharma: Will the
Minister of Defence be pleased to
state:

(a) how many officerg of Army,
Navy and Air Force were sent to

foreign countries for higher training
during 1950 (upto the 30th June); and

(b) the names of the countries other
than the UK. to which they were
sent?

The Minister of Defemee (Shri

Krishna Menon): (a) 21 officers
were sent during 1969 upto June for
higher training abroad i.e., on courses
other than in the mainténance of
equipments ete.

(b) Australia and Canada
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Gandhl Bhawans in Universities

2639, Shri D, C. Sharma: Will the
Minister of Education be pleased to
refer to the reply given to Starred
Question No. 1779 on the 11th Aprl,
1950 and state:

(a) the further progress made in
regard to setting up of Gandh
Bhawans 1n different Universities, and

(b) the names of VUnivermties
where they have been establiched so
far?

The Minister of REducatlon (Dr
K. L Shrimalt): (a) and (b) The
design for the construction of Gandhi
Bhawan buildings has been approved
by the University Grants Commission
mn consultation with Gandhi Samarak
Nidhi and a copy of the same has
been supplied to each of the seven
selected Unuversities for taking steps
to canstruct Gandhu Bhawans

Sclientific Policy Resolution

2640 Shri D C Sharma: Will the
Minuster of Sclentific Research and
Cultaral Affairs be pleased to refer
to the reply given to Starred Ques-
tion No 1336 on the 18th March, 1959,
and state the further progress made
with regard to the implementation of
the Scientific policy resolution?

The Deputy Minister of Sclentific
Research and Cultural Aflairs (Dr.
M M Das): (1) The acheme of
“Merit Promotiong and Advance In-
crements” 1g being extendedq to the
scientific personnel working in the
Geological Survey of India

(1) The salary scales of teachers
working m technical institutiong are
being revised on the basis of 3 scheme
formulated by the All India Council
for Techmical Education The salary
scales of teachers of science in um-
versities and affiliated colleges have
been upgraded

{iu) The Unmversity Grants Com-
mission hay imtiated a scheme for
awarding  post-graduste  research
scholarships, junior fellowships and
senior fellowships The Commission

has also taken stepy to improve the
study of science subjects and ressarch
facilities in universities.

(iv) In pursuance of para 7(iil) of
the Scientific Policy Resolution, a
fellowship scheme has bean _nstituted
to attach 50 scientists & year to the
various establishments in the Defence
Research and Development Organisa-
tion with a view to absorbing them
ultimately in the Defence Science
Organisation. In additton, 25 gtipends
are to be awarded annually to re-
search students and others working on
subjects pertaining to defence in uni-
versities, technical institutions and
Defence Establishments

River Jumna

egq1, [ Shri D C Sharma:
" (| Shri Radha Raman:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No 1785 on the
11th April, 1950 and state.

(a) whether any progress has since
been made to bring the river Jumna
near the Ghats 1n Delhi and

(b) if so, the nature of the progress
made”

The Minister of State in the Minis-
try of Home Affairs (Bhri Datar): (a)
and (b) Yes A detailed survey of
the river Jamuna from upstream of
Wa.zirabnd to Okhlay has since been
completed and submutted to the Cen-
tral Water Research Station, Poona,
which will make recommendations on
the basis of experiments carried out
m this regard

Development Works In Laccadive and
Minicoy kiands

2642. Bhri D, C. Sharma: Will the
Minster of Home Affalrg be pleased
io state

(a) the amount proposed to be spent
on development works under different
heads in Laccadive and Minicoy
Islands during the year 1955-80; and

(b) the time by which these Islands
are proposed to be fully developed?
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Aﬁhm m'a:'e

amount propoiid to Be spent on
Mﬂ?ﬂl&mmdﬁdﬂu«:t
héads in fhe Laccadive, Minjcoy snd

Amindivi during the year
1089-8) is as follows:
Rs,
(1) Agriculture . : . 90,780
(2) Animat Husbendry . ; 20,660
{3) Pisherles . . . . 48165
(4) Cooperstion . . 1,06,540
(s) Cunmnirl)ndopm 30,000
{6) Elecrriaity Scheme . 50,000
{7) Steamer Service 1,72,500
(8) Boat Service . 2,80,800
(9) Blasting ef rocks . 2,00,000
(10) !.m iur Inhc engines to
50,000
{11) Cmmﬁ.nn of Jettres 50,000
€12) Gonage Industries . Ls2,260
(13) Education : 6,10,966
{tg) Medical & Public Heahh 335,040
{15) Pubicity Scheme 26,000
{(16) C.P.W.D, Saff 1.96,420
Tora . . 38,857,516

(b) Development is 3 continuous
process and it is not possible to lay
down a time limit,

Forest Labour Com in States

Will the Minister of Home Affnirs
be pleased to state:

(8) whether it 15 a fact that despite
the reéommendations of the Central
Aldvivory Poard for Tribal Wellare
some of the State Governments have
not yet been able to set up Forest
Labour Co-operative Bocieties for the
‘kipel til! now: and

{b) ¥ so, the names of the such
States?

Deputy Minkstey of Home
Am (3hrimati Alva): (a) Yes, Sir.

230 LSD.~3
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(b) Forest Labour Co-operative
Secieties Bave not yet been set up in
Andhra Pradesh, Assam, Punjab,
Madras, Rajasthan, West Bengal
Manipur and Himachal Pradesh. Out
of these the States of Assam, Madras,
and Himachal Pradesh have acceptéd
the recommendation of the CehtFal
Advisory Board for Tribal Wellsre
and are taking steps to set up such
Societies In West Bengal, Punjbd
and Manipur, such Societies are nbt

necessary by the State
Governments and the Union Admindi-
tration. Government of Andhra Pra:
desh propose to consider inclusion of
such Societies in the Third Five Year
Plan.

Mining Personnel for Third Five
Year Plan

2644. Shri Ram Krishan Gapia: Wikl
mmmam,mm&
be pleased to state:

(a) whether any assessment of
requirements for mining personnel up
to the end of the Third Plan perield
has been made,

(b) if so, the nature of the assess-
ment made; and

(c) the nature of steps taken e@r
proposed to be taken to meet thé
requirements?

oI R 2 o2

(b) The additional requirement of

mining personnel fas béen m
as under:—

(1) Mines Manager 3,000
(ii) Surveyors 50
(lii) Overmep 7,000
(iv) Sirdars 12,500
(v) Shotfirers 17,500

(c) The following steps have beem
faken to meet the expected shortage:

Mine Managers

(1) The annual mtake of mﬂm
at the Indian School of Mineg

Applied Geology, Dhanbad, has M
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raised from 45 to 80 and that at
Benaras Hindu University from 20 to
40

(ii) Seven more institutions have
started mining courses with an annual
intake of 25 at each.

Other Categories of Personnel

(1ii) Four schoolg have been started
by the National Coal Development
Corporation for training personnel as
Surveyors, Overmen, Supervisors,
Bhortfirers etc.

{iv) Nine institutions have been set
up by the respective State Govern-
ments with Central assistance for
oonducting National Certificates course
in Mining and Mine Surveving

The following further steps are
also bemng taken:

(i) The Coal Mines Regulations are
being relaxed for a mited period to
permit graduates m Mining Engineer-
ing to act as understudy to First Class
Managers

(it) The feasibility of holding 2
examinations n a year. as against
one at present, for Mine Managers,
18 being examined

(1i1) Avenues for directed practical
training abroad of graduates in min-
g and other branches of engineer-
ing are being explored

(1v) The State Govis concerned
have been requested to draw up
schemes for the reorganisation of
evening mining classes

(v) A Joint Committee of the All
‘India Council of Technical Education
angd the Coal Council has been set up
to consider'—

{a) the integration of the academ-
cal course in mining engineering with
practical training; and

(b) the formulation of common
standards and the preparation of
syllab: for the overmen and mne
Surveyors courses
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Enquiry inte Breakdown of Whater
Supply in Delhi
2645 J Shri Ram Krishan Gupta:
) Shri Bhakt Darshan:
Will the Minister of Home Affairs
be pleased to refer to the reply given

to Starred Question No. 1954 on the
21st April, 1959 and state:

(a) whether the Delh; Municipal
Corporation have considered the
report submitted by the officer ap-
pointed for fixing responsibility for
the breakdown of water supply mn
Delhi; and

(b) 1f so, the action taken thereon”

The Minister of State in the Minis-
try of Home Affairs (Shri Dalar): (a)
Yes

(b} The Deltn Municipal Corpora-
tion hag resolved to record the report,
te, to take no further action thereon

Rourkela Blast Furnace

2646. Shri Ram Krishan Gupta: Will
the Minister of Steel, Mines and Fuel
be pleased to refer to the reply given
to Starred Question No 1944 on 2lst
April, 1959 ang state

(a) whether the Hindustan Stecl
Ltd have taken over the blast furnace
at Rourkela; and

(b) if not, the reasons therefor”

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
{(b). The blast furnace hag been
taken gver provisionally for operation
by Rourkela Project after prelummnary
acceptance subject to the Contractor
demonstrating the guaranteed output
later on

Silver Refinery Projoct

2847. Shri Ram Krishan Gupta:
Will the Minister of Finanse be
pleased to state:

(a) whether 1t js g fact that the
silver refinery project has not been
set up so far;
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(b) 1if so, the reasons for the delay;
and

{c) the losg incurred on account of
this delay?

The Minister of Finance (Shri
Morarji Desail): (a) and (b), The
erection of the Sijlver Refinery Plant
1s complete but the plant has not been
commssioned yet

Delay tn the completion of the cival
engineering works, non-avallability
of raw materals and accessories in
the country and failure on the part of
the Calcutta Municipal Corporation to
supply the required filtered water are
some of the reasons for the delay In
the erection of the plant After the
completion of the erection work, an
explosion occurred when one of the
two furnaces of the plant was first
fired on the 22nd December, 1858
causing damage to the furnace, coils,
etc The plant 15 now under testing
and trial commissioning

(¢) The total capital cost of the
project as now estimated, 15 of the
order of Rs 127 lakhg as against the
original estimate of Rs 88 lakhs It
1s dufficult to say how much of this
increase \n expenditure 1s due to the
delay, as rise 1n prices m India and
abroad price-adjustment clause of
the contract with the supplers of the
equipment, rise in Municipal Taxes
and addition of certain items m the
constructional work also account for
additional expenditure

Hindustan Aircraft Lid

2648, Shri Ram Krishan Gupia:
Will the Minister of Defence be pleas-
ed to state

(a) whether the programme for
iramming of apprentices in Hindustan
Aircraft Limited has been finalised,
and

(b) if so, the details thereof?

The Minister of Defence (Shrl
Krishna Menon): (a) Yes, Sir
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(b) A Training School 15 being
established at Hindustan Arcraft
Lamited which will have the capacity
to train at any one time 240 trade
apprentices and about 80 trainees for
flmlmmum;mvemm from one
trade to the other

Iron Ore in Punjab

2649 Shri Ram Krishan Gupta: Will
the Minister of Steel, Mines and Fuel
be pleased to state

(a) whether any steps have been
taken by Government to exploit the
wrop ore deposits iIn Punjab State,
4nd

(b) if so the details thereof?

The Minister of Miney and Oil
(Shm K D Malaviya): (a) and (b)
Govt have not taken any steps to ex-
ploit ron ore deposits 1in Punjab
themselves However mining leases
for exploiting 1ron ore deposits In
Mohindergarh district have been
granted to three private parties

Overcrowding in Colleges and
Universities

2650 Shr1 Ram Knshan Gupla:
Will the Minister of Education be
pleased to refer to the reply given to
Starred Question No 1642 on 10th
March, 1959 and state at what stage 15
the proposal to ntroduce a suitable
entrance test for admussion to um-
versittes with & view to reduang
overcrowding In colleges and universi-
ties?

The Minister of Educatiom (Dr
K L. Shrimali)- The proposal 1s
still under the consideration of the
University Grants Commission

Educational Grants to Orissa

2651 Shri Ram Krishan Gupta: Will
the Minister of Education be pleased
to refer to the reply given to Un-
starred Question No 646 on the 20th
February 1959 and state

(a) whether Government have
taken decision on the request of the
Orissa Government for an increased
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percentage of Ceniral Grants for
educationally backward areas of that
State; and

(b) if so, the nature thereof?

The Minister of Educatien (Dr.
XK. L. Shrimali): (a) and (b). It
has been decided that the existing
pattern of Central assistance for State
Schemes should not be changed
during the Second Five Year Plan.
However in some Central Schemes
quantum of assistance has been deter-
mined after taking into consideration

the State’s backwardness in the field
of Education. '

Liability of the Government in Torts

2652. Shri Ram Krishan Gupta: Will
the Minister of Law be pleased to
refer to the reply given to Starred
II;;ua-stin:m No. 1639 on the 2nd April,
1959 ang state at what stage is the
question of introducing a bill in
Parliament to define the law relating

to the liability of the Government in
Torts?

The Deputy Minister of Law (Shri
Hajarnavis): Replies from three State
Governments are still awaited. The
matter is, however, under examina-
tion in the light of the views expres-
sed by the Ministries of the Central
Government and the other State Gov-
ernments.

indian Institute of Biochemistry and
Experimental Medicine, Calcutta

2633 Shri Ram Krishan Gupta:
"\ Shri S. A. Mehdi:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleased
to refer to the reply given to Starred
Question No, 1615 on the 2nd April
1959 and state the pature of progress
made so far in setting up a laboratory
at Calcutta for the Indian Institute
of Biochemistry ang Experimental
Medicine?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M. Das): Land required for the
building of the Institute has been
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acquired and developed. Architects
have been appointed for drawing up
detailed plans of the Institute. The
ground plans including the structural
design for the building has been pre-
paredq by the architects. Work on
laying the foundations is expected to
commence shortly.

Production of Steel in Ordnance
Factories

2654. Shri Rajendra Singh: Will the
Minister of Defence be pleased to
state:

(a) the production cost of steel in
ordnance factories compared tg the

steél plants elsewhere in the country;
and

(b) if it is higher, the reasons there-
for?

The Minister of Defence (Shri
Krishna Menon): (a) and (b). Com-
plete information in this regard is not
readily available. Cost of production
of milq billets in Ordnance Factories
which could only be compareq with
that of the other main producers in
the country, is somewhat higher.

This is mainly due to smaller steel
producing Units in Ordnance Fac-
tories, which are primarily meant for
manufacture of Tool and alloy steels.
However some quantity of mild steel
billets are also produced in theése
Units.

Small Savings Scheme

2655. Shri Ram Krishan Gupta: Will
the Minister of Finance be pleased to
state:

{(a) whether it is a fact that the
existing small savings schemes do not
appeal much to the agricultural and
labour classes; and

(b) if so, nature of the steps taken
or propose to be taken to modify the
existing schemes and introduce new
and more attractive schemes?

The Minister of Finance (Shri
Morarji Desai): (a) No, Sir.

(b) Does not arise.
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National Savings Movement

2656. Shri Ram Krishan Gupta: Will
the Minister of Finance be pleased to
state:

(a) whether it is a fact that Gov-
ernment are considering a proposal to
reorganise the National Savings
movement with a view t{p enthuse the
people and enable savings to be mobi-
lised for the success of the plans;

(b) if so, at what stage the propo-
sal is; and

(c) details of the pattern on which
it is to be reorganised?

The Minister of Finance (Shri
Morarji Desai): (a) to (¢). With a
view to secure greater co-ordination
and support, the National Savings Ad-
visory Committee and the Women’s
Savings Campaign have been amalga-
mated with effect from 1st September,
1959 and re-constituted into a single
Advisory  Board with  adequate
representation for women workers
and with representation for all
State Boards. The State Com-
mittees are also being recon-
stituted on similar lines. There is
no other proposal for reorganisation
under consideration,

Industrial Finance Corporation

2657 J Shri Ram Krishap Gupta:
" | Shri A. M. Tariq:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that increas-
ing import restrictions have hampered
the operations of the Industrial Fin-
ance Corporation of India; and

(b) if so, nature of the steps taken
or proposed to be taken in this
matter?

The Minister of Finance (Shri
Morarji Desai): (a) Yes, Sir, its
loan operations have declined to some
extent. However, itg other operations
viz.,, underwriting of capital and
guaranteeing of deferred payments
have increased appreciably.
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(b) The Industrial Finance Corpo-
ration Act, 1948 wag amended in 1957
to enable the Corporation to guarantee
deferred payments for import of
machinery from abroad so as to
stimulate investment with the Corpo-
ration’s assistance.

Cultural Activities

2658. Shri Ram Krishan Gupta: Will
the Minister of Scientific Researchy
and Cultural Affairg be pleased to
state the total amount of grants sanc-
tioned to wvarious institutions (State-
wise) during 1958-59 for promotion of
cultural activities in India?

The Deputy Minister of Scientific
Research ang Cultural Affairs (Dr,
M. M. Das): Grants sanctioned to
various institutions (State-wise)
during the year 1958-59 are:—

States Amount
Rs.
1. Andhra Pradesh 5 : 1,27,500
2. Bombay . . . : 98,075
3. Delhi . . . 26,02,74¢
4. Madrus . . 1,944,900
5. Madhya Pradesh e . 3,000
6. Mysore . : . - 1,000
7. N.E.F. A. . : : 3,000
8. Orissa . : 5 s 3,000
9. Punjab . : . 2,82,820
10, Uttar Pradesh . . ; 69,500
11. West Bengal 3,76,100
ToTAL . . 37,61,044
faeelt § wowrdt &
EYE. =t ST @ wres o w
feven WA 42 FATA Y FAF G

(%) v 7 &= & f¥ srede =@t
#1 goen § faedlt & aword e A
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2
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Pakistani Introdery in Jammu

2660 Shri Raghunath Singh: Wil
the Minister of Home Affairs be
pleased to state

(a) whether it 15 a fact that two
Pakistan: armed intruders were killed
by the Indian Police on the 14th June,
1958 at Homura, 40 miles away from
Jammu when they eatered with a
group in the Indian territory under
the cover of darkness, and

(b) 1f so details of the incident”

The Minister of Home Affairs (Shri
G B Pant) (a) and (b) On the
night between the 14th and 15th June,
1959, a party from Pakistan infiltrated
nto our area On being challenged
by the Border police patrol, they
opened fire They party fired in self
defence ag a result of which two of
the intruders were kulled angd the rest
escaped The site of the incident 1s
1000 yards from the border and about
4} miles to the south of Police Station
Hiranagar

Reform in University Education

2661 Shri Damani: Will the Mins
ter of Education be pleased to state

(a) whether steps have been taken
by Government to place additional
funds at the disposal of the University
Grants Commssion to enable it to
introduce reform mm University educa
tion expeditiously, and

(b) 1if so, the details thereof”

The Minister of Education (Dr
K L. Shrimall): (a) and (b) Efforts
were made 1n consultation with the
Ministry of Finance to make another
sum of rupees one crore available to
the University Granty Commission f
they required further funds for



7767  Written Answers BHADRA 20, 1881 (SAKA)

development purposes Whether the
Commussion will, 1n fact, need more
money will be known when the Budget
Estimates for 1960-61 are received by
Government and necessary action to
explore the possibility of allotung
more funds will be taken at the
appropriats time

Model Jalls and Bureaus for Correc-
tional Services

2662 Shri Radha Raman: Will the
Minister of Home Affalrs be pleased
to state

{a) whether any new schemes have
been introduced in jails of the Union
Termitories

(b) 1if so, their nature, and

{c) the special features of the
Bureau of Correctional Services pro-

posed to be set up®

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
{a) Yes

(b) Delh: The jail has been housed
in 8 new building at Tehar which has
been provided with all modern equp-
ment and amenities like electricity,
flush system in latrines space for
sporis and games, recreation and cul-
tural activities, training m crafts,
separate wards for women and child-
ren and treatment of TB and leprosy
patients A wage-earming scheme
and canteen have been introduced
and prisoners can now be released on
probation, parole and furlough

Hymachal Pradesh Provision of
whole-some food adequate eclothing
and accommodation, better sanitation
and lighting, newspapers, radio sets,
out-door games, and part-time
teachers, training in certain industries
and crafts, release of prisoners on
parole

Manipur Increase n the scale of
diet and 1n the quantity of vegetables
in the diet, provision of satisfactory
arrangements  for accommodation,
hghting, industrial and vocatonal
training, and release of prisoners on
arole and furlough
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Tripura Provision for improved
food, clothing, samitation, ventilation,
highting, toilet, facihties for wisitors,
letters and interviews, radio sets,
hbrary, newspapers, magazines, indus-
trial and vocational tramning, educa-
tion, medical aid, wage-earning sche-
me and canteen, release of prisoners
on parole and furlough

A. & N Islands Provision of radio
sets, indoor games, traimang of prison-
ers In weaving, tailornng, making of
coir mats, rope making and black-
smithy, education and teaching of
Hinda

(c) The Bureau will be an office
under the Ministry of Home Affairs
Its main functions will be

(1) to standardise the collection,
on a nationa] bamis, of statis-
tics relating to crime, )mls,
probation and other correc-
tional work 1n the different
States

(1) to coordinate the work in
regard to the prevention of
crime and treatment of offen-
ders,

(1) to exchange information in
regard to crime prevention
and coriectional services

Coal in Bihar

2663. Shri Raghunath Smgh: Will
the Minister of Steel, Mines and Fuel
be pleased to state

(a) whether new deposits of coal
have been found m North Bihar as
revealed by Government survey, and

(b) if so the quantity of deposits
of the saxd coal?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b) Some coal has been reported m
the neghbourhood of Someshwar
hills in the district of Champaran,
North Bihar Genera]l assessment of
the coal deposits 15 yet to be made
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Tripurs Territoria! Council

2665. Bhri Dasaratha Deb. Will the
Minister of Home Affairs be pleased
b state:

(a) whether the representation of
parties on the Standng Commuttee
formed by the Tripura Terntonal
Cothcil 3 made on a proportionate
Basis, and

(b) if not, whether the question of
smendment of rules providing for
proportiogate representation for mem-
Wess of various parties in the com-
mittee of the Council 15 under consi-
derstion®

The Minister of Stite in the Minis-

of Home Affairs (S8hri Datar): (a)

Governmgnt 18 the ques-
tion to
mpi:‘egthg dmu';.:w

2666 Shri Bibhoti Miskrs: Will the
Minister of Home Affairs be pleased
to state

(a) the total numbey of cases filed
béfore various High Courts from the
Ist January till Sist July, 1989, and

{b) the steps taken by Government
to dispose of thise cases uplo the
Sist July, 1959°

The Minister of State in the Minis-
try of Home Affirs (Shri Datar):
(a) The information i1s being col-
lected and will be laid on the Table of
the Lok Sabha

(b) Cases are disposed of by the
High Courts 1n the norroal course of
their business and no steps are requls-
ed to be taken by Government faor
their disposal
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Oil Driliers Tralning School

2088 Shrimati Mafda Almed: Wil
hmumociuﬂ.mmm

(a) the number of training institu-
fions set up by Government in the
country for the traming of ol dnllers,

(by the places where they are
Jocated; and

(c) the number of students in each
nstitution”

The Minister of Mines and Oll (Bbr
E D. Malaviya): (a) to (¢) One in-
sarvice trainmg school for oul anllers
Bas been started by the Qil and
Natural Gas Commussion at Jawals-
mukhs where at present 22 technicians
are receiving training

Media of Instruction for Tribal Areas

2099. Shri P G. Deb: Will the Min-
ister of Education be pleased to state

(d) whether there 15 any proposal
to have a survey for finding out suit-
able media of instruction for tribal
areas; and

(b) if so, whethar any such survey
will be conducted in Orissa?

The Minkter of Edwoation (Br. K
L. Shrimali): (a) No, fur

(b) Does not grise.

Rourkela Sloel Piadt

274 Shri Surendronath  Dwivedy:
Wlilthlﬂnuuro!ltﬂl.“nﬂ
Fuel be pleased to state

(a) whether it 13 a fact that the
construction of some section of the
Rourkela Steel Praject has been
affected on account of bad qualty of
cement used for the purpose,

(b) if so0, the quantily of cement
used and who supplied the cement,
and

{¢) whether there i» any machinery
to test the cemant before it 15 accepi~
ed by the project authorities”

The Munister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) Yes,
Sir

(b) About 11,300 tons of cement
supplied by Ms Orissa Cement Ltd.,
was used.

t¢) Usually the manufacturer's cer-
tificate that the cement conform to.
standards laid down 13 accepted and
no test of the cement supplied 1s
cairied out, at the Projegt Field
tests are, however, invanably carried
out to test the gualily of congrele and
as a result of these tests the sub-

wtandard quality of the cement was
found out

Government Employees in Tripura

2671 Shri Bangshi Thakur: Will the

Minister of Home Affalrs be pleased
to state

(a) whethe: there 1s any proposal
under consideration to bring the pay
and allowance structure of Employess
of all classes of Tripura Adminstra-
tion at par with that of West Bengsl
Government Employees, and

(b) if so, how long 1t will take to
finalise the matter*

The Minlsier of Staie i the Minkk.
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allowance gtructure of the West
Bengal Government for posts of cor-
responding status and responsibility
There 18 no proposal to modify it at
present

(b) Does not arse

Scientists under the Councll of Scienti
fic and Industrial Research

2672, Shri 8. A, Mehdi: Will the
Minuster of Scientific Research and
Cultural Affairs be pleased to stai~

(a) whether any restrictions *had
been imposed on scientists servme
under the Council of Scientific and
Industrial Research not to contribute
any articles fo papers, and

(b) if so the reasons therefor?

The Deputy Minister of Scientific
Research and Cultaral Affairs (Dr. M
M. Das) (a) No restrictions other
than those laid down In the Central
Civil Services (Conduct) Rules have

been 1mposed
(b) Does not arise
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Urbap Commaunity Projects

2674. Bhri 8. A, Mehdi: Will the
Minister of Finance be pleased to
state

(a) whether the amount of Rs 8
lakhs given by Ford Foundation has
been earmarked for some Urban Com-
munity Projects,

(b) 1f s0, to which urban centre it
has been given and

(¢) the detail, of the scheme

The Minister of Finance (Shn
Morarjl Desai). A statement 1s laid ou
the Table [See Appendix IV, annex
ure No 91 ]

Srinagar Museum

2675 Shn S A Mehdic Will the
Minister of Scientific Research and
Cultural Affalrs be pleased to state

(a) how much grant has been givui
by the Central Government to Sr
nagar Museum during 1958 so far anc

(b) whether the Museum s under
the control of the Central Goven:
ment”?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr M
M Das). (a) Ni

(b} No Sir

Smaggling of Indian HAemp to UK

2676, Shri Raghunath Singh: W'l
the Minister of Finance be pleased ic
state

(a) whether 1t 13 a fact that Indian
hemp (narcotic drug) 1s being sumy-
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gled to UK 1n large quantities ana
that on the 7th August, 1050 Indian
hemp (narcotic drug) weighing 5,807
tons was recovered from a Bntch
freighter at Laverpool,

(bY whether 1t 1» a fact that befo .
thus smuggling incident, Indian hemp
worth £1,00,000 was also detectad
and caught bv customs authonties
and

(c) if so whethes Government ax
aware of some International Organi-
sation of smugglers of Iadwan hemp
(narcotic drug) working in India and
clsevhere®

The Minister of Finance (Shn
Morarji Desal). (a) and (b) The Gou
ernment of India have also seen 1
report appearing in the “Statesman”
Delhi Edition dated the 10th Auguct
1959, to the effect that on 7th August
1959 Customs officials n Liverpool
(UK) found a large quantity of
Indian hemp on board the 5800 ton
British freighter ‘'YOMA’ which had
arrived at Liverpool two days ago
from Burma wvwa Antwerp Apart
from this press report, Government of
India have no further information on
this subject

tc) The term Indian hemp' 1s the
name by which the narcotic bearing
plant ‘Cannabis Sativa L" 1s common-
ly known Besides India this plant 1s
widely produced 1n a number of cour.
tries all over the world International
arrangements exist by which majo
seizures of drugs of Indian orign
seized abroad are reported to the
Narcotiecs Commussioner by the seiz-
ing authorities for further mvestiga
tion In the absence of any such
reference so far there 15 no reason
whatsoever to believe that the drugs
reported to have been seized in the
UK were either actually or eoven
strongly suspected to be of Indian
orygin
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Sindhi High Schools in Delhi

2679. Shri Assar: Will the Minister
of Education be pleased to state:

(a) whether it is a fact that there
are no Sindhi knowing teachers in the

SEPTEMBER 11, 1959
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Sindhi High School, Lodhi Road, and
the Sindhi Higher Secondary School,.
Rajendra Nagar, New Delhi to teach:
Sindhi;

(b) if so, the reasons therefor;

(c) whether it is a fact that many
complaints were made by the Sindhi
community to the authorities on the-
above account; and

(d) the action Government propose-
to take in the matter?

The Minister of Education (Dr, K.
L. Shrimali): (a) No, Sir.

(b) Does not arise.

(c) & (d).. The Local Sindhi com-
munity made a request to the Delhi
Administration for the appointment.
of more Sindhi knowing teachers in
these schools. The Administration
has since posted five Sindhi knowing
teachers in these schools this year
and one more is going to be appoint-
ed shortly.

Jain Monuments in Madurai District.

2680. Shri Gulam Mohideen: Will
the Minister of Scientific Research:
and Cultural Affairs be pleased to
state:

(a) the number of Jain monuments.
in Madurai District under the protec-
tion of the Union Department of
Archaeology; and

(b) the places where they are
located?

The Deputy Minjister of Scientific
Research and Cultural Affairs (Dr. ML
M. Das): (a) Nine.

(b) (i)Tiruparankunram.
(ii) Alagarkoil.
(iii) Kilaiyur-Kilavalavu.
(iv) Mettupatti.
(v) Uthamapalayam.
(vi) Kalluttu.
(vii) Kailakuyilkudi.
(viii) Karadipatti.
(ix) Melakuyilkudi.
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Pproppnr Biopl Fiant

2081. Shri 8. A. Mehdi: Will the
Minster of Stoni, Miindé And Fuel be
pleased to state:

(a) whether any change 1n the
agreement has been made with
LSCON. of Durgapur Steel Plint;
and

(b) if so, the nature of the changes
proposed and accepted?

The Minister of Steel, Mines and
Foti (8atir Bwaran Singh): (a) and
(b). Under the original agreement for
Durgapur, the liability of the contrac-
tors for the safe working of varibus
portions of work 15 limited to twelve
months from the date certified by the
Consulting Engineers or six months
aftey taking over of a section by the
project authorities, whichever is later.
Az ] mentioned in this House on the
10th of August 1989, TBCON has
uhBlertaken to rectity at their own
expenit any damage to the Durgspur
shiel works caused by settlerfient of
foutidations containing bored piles Tor
a péfiod of ten years The Hindustin
Sted! Limitéd Is taking necessary
attion Y incorporate this change in
fhe agreemént,

Gorakhpur University

feit. Shri Radha Mohan Shuph: Will
the Munister of Education be pleased
to siate:

(a) the grant proposed to be given
to the Gorakhpur University by the
University Grants Commission during
1959-80;

{b) the grant actually given during
1958-59; and

(¢) the amount of specia]l grants, if
any, piven for special schemes for
rural uplift during 1959-80%

The Minister of Bducation (Dr K.
L. Shrimalfl): (a) A sam of Rs. 2,135
has already been sanctioned to the
Qorakhpur University during 1958-80
As regicds further grants proposed to
be given during the year, it is not
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possible to give any estimpte at pre-
sent.

{b) and (c). NiL.

Ceniral Special Folice Establishment

Shri 5. N. Ramaul:
m{mmmws

Will the Minister of Home Affairs
be pleased to state:

fa) the total number of cases under
investigation of the Central Speiial
Police Establishment in  Ambala
Branch with their date of registration;

(b) wivether it 15 a fact that these
¢ases have been pending for the last
two or three years without any action
being taken in the matier: and

(¢) if so, the action taken by Gov-
ernment to expédite their disposal

The Minister of State in the Mimis-
try of Home Affairs (Shri ):
(a) A statemént ghéwing thé te
information is placed on the Tuble of
the House [See Appendix IV. an-
nexure No 92

(b) No
(¢) Does not anse.

Toddy sheps in Kersia

Shri Warier:
Bhri A. K Gopalan:

Will the Minister of Home Affaire
be pleased to state:

(a) whether it 15 a fact that the
Kerala Administration have decified
to take back tpddy shops from Co-
operative Bocieties of Teddy Tappers;

(b) if 36, how many shops aré o
be re-guctionéd, and

(c) the reasons for taking this
decision?
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The Minisier of Heme Affairs (Shri
G. B. Paat): (a) No.

(b) and (¢) Do not arise

Dollar Cheques

Shri Warlor:

Shri A. K Gopalan:
Shri Kunhan:

Shri Kodiyan:

Will the Miruster of Finance be
pleased to state:

{(a) whether it has come to the
notice of the Government of India
that a large number of dollar cheques
were expedited to individuals and
mnstitutions 1n Kerala during the last
few months,

(b) if so, what 15 the total amount
of these dollar bills during the first
seven months of the year;

recipients of

(c) who are main
these bills; and

(d) what are the sources abroad of
these bills®

The Minister of Finance (Shri
Meorarji Desal): (a) and (b) During
the first six months of 1859 dollar
cheques totaling Rs 11,51,695 were
encashed by banks m Kerala as com-
pared to Rs 11,50,458 in the Arst half
of 1858 ‘There s, thus, no great
vanation between the amounts of
dollsr cheques received during the
two comparative periods, and the
remittances appear to follow the usual
pattern

(c) and (d) The banks authonsed
to deal in foreign exchange furnish
relurns to the Reserve Bank purely
for statishical purpose. While under
the normal banker/customer relation-
ship 1t 1s not open to the former to
make available for publication the

sons Indian origin who are over-
seas and remittances to various mis-
ons in India

a2

Kerala Bducatien Act

Shri A. K. Gopalan:
Shri Warior:

2886. ) Shri Kunhan
Shri Kodiyan

Will the Minuister of Home Affalrs
be pleased to state:

(a) whether the new Kerala Gov-
ernment have decided to suspend,
modify or amend the Kerala Educa-
tion Act or any rules made under the
Act;

(b) 1f s0, what are the changes pro-
posed; and

{c) whether the interests concern-
ed and the political parties”in the
State were consulted before deciding
about the proposed changes”

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) to (¢) No decision has so far been
taken to suspend, modify or amend the
Keralg Education Act or the Rules
made thercunder Two new rules,
No 23-A and No 23-B, in Chapter V
of the Kerala Education Rules, 1959,
have, however, been 1ssued by the
State Government on August 6, 1859,
to provide for review and appeal on
the order of withdrawal of recogni-
tion made by a District Educational

Eviction of Tenanis and Hut-Dwellers
in Kerala

Shri Warior:

2687 Shri A. K. Gopalan:
° ] Shri Kunhan:
Shri Kediyan:

Will the Minister of Home Aflairs
be pleased to state

(a) whether Government have re.
cerved complaints of large scale evic-
tions of tenants and hut-dwellers n
Kerala after the proclamation of
President’'s Rule there;

(b) it so, how many cases of evic-
tion have come to their notice in each
district; and
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(c) whether any help has been
given to the tenants and hut-dwellers
for restitution of their rights?

The Minister of Home Affairs (Shri
Pant): (a) No

(b) and (c) Do not arise

Alded Industrial Schools in Kerala

2828, Shri Maniyangadan. Will the
Minister of Home Affairs be pleased
to state

{a) whether 1t 1s a fact that recog
nition and grant-mn-aid to Aided
Industrial schools m Kerala State
have been withdrawn recently,

(b) the number of institutions and
the number of students that are affect
ed by the withdrawal of recogrution,

(c) the reasons that led the Gov-
ernment to take the decision

(d) whether 1t 1s a fact that n
June, 1958 a memo was issued 1o the
Aided Industnal Schools and Techni-
cal Education Association, Ernakulam
intimating them that the grant-in-aid
for the year 1959-60 was sanctioned

{e) whether any representations
have been made by the Aided Indus
trial Schools and Technical Education
Association, Ernakulam regarding the
orders of Government withdrawing
recognition and grant-in-aid to these
nstitutions, and

(f) what steps have been taken 2n
their representations?

The Minister of Home Affairs (Shri
G. B Pant). (a) On 30th May, 1859
orders were 1ssued withdrawing
recognition with effect from July 1
1989

(b) 72 institutiong and approximate.
ly 1,500 students, but the students
were permitted to appear at the exa-
minations

(¢) The State Government had
ordered in July, 1858, that 1t was nol
necessary to recognise or encourage
:r:lwudorwoll\ercmtmh
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any craft school and that even the
existing recogmitions should be with-
drawn Subsequently the Board of
Technical Education in the State pas-
scd a resolution in favour of with-
drawal of recogmition with effect
from June 1, 1939 The Board of
Assessment for Technical and Profes
sional Qualifications had also express-
ed dissatisfaction with regard to the
coaching given by these institutions

(d) On 2nd June, 1859, a memo was
1ssued by the Director of Industries
and Commerce in the State to all
District Industries Officers, authoris-
ing the latter to issue renewal grant
memos to the grant-m aid schools for
the year 1959-60, in order to avoid
delay in the payment of grant to the
schools A copy of this latter memo
was sent to the schools also

(e) Yes

(f) Now Government have issued
orders on 27th August, 1959 to the
c«flect that the grant in-axdd which
Industrial Schools are getting at pre-
sent wil] be continued dunng the cur-
rent year subject to recognition being
continued by the Director of Indus-
tries and Commerce

School Radio Licences

2689 Shri Assar. Will the Minuste:
of Education be pleased to stiate.

(a) the number of school radio
licences which are in force, and

{b) how many out of these are in
small town schools, district schools
and metropolitan schools?

The Minister of Education (Dr K.
L Shrimali); (a) The total number
of licences in force as on 31st March,
1959, was 13,093

(b) As no distinction 1s made bet-
ween district and metropolitan schools
when ssuing school Broadcast Receiv-
ing hcences, separate statistics are not
maintamed
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Schopl Radio Sets

Shri Assy: Will the Minister
of be pleased to state:

(a) whether Government have tried
to encourage mMmore schools to Instal
school radio sets;

(b) if so, the resultl thereef;

(c) whether it is a fact that scheol
manufactured radio sets are not
encouraged by Government;

{d) 1f so, the remson thereof;

ie) whether Government have tried
to help the schools to instal radio sels
at cheaper rates; and

{1) it so, the details thereof?

The Minister of Education (Dr. K. L.
Shrimali): (a) Yes, Sir.

‘(b) Though statistics are not avail-
able. it Is presinéd that mere ind
fnore schools afe installing readio sels
as & result of the assistance and cobn-
<estion given by the Government of
Tndla as Yelalled in reply to patt (1)

(¢) No such complaint has been
brought to the notice of this Ministry.

(d) Does not arise.
{e) ¥es, Sir.

(f) Grants are given to schools by
the Government of India through the
State Governments and Unlon
Ailminisirations to the extent of 50 per

cent. and 100 per cent. respectively,
of the cost of the radic sets purchased.

:}nhrtnr schools set used for

purposes, the licence fee
::3330!11)! as against Rs 1§ for a
domestic radio set
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Xerala Prevention of Eviction of
Mm:&m*a&

shri A. K. Gopalan:
m‘{smn Parvathi Krishnan:

Wiil the Minster of Home Affairs
be pleased to state

{a) the date on which the Kerala
Prevention of Eviction of Tenants and

230 LBD-4
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Kudikidappakars' Act of 1057 wiil
expire;

(b) whether Government propose
to extend the said Act for a further
peniod; and

(c) if not, the reason therefor”

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
11th Apnl, 1960

{b) and (c)
present

Do not anse for the

Kerala Indebted Agricuilturisis Relief
(Amendment) Bill

2604. Shri Maniyangadan: Will the
Minister of Home Affairs be pleased
to state

(a) whether the Kerala Indebted
Agriculturists Rehef (Amendment)
Bill has been submutted to the Pre-
sident of India for his adsent,

(b) the date of its submission to the
President,

(c) whether assent has been gven
to the Bill, and

(d) f not, the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
to (d) The Bill in question was
received 1 the Mimistry of Home
Affairs from the State Government
for obtamning the assent of the Pre-
sident thereon in the first week of
July. 1958 The Proclamation under
Article 356 of the Constitution was
issued on July 31, 1959, in relation to
the State of Kerala The matter 12
under examination

Pay Scales of District Judges in Kerala

2895. Shri Manlyangadsn: Will the
Minister of Home Affairs be pleased
to state

(a) whether the salary scales of
District Judges in Kerala State have
been fixed after integration of States;

{(b) whether District Judges now
serving 1n Kerala and who were for-
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merly in Madras service have suffered
on account of the revision of pay
scales;

{c) whether any advice or direction
was given by the Union Government
to the Kérala Government at the tisne
of revimion of pay scales to the effect
that the new scales of pay to be fixed
for District Judges should not
adversely affect the salary of those
rﬁu Judges who came from Madras
te;

(d) whether any appeal hag been
filed before the Union Government by
any of the District Judges from
Kerala Btste regarding the fixation of
salary; and

(e) whether any decision has been
laken on those appeals®

The Minister of Home Affalrg (Shri
G. B Pant): 1a) Yes.

(b) No.
(c) No

(d) Two District Judges have pre-
ferred appeals to Central Government

(e) The appeals are under con-
sideration.

Porsong Hospitalised in Kerala

Shri Warior:
Shri Kodiyan:

Wilt the Minister of Home Affairs
be pleased to stiate:

(a) the number of people who were
hospitalised during the first two weeks
of August, 1950 as a result of clashes
in Kerala State after the promulga-
tion of the President's Rule; and

{b) the number of cases registered
during the same period by the police
against membérs and sympathisersy of
;::loul politica) organisations in the

te?

The Miunistér of Home Muirs (Shri
G. B. Pant): (a) and (b). The infor-

it
g
£
R
:
E
5
¥

Redcoe Work Dete by LN.S. “Huthar'

2877. Shrl Ragimuath Singh: Wi
the Minister of Défence be plemsed to
state:

(a) whether 1t 1s a fact that Anti-
submarine Frigate ‘Kuthar’ wasz con-
verging on an area nesr the Sailly
Isles off Cornwall in search of a four
engined Victor Jet Bomber which dis-
appeared in a iramning fight oo the
20th August, 1859; and

(b) if so, the work done by the
Indian frigate?

The Depaly Misister of Defonce
(Shri Ragharamalah);: (a) Yes, Sur

{b) On receipt of the meswsage that
a Victor Jet Bomber, which was on a
training fight, wag mussing, I.N. Shap
‘Kuthar' was ordered to proceed to sea
at 1930 hours on 20th August, 1858 to
assist 1n the search of the musaing
plane The IN Ship reached the
search area at 22.30 hours the same
day The ship continued her search
uplo 12 30 hours on 21st August, 1858
As the search was on for some con-
siderable time and the aircraft was
not located she was ordered to return
to base

Board of Technical Terminology

2698. Shri Bhakt Darshan: Will the
Minister of Education be pleased to
state

fa) whether 1t 15 a fact that the
thirteenth meeting of the Technical
Terminology Board was held in Delln
on the 21st August, 1959,

(b) if so, the decisions laken and
recoyjnmendations made by the Board
in the meeting; and

(e) the action being taken accordmg
to those decisions and recommenda-
tions?

The Minister of Education (Dr, K. L.
Shrimali): (a) Yes, Sir.

(b3 and (c). A statement i3 lsd on
the Table of the House. ([See Appen-
dix IV, annexure No. 8).
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2490 Shri Panigrshi:
{Bhrl Bhakt Darshan:

WIll the Minister of Steel, Mines and
Fael be pleased to state-

(a) whether 1t 15 a fact that a
security jawan of Rourkela Steel
Plant was killed as a result of a clash
between two groups on the 10th
August, 1859, and

{b) if 50, the causes of this clash”

The Minisier of Steel, Mines and
Fuel (SBardar Swaran Singh): (a) and
(b). On the 17th August, 1859 worken,
of one of the Contractors struck work
demanding proper security arrange-
ments At about 3 pm a procession
of about 300 to 400 people was taken
out There was stone pelting by some
unknown clements and a clash result-
ed One security jawan was seriously
wounded and he rubsequently died in
the hospital

Sangeet Natak Akademj Grantg Lo
Orissa Organimtions

2700, Bhri Panigraki: W;ll the Mmas-
ter of Scientific Research and Cultoral
Altln be pleased to state:

(a) the names of organisations in
Orissa which received grants from the
Sangeet Natak Akadem: in 1958-59 and
the amounts thereof;

(b) whether the Sangeet Natak
Akademi has decided to give grants
for promotion of Oriya Drama during
1950-60. and

(c) f so. the amount thereof?

The Deputy Minister of Scieptifie
Research and Cultural Affairs (Dr.
M. M. Das): (a) The Sangeet Natak
Akademi sanctioned the followng
grants during 1%68-59 to various
organisations m Orissa —

" Rs
1. 'Kals Vikas Kendre. Cutrack . 2,500

2. National Music  Assocauon,
Cutiack 74000

Rs,
3. Ornssa Sangeet Parnhad, Pun 1,800

4. Mayurbhan; Chhow Nntya

Pratuhthan, Mayurbhan) 1,500
Onma Sangeet Namakh Aka-
g demu. Bhubaneswar 6,000

{b) and (¢) The matter 15 under
the consideration of the Sangeet
Natak Akadem:

Employees of Oil and Natural Cas
Commission

2101. Shri P. C. Borooah: W;jll the
Minister of Steel, Mines and Fuel be
pleased to state the number of
employees, skilled and unskilled, of
all categories now working in Assam
under the il and Natural Gas Com-
migsion®

The Minister of Mines ang Ol
(Shri E D Malaviya): The total
number of emplovees of the O] and
Natural Gas Commission now work-
ing mm Assam s 128, as under.

Techmeal: Number
Drillers (Semor} r
Dnliers 1
Cieologst 1
Non-Gasetted o6
Non=Techmeal

Assistant Adm Officer i
Non-CGazetred 13

[RTEY 126

Remains of Ancient Capital at Dimapur

2702. Shri Basumaiari: Wil the
Minister of Scientific Restarch and
Cultaral Affsirs be pleased to state:

{a) whether the remamns of the
ancient capital of Bodo Kachsri
Kingdom at Dumapur in Assam bave
been preserved wunder the Ancient
Monumewts Preservation Adt, 190;
and
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Dipioma in Delhi Pojytechnic

ey Shri A. K. Gopalan:
Shrimati Parvathi Krishoan:

Will the Miniister of Scientific Re-
search and Cultural Affairg be pleased
to state:

{(a) whether 1t 1s a fact that the
students of Delhi Polytechnie, who
passed the diploma examination in
Commerce 1n 1857 and 1958, have not
so far been awarded the diploma; and

{b) if so, the reasons therefor?

The Deputy Minister of Scientific
Research and Culturs]l Affairs (Dr.
M. M. Das): (a) and (b). The Delhi
Polytechnic 1s offering a part-time
National Diploma Course in Commerce
The diploma 1= awarded to candidates
who pass the final examination and
Rave either undergone the prescribed
practical training for a period of one
year or have gamned experience com-
parable to the practical training over a
period of three years in service in an
approved concern.

In 1857 and 1958, 45 candidates
passed the final examination for the
Natonal Diploma in Corrmmerce from
the Delhi Polytechnic after a part-
time course. Practical training reports
of 17 candidates have s0 far been
received. The training of two candi-
dates has been approved and diplomas
awarded to them. The cares of two
more candidates are now being fina-
lized. Information regarding some of
the remaining 13 candidates 15 not
complete and further necessary parti-
culars have been called for from the
Polytechnic. These caseg will be con-
sidered after full information is
received.

The cases of 28 candidates, whose
training reports have not been
received 3o far, can be taken up only
after the Institute has forwarded these
reports.
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E. P, Central Primary School,
New Delhi

J 8hri D. C. Sharma:
2106 Shri Bhakt Darshan:

Will the Minister of Education be
pieased to state'

ta) whether it i1s a fart thyt the
privately managed E. P. Centr:l Pri-
mary School, Tagore Road, New Delhi,
had been given Government grapt upto
the gquarter ending March, 1959 prior
to 1ts being handed over to the Drlhi
Corporation with effect from tha 15th
July, 1959;

(b) whether 1t 15 also a fart that
some of the tcachers of the scnool
have not been paid their salaries fiom
December, 1958 to the 14th July, 1959;
and

(c) 1f so, the steps being taken by
Government to have the amonnt of
grant realised from the management
of the school and to ensure payment

of arrears of pay to the teachers for
the above period

The Minister of Education (Dr. K. L.
Shrimali): (a) Yes, Sir

(b) Yes, Sir

(c) The Dellu Municipal Corpoma-
tion is taking necessary action to dis-
burse the arrcars of salaries of the
teachers concerned out of the zrants
due to the school and other schuol
funds held by the Corporation.
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tion?

{b) and (c) Do not arise

“Geld Smuggling frem Tripurs”

2711. Shri Dasaratha Deb: Will the
Minister of Finance be pleased o
state:

(a) whether 1t 13 a fact that gold 15
being smuggled to Pakisten from the
Fatrlk Roy ares of Tripura constantly,
and

(b) u so, what steps are being taken
to prevent gold smuggling?

The Minigler of FNisamce (85t
Morarji Desal): (2) As &ar as Gavern-
smnt are awany, the snswer &5 in the
negative,
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€b) Does not arise.

Panchayat Electiong in Tripura

2718, Shri Dasaratha Ded: Will the
Minister of Home Aflairs be pleasad
Lo stute:

{(a) the probable date by which the
panchayet election 1» lLkely to take
place 1n Tnipura; and

(b) the rfteps being taken to expe-
dite the panchayat election in Tripura?

The Minister of State in the Minls-
trj of Bome Affalrs (Shri Datar): (a)
and (b). The provisions of the UP
Panchayat Ra) Act, 1047, as extended
to Tripura will Be enforced in Sadar
Zast and Dnarmensgar (Panisagar)
Development Blocks with effect from
the 1st November, 1959 Steps have
been taken to prepare a list of villages
for constitution of Gram Sabhas,
Adelimitation of constituencies and the
preparatien of electoral rolls. Gaon
panchayat elections are likely to be
beld in December, 1938, or January,
1960

Asian Thestre Institute In New Delhi

B4, Blri P. C. Borooah: Wil the
Munister of Bclieatiio Reésearch and
Cultural Affairg be pleased to state:

(a) whether there is any proposal
to have one Asian Theatre Institute in
New Deathi with the colaboration of
UNESCO: and

tb) if so, the details of the scheme?

The Deputy Minister of Scieatific
Research and Cultural Affairs (Dr.
M. M. Das): (a) The Institute 1s
alrendy functiomng

{b) The Asian Theatre Institute was
taken over by the Sangeet Natak
Akademi from the Bharstiva Natya
Sangh m 1958. The intention was that
the Institute should concentrate on
ressarch work and collect material
apd carry on research in important
traditiopal forme of Drasma in India
and other countries of Asia by study-
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ing their common traditions, mutual
influénce, modern trends etc.

(1i) UN.ES.C.O assisted i the
begipning by prowviding the services of
two experts. It is expected that in
future UN.ES.CO. may extend some
assistance for some equipment and for
some study grants to ensble resepgsh
scholars from Asian countries o come
for work to the Institute

(1ir) The lines on which the Institute
should now develop are still being
worked out

Defence Production Comferemes

2715. Shri P. C. Boroonh: Will the
Minister of Defemce be pleased to
state.

(a) whether 1t 1» a fact that a
Defence Production Conference was
held in New Delha on the 27th August,
1858; and '

(b) if so, the nature of the decisions
takep 1n order to make Defence gfo-
duction as efficient as pogsible . for
defence purposes?

The Minister of Defomece (Bhri
Krishma Menon): (a) Ve, -Bir.

(b) This was a meeting of officers
of Services and of Productiop. snd
Resedrch and Development Qrganipa-
tions to exchange ideps,
and experience with a view to im-
proving and accelerating production of
Defence Stores. The Confsrence was
not called for taking any decisions.

Government Scheply in Delkd

2716. Shri Balmiki: Will the Minis-
ter of Bducation be pleased to siate:
(a) whether the Government schools
in Dethi are still running in ténts; and

(b) if 20, how long will it take to
them with buildings or
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Teachers in Government Scheols in
Delhi

2717. Shri Balmiki: Will the Minis-
ter of Education be pleased to state:

(a) whether all the teachers, who
bave put in three years of service in
Government schools in Delhi, have
not been made permanent; and

(b) if so, how long will it take to
make them permanent?

The Minister of Education (Dr
K L, Shrimali): (a) Yes, Sir

(b) They will be made permanent
as and when permanent posts become
available,

Delegation of Imperial Defence
College

‘3118 Shri P. C. Borooah: Will the
Minister of Defence be pleased to
state:

(a) whether a delegation of Imperial
Defence College visited India on the
1st September, 1959, and

(b) if so, the nature of their visit
and places visited?

The Minister of Defence (Shri
Krishng Menon). (a) Yes, Sir A
party of 12 officers from the Impenal
Defence College 13 on a visit to this
country from Ist to 10th September
1959 and again from 15th to 20th Sep-
tember, 1959

(b) As part of the College Course,
the Government of the United King-
dom arranges visits outside their
country every year The wvisit to
India 15 1n pursuance of this practice
The iunerary of the party includes
Delh), Faridabad, Jammu and Kash-
mur, Ambals, Bhakra-Nangal, Agra,
Calcutta, Bangalore, Mysore, Poona
and Bombay.

Government Model Higher Secondary
School, Ludlow Castle, Delhi
{ 8hrt A. K. Gopalan:
£719. { Shrimati Parvathy
| Krishnan:

Will the Mumuster of Bducation be

pleased to state’

(a) whether it is & fact that since
the Government Model Higher

Secondary School, Ludlow Castle,
Delh; opened after the summer vaca-
tion, no arrangements have been made
for teaching chemustry, hustory and
economics to the higher classes,

(b) 1f 50, the reasons therefor, and

(¢c) the steps taken to make the
necessary arrangements?

The Minlster of Education (Dr
K L Shrimall): (a) to (c) Az a
result of the promotion of the Chemis-
try . and Hastory-cum-Economics
teachers of the School as Principals,
their posts remamned vacant for some
time Pending appomntment of their
substitutes, arrangements for the
teaching of these subjects were made
by internal adjustments: Separate
teachers for History and Economucs
have since been appointed It has not
yet been possible to recruit as separa-
rate Chemistry teachers as no suitable
candidates are available with the Em-
ployment Exchange Efforts are being
made to recruit Science teachers
through other sources

Rehabilitation of Jhumiss

2720, Shri Dasaratha Deb: Will the
Minister of Home Affalrs be pleased
to state

{a) the amount sapctioned for the
rehabilitation of Jhumeas at Taich-
hama of Kanchanpur, Tripura,

(b) the total estimated expenditure
that 1s expected to be incurred,

{c) the items of works that are
going to be undertaken m this scheme.

(d) whether any technical person-
nel have becn deputed to carry out
this scheme, and

(e) i so0, the particulars of those
technical personnel?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) Rs. 62,857
has been sanctioned so far for the
rehsbilitation of Jhumias at Tuisama
and not Taichhama colony in
Kanchanpur.

(b) Rs. 53,857.
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(¢) Construction of roads, wells
community centres, godowns, super-
visors' office and quarters, entertain-
ment of staff and payment of Jhumia
grants.

(d) Yes,

(e) One supervisor exclusively for
the colony, Agricultural Extention
Officer, Overseer and Amns

Aslan Rescarch Centre

2721, Shri P. G. Deb: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether it 15 a fact that an
Asian Research Centre 1s to be estab-
lished 1n New Delhi;

(b) 1f so, what are its functions; and

(¢) whether 1t s also a fact that
UNESCO is giving some aid n this
wenture?

The Deputy Minister ot Scientific
Research and Cultural Affairs (Dr,
M M. Das): (a) to (c). It s not
understood to which Asian Research
Centre the Honourable Member 1s
referring, as there arc suggestions for
a number of Centres for different sub-
Jects

Apptntmenbwc:lnlmehsﬂ
Posts

2728 Shri Anthoay Pillal: Wil] the
Minister of Scientific Research and
Cultural Affairg be pleased to state:

(a) how many officers continued to
hold Class I and Class II posts in
the Ministry for periods exceeding
three months without such appoint-
ments being approveq by the UPSC
during the period from 1853 to 1958,
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(e) if so, the number of such cases
during the above period?

The Deputy Minister of Scientifio
Research and Cultural Affairs (Dr.
M. M. Das): (a) Three These
officers were appointed in the Mmstry
of Education and came on transfer to
the Minstry of Scientific Research
and Cultural Affairs on its constitu-
tion ag a scparate Ministry 1n 1958

(b) Yes

{(r) T o T: third case has been
taken up with the UPSC.

Appointments to Class 1 and Class B
Posts !

2724. Shri Anthony Pillai: Will the
Minister of Education be pleased to
state:

(a) how many officers continued to
hold Class I and Class II posts in the
Ministry for periods exceeding three
months without such appointments
be ng approved by the UPSC during
the period 1953-58;

(b) whether the appomntments of
any such officers have been regularis-
ed with the approval and concurrence
of the UPSC subsequently; and

(c) if so. the number of such cases
during the above period?

The Minister of Education (Dr.
K L Shrimall): (a) 98 Officers,

(b) Yes, Sur.

was regularised in 1959 and the cases
of § are under considerstion in con-
sultation with UPSC.
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Stenographers

2725. Bari Anirudh Binha: Will the
Minister of Home Affairs be pleased
to 'state:

(a) when the result of U.P.SC.
‘Stenographers’ Examination held in
HMay 19590 will be announced.

(b) how many candidates were
declared successful in Stenographers'
Examination held in June 1838; and

{c) how many of them have since
‘been absorbed?

The Minister in the Minkstry of
Home Affairgy (Shri Datar): (a)
Eemultishkelylohemomeed
Union PubHc Service Comimis-
uen!nOdbber 1959

(b) 208.

(c) So far 188 qualified candidates
have been a nted by the Ministry
of Home 9
declined offers of appointment, and 1
candidate has been declared ineligible.
Some candidates have also beer
sppointed ‘direet by other Ministrie:
and offices. Information regarding
such appointments is being colerted
and will be laid on the Table of the
House in due course.

Hindl tests for Government Servants

2726. Shri Narasimhan: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that the
Home Ministry have circularized that
imérement and promotion of certain
umhdmwmn
“the ‘officers passing certain tests in
Hindi;

candidates huve.
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(b) if so, the number of non-Hindi
speiking officers who were msked
comply with the test and the
of such officers who have failed in the
test; and

l:

(¢) whether Government will con-
sider the advisability of altering or
amending the rules in the context of
the Prime Minister's speech in the
Lok Sabha on the 7th August, 1959
that English will be considéred as 'an
additional official language as long as
non-Hindi people desired it?

The Minister of Home Aflajrs (Shri
G. B. Pant): (a) A copy of the Ye-
levant office memoranda issued in
1881 is laid on the Table™of the House.
[See Appendix 1V, annexure No. 84].

(b) Complete information is not
available.

(c) Officers of a number of superior
services were required to pass depart-
mental tests in Hindi or Hinduasthan
from long before 1961. In September
1958, orders were issued in respect of
certain categones of staff that their
failure to pass in Hindi will not en-
tail stoppage of increments, confirma-
tion and promotion The question
will be reviewed after decisions have
been taken on the report of the Com-
mittee of Parliament.

Directorate of Health Services, Delhi

2727, Shri A. M. Tarlg: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that an
ambulence belonging to the erstwhile
Directbrate of Heaith Bervices. under
the Dethi Administration is lying idle
in Hindu Rao Hospital:

(b) if »o, lmcewhon it is lying
idle;
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fe) what action has been taken for
ats repairs or otherwise, ,/and

(d) the steps proposed to be taken
io prevent such losses to the Admi-
mistration 1n future?

The Minister of State in the Minks-

try of Home Affairs (Bhri Datar):
{a) No
(b) to (d) Do not arse

Pilpt Plynts for Indystrial Repearch

2759, Shri Ram Krishan Guapta:
Witi the Manister of Scientific Rossarch
and Cultural Affairs be pleased to
state

(a) whether 1t 13 2 facl that the
French Government have affered tech-
nical assistance for the establishment
of pilot plants for industnal research
in India,

{b) uf so, the details of the offe:
made, and

(c) whether
accepted?

The Deputy Minister of Scientific
Reacarch and Cultara) Affairs (Dr.
M M. Das): (a) to (c) The French
Governmen! have agreed to arrange
practical traiming 1n France for a few
sceplists of the Laboratories of the
Council of Scientific and Industrial
Research in their respective fields for
pilot plant development French ex-
peris will later aagist 1n the setting up

the offer has been

BHADRA 20, 1881 (SAKA)

Correction of 7808
Answer to Unstorred
Question No. 1873

Hostels for Working Wemen

2731. 8hri A. K. Gopulan: Will the
Minister of Education be plegsed 1o
state

(a) the number of hostels :n Delhi
for working women,

(b) the amount charged for board-
ing and lodging, and

(c) whether there 15 a proposal. te
copstruct some more hostels m Delhi
for working women?

The Minister of Tducation (Br.
K L Shrimall): (a) to (c) Infor-
mation 1s being collected and will de
laad on the Table of the Sabha as
soon as posaible

——

CORRECTION OF ANSWER TO
UNSTARRED QUESTION NO 187s.

The Minkiter of Defcooe (Skri
Krishas Menon): In reply to part (a)
of Unstarred Question No 1873 for
31st August. 1959 by Shr. Morarka,
regarding the rank and status of
peuonlwhonem:tledhmeued
I1A.F planes for their travelling, I had
mter ala stated gs under —

“Cabinet Mmsters other than
those mentioned above but in
their case full charter rates are
recovered from their departmen-
tal budgets "

2 The poruion of the answer re-
pioduced above needs revision to the
extent of the deletion of the word
“Cabinet” appearing in line 1 The
correct version should read as fol-
lows —

“Ministers other than those
mentioned above but m uzetr case
full charter rates sre
from thelr departmental bodgete®.
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12 hra

RE, MOTIONS FOR ADJOURNMENT

Shrl B. K Galkwad (Nasik) Sur,
most respectfully, 1 beg to draw your
attention to the adjournment motion
which was tabled by me Unfortu-
nately, consent has been wnthheld
Several Members were asking ques-
tions We can ask only questions

Mr. Deputy-Speaker: Order, order
I would advise them to seek some
other opportunity Even in the absence
of the Speaker here, 1 have been

ts to make a representation, he
come 10 the hon. Speaker's
ber or write to lum and that he
then consider 1t again and if he
t 1t is adwvisable to bring it
the House, he will do <o
Members ought not to get
here and say something when they
have been mformed that consent has

5?@1%?&;
§'§?

sion taken by me today 1s not just-
fledd he can come to me in the
Chamber or can wnte to me and I wall
discuss 1t with him and certainly sce
whether 1t 1s advisable to bring 1t up
again

Shri Tangamani (Madurai). Sir, I
want to make a submussion. Tomor-
row 1s the last day of this session

Mr Deputy-Spesker: That s
exactly what 1 am also saying.

Shri Tangamani: The other day,
the hon. Spesker was pleased to
that whenever some important
in the Press, we must

§

!
i

it to the notice of the Government so
that we mught know if it was true
and it mught be clarified

Mr. Deputy-Speaker: That ohjec-
tive has been served Ii has been
brought to the notice of the Govern-
ment Here, we have only to see
whether it should be admitted as an
adjournment motion and I have with-
held consent, Now, if the hon Mem-
ber wants me to revise my decision, 1
will agamn advise hum to come to my
Chamber at 3 O'clock

Shri Tangamani rove—

Mr. Deputy-Speaker: Order, order
It 1 have given the decision twice, he
ought to reconcile himself to that

Shri Tangamani: Normally, 1 would
have

Mr. Deputy-Speaker: Even abno:-
mally, he ought to subpt to this deci-
sion at present He ought to recon-
cile himself now

12.04 hra
PAPERS LAID ON THE TABLE

AMENDMENT TO CaPITAL Issurs

(Exemprion) ORDER

The Deputy Minister of Finance
(Shri B R Bhagat): I beg to lay on
the Table, under sub-section (2) of
Section 12 of the Capital Issues (Con-
trol) Act, 1947, a copy of Notification
No SO 1857, dated the 28th August
1859, making certain amendment to
the Capital Issues (Exemption) Order.
1949 ([Placed m Labrary, See No
LT-1621/59 ]

NoTtirFicATiON 1msugp Unpem Coil
Mines (CONSERVATION AND Sarery)
Acr

The Minister of Stecl, Mines and
Fuel (Sardar Swaran Singh): I beg to
lay on the Table a copy of Notifica-
tion No 5.0 1915, dated the 35th
September, 1858, under sub-section
(8) of Section 8 of the Coal Mines
(Conservation xnd Safety) Act, 1952.
g’l}uﬁ in Lidrary, Se¢ No, LT-1623/
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Table

AMENDMENT 70 MINERAL CONBERVATION
AND DrvELoPMENT RuLEs

The Minister of Mines and 0Oil (Shri
K. D. Malaviya): 1 beg to lay on the
Table, under sub-section (1) of Sec-
tion 28 of the Mines and Minerals
(Regulation and Development) Act,
1957, a copy of Notification No GSR
965, dated the 22nd August, 1959,
making certam further amendment to
the Mmeral Conservation and Dewi-
lopment Rules, 1858 [Placed in Lth-
rary, See No LT-1823/59 ]

AMENDMENT TO0 ALL INDIA Senrvices
(ProvipEnT FUND) RULES

The Minister of State in the Min.
istry of Home Affairs (Shri Datar)
1 beg to lav on the Table, under <ub-
section (2) of Section 3 of thr Al
India Services Act, 1951, a copy uf
Notfication No G SR 982, dated the
29th August, 1959, makmg certamn
amendment to the All India Services
(Provident Fund) Rules 1955 [Plnee]
in Library, See No LT-1624/59 |

RaiLway PROTFCTION FORCH RLLes

The Deputy Mimister of Ralwavs
{Shri Shahnawaz Khan) [ beg to lav
on the Table under sub-section (3)
of Section 21 of the Railwav Prntec-
uon Force Act, 1957 a copy of the
Railway Protection Force Rules, 1959
published in Notification No GSR
1031, dated thc 10th September, 1659
[Placed n Library, See No LT-1625/
59

NOTIFICATIONS ISSUED UNDER AGRICUL-
TURAL Propuce (DrvELOPMENT AND
WAREHOUSING) CORPORATIONS ArT

The Deputy Minister of Community
Development and Co-operation (Shri
B. S. Murthy): | beg to lay on the
Table under sub-section (3) of Scc-
tion 52 of the Agncultural Produce
(Development and  Warehousing)
Corporations Act 1956, a copy of cach
of the following Noblifications —

(i) GSR No 1013, dated the
5th September, 1959 making
certain further amendment to
the Agreultural Producr

Committee cn 9812
Absence of Members

(Development and Warehous-
mg) Corporations Rules, 1956.

(u) GSR No. 1014, dated the
S5th September, 1959 [Placed
m Library, See No LT-1626/
59.]

12.05 hrs

AMENDMENT TO  DIRECTION
ISSUED BY SPEAKER UNDER
RULES OF PROCEDURE

Shri Barman (Cooch-Bihar—Reserv-
ed—Sch Castes) [ beg to lay on the
Table copy of an amendment to Direc-
tion 56 issued by the Speaker under
the Rules of Procedure and Conduct
of Bu<iness in Lok Sabha

1205} hrs

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

MmuTES

Sardar A S. Saigal (Janjgir) Sir,
1 beg to lay on the Table the minutes
of the Forty-seventh, Forty-eighth,
Forty-runth, Fiftieth and Fifty-first
sittings of the Committee on Private
Members' Bills and Retolutions held
during the Eighth Session

12,051 hrs

COMMITTEE ON ABSENCE OF
MEMBERS

MInUTES

Shri Muichand Dube (Farrukha-
bad) Sir, 1 beg to lay on the Table
the Minutes of the Fifteenth and Six-
teenth sittings of the Commuttee om
Absence of Mcmbers from the Sittivige
of the House held during the Eighth
Session
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13055 s
MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the
following message received from the
Secretary of Ra)ya Sabha:—

“] am directed to inform the
Lok Sabha that the Rajya Sabha
at its sitting held on Monday, the
3ist August, 1950, adopted the
following motion in regard to the
Committee on Offices of Profit —

MOTION

“That this House concurs in
the recommendation of the Lok
Sabha that a Joint Committee
aof the Houses to be called the
Jomt Commuttee on Offices of
Profit be constituted for the
purposes set out in the mouon
adopted by the Lok Sabha at its
siting held on the 3rd August,
1959, and communicated to tbis
House and resolves that this
House do jom in the said Joint
Committee and proceed to clect
mn accordance with the system of
proportional representation by
means of the single transferablc
vote, five members from among
themselves to serve on the said
Jomt Committee’ "™

‘2 1 am further to inform the
Lok Sabha that at the saitting of
the Rajya Sabha held on
Monday, the 7th September,
1958, the Chairman declared the
following Members of the Ran
Sabha to be duly elected to the
said Joint Committeer —

1. Dewan Chaman Lal

28Shn T S Awvinashilingam
Chettar

3 Shr1 Amolakh Chand
4 Dr Ra) Bahadur Gour
5. Shnn Rajendra Pratap Sinha’

1286} hrs
LEAVE OF ABSENCE

Mr. Deputy-Speaker: The Commit-
tee on Absence of Members from the

Starred Question No. 1000
sittings of the House in theiy Sixtoonth
Report hive recoshmended that leave
of absence may be graunted to the
following Members for the periods
mentioned aghinst each:

(1) Shri Keshavrao Marutirao
Jedhe—3rd August to 1ith
September, 1859 (Eighth Ses-
sion)

(2) Shri Aurobindoe Ghosal—--3rd
August to 24th August, 1939
(Eighth Session).

(3) Shri Kamal Narayan Singh—
3rd August to 11th Septem-
ber, 1059 (Eighth Session)

(4 Shrimat1i Ila Palchoudhuri—
17th August to 11th Septem-
ber, 1859 (Eighth Session)

1 take it that the House agree: with
the 1ecommendations of the Commat-
tee

Hon Members. Yes

Mr Depuly-Speaker. The Membuere
will be informed accordingly

Shri Harish Chandra Mathar (Pali)
Will the leave be upto the 11th? In
thi~ report, 1t 15 upto the 11th? Bu!
the session has been extended U the
12th

Mr. Deputy-Speaker: It 15 the
report which 1s agreed 10 So !
would be upto the ilth

1207} hrs

CORRECTION OF ANSWER TO
STARRED QUESTION NO 1009

The Deputy Minister of Defence
(8hri Raghnramaiah): Sir, during the
course of supplementaries arising from
Starred Question No 1088, regarding
an agreement signed by the Bharat
Electronics Ltd with a foreign tnrm
for the manufacture of certain equip-
ment, on the 3rd September, 105, 1
had stated that, as far as my then
knowledge went, this equipment had
not been in use before in the Detence
Services I have looked into the matter
further and find that the correct posi~
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tion is that this equipment has been
in use In our Defence Saivies .ur
some fime. This slight modification
may, therefore, be made to my earlis

reply

12,08 brs.
STATEMENT RE P AND T BOARD

The Minister of Transport and Com-
munications (Dr. P. Subbarayan)-
Sir, with your permusmon, I should
like to make a bnef statement on the
constdution of the P & T Board in
pursuance of the assurance held out
by my distinguished predecessor and
colleague, Shri § K Patil As the
House 1 aware, this queslion has
been referred to fairly frequently in
its proceedings ever snce my hon
colleague, Shri Lal Bahadur Shastri,
mentioned 1t m 1957 Since then, we
have had the matter under very care
ful consideration to which Shn § K
Pat1l mmparted his usual wigour,
clarity and dynamism and I consider
myself privileged to have been a par-
tictpant in the final stages of that con-
mderation on the very first day of my
assumption of office

The Government of India have felt
both on financial and admumstrative
grounds that the analogy with the
Railway Board would not be quite
appropriate for the P & T Board The
P & T, unhke the Railways, does not
have a sepsrate budget and the
Railway Board pattern would not,
therefore, Ilend itself fully to meet the
requrements of the P& T A P& T
Board has aiready been functioning,
though 1n a much restricted form both
in its consutution and powers The
Government of India have, therefore,
decided that a reconstitution and a
very subsiantial enhancement of the
powers of the present Board should be
adeqguate to meet geperally the needs
of the P & T Department.

It has, therefore, been decided to
titute the Board 30 as to conmst
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P and T Board 7816

ance, Member, Posts, Member, Admin-
stration, Member, Tele-communlca-
tiop Trafic, Maintenance and Opera-
twn, Member, Tele-communieation,
Planning, Development and Work-
shops, and Member, Banking and
Insurance The Board will have a
Secretary of the status of a Deputy
Secretary of the Government of Inda
The existing officers of the Directorate
will be appomnted erx-officio appro-
pniate members of the Board and the
preseni Financal Adviser, Munistry of
Finance (Communications) would be
the Member, Fmance

The Board and the Director Gene-
ral, Posts and Telegraphs between
themselves shall exercise all the
powers of the Ministry of Communi-
cations 1n administrative matters wath
the approval, where necessary, of the
Minister of Communications The
Workshop Board will function as a
sub-Board under the P& T Board In
policy matters, the approval of the
Minister of Communications will be
obtained through the Secretary, Min-
1stry of Commumcations In financial
matters the Board will exercise all
the powers of the Mimstry of Com-
munications under the arrangement of
internal finance The Ministry of
Fmance have also agreed to confei on
the Board such enhanced powers as
may be needed In the event of
difference of opmion betuween the
Member, Finance, and the majority of
the members of the Board and wheie
the Member, Finance, requres that
the matter be submutted to Govemn-
ment, a reference shall be made to the
Minister of Communications through
the Secretary, Ministry of Communi-
cations In regard to matters covepr-
«+d by internsl finance, the decision of
the Minister of Communications would
be final But in regard to other mat-
tars, if the Financial Adwviser so
desires g reference would be made to
the Mimnister of Finance

The Financiel Adviser, Communica-
uons, will be relieved of the wotk
relaing to Ministries other than
Transport and Communications te
enable hun to devote himself ade-
quately to the new respomsibilitics
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{Dr P. Subbarayan.]

that would devolve upon him He
would also be competent to deal with
the P & T matters on behalf of the
other appropnate wings of the Fin-
ance Ministty The Minstry of Home
Affairs have also agreed to confer on
the Director-General, Posts and Tele-
graphs such powers as may be needed
for the efficient functioning o! the

Further details as to the enhanced
powers that will be exercised by the
Board, the procedure which would be
followed and other consequential mat-
ters are actvely under consideration
As soon as that consideration i1s com
plete and the matter 15 finahised, the
Munustry of Commumnications will 1ssuc
final orders reconstituting the Board
on the lines I have mentioned 1 need
hardly assure the House that every
possible attempt would be made to
bring the Board into being as early as
possible 1 am hoping that probablv
before, but 1n any case during the
time, the next Session of Parliament
meets, the Board shall have started to
function

Shri Hem Barua (Gauhati) Sur,
the powers given to the representa-
tive of the Ministry of Finance on this
Board are likely to over-weigh
agawnst the collective powers enjoyed
by the Board itself, because where
there 15 a difference between the
representative of the Ministry of Fin-
ance and the rest of the members of
the Board, the resentative of the
Ministry of Finance has the power
against the wishes of the other mem-
bers of the Board, to bring the matter
to the Finance Mustry Therefoie,
this representative 15 put there as a
check-post, and the powers given to
the Board are all neutralised by the
over-weighing powers that are giwven
to the Member from the Finance
Ministry

Dr. P. Bubbarayan: As I have men-
toned already, if the Financial
Adviser differs from the majonty of
the Board, the matter wounld be refer-
red through the Secretary, Minustry of
Communications, tp the Minister of
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Communications and his order will be
fmal; but if the Financial Adviser
feels that it is not correct, he could
refer the matter to the Minfister of
Fmance

1215 hrs
MOTION RE REPORT OF THE

STATE TRADING CORPORATION OF
INDIA LIMITED

Mr. Deputy-Speaker: We will now
take up the next item. Shri Ram
Krishan Gupta may move his motion,

Shrt Ram Krishan Gupta (Mahen-
dragarh) Sir, I beg to move

‘“That this House takes note of
the Second Annual Report of the
State Trading Corporation of
India Limted for the period end-
ing the 30th June, 1958, laad on
the Table of the House on the
29th April 1950"

faerr  forfY mfpT /T, qx W
= froR graw & #fam qv ik
} et zad o v fr o
¥ & WA WV & WRT aoed

“In the second year of its
existence, your Corporstion has
had to face heavy odds There
was a world-wide decline in eco-
nomic actvity, mmtiated by the
recession 1n the United States”

Then it says
“The set-back in industrial act-
vity, the decline in pumhulnt
deterioration

mmummm
impediments in the way of the
country's effort to augment export
earnings.”

A, e a7 amaw g § s vl
fowelt & arvae O aw g Wt



l

7819 Motion re:

o Fr g w1 g A H o &
HFEAT F g A gar qwar g F
aifgF gfee ¥ ot & s 3afa

g

frgst @rd o9 fF ggelt o
9T Fgg F G 9Y A =T AR
zaré q ot f o fadl @ wEEw &
fafrer s agmaT A W @
g HHMET 4T -

“T think that it will be possible
io give a better account next
_Y‘eﬂr.”

Wz foe #Y 399 ¥ qar Joar 2
fr qgam sl ez aF QA Er T @
Fifs =z 9 F FW  FT OHFET
frg> @ ¥ FTHr agav 2 faae
&F dX 9T =7 aF a9 Tifee FT g9
? 48§ (tvs—wo 7 T dfee
F T Iv. Y0 @@ F FO9 97,
#t fF zg g @1 F9e ¥ A sarar
§1 3 avg ¥ dEd o AET A Y
e FH IAwl gar g 1 fedds
&7 g1 % §ATT 3, TS 917 98 faF
< gz faan war 41, TE o9 o
adr FEfgarar g AW F TFAR
T ugy A # AT FIGr FAE gE A
affm @ W@ 3z FFQET aEm
% F AT 43 TG g uAre
Aqt e FLEATE 1 ATTATA AT
Tg w21 ST awar e T s A A fuge
A FTRN & SATAT IAfA ET A
2 ST #w gy a3 F AT
P IEET THE  gEEer FL ar §
ag 8 au< g1 @ fF foaer awr
Y arfgd N I e T4 g
1 frame F @ aT A 1ene-4=
FA TEE 1394 FUT F FATET
THY ATz 7 UFEGE W o3
230 LSD—3.

&, 4 AL
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FUT F FUT 47 | 3fFT TT FRIRA
F TEAM A FHEAT TEFAIE HIT
FFAIE AT F fRar #T = FAT X
F0a dsar g, s PR a3 wW %
zafad & 7z F&m fF g7 3% F0 R
w@H  Fr gl Fifam s =Sfgm
AR zaF fag ag a&d & fF w2
Tga AY = F mery w2 e Feaw
FrOATH |

M 919 & WRT S @M uHa-
¥z g% § 999 Fay  SAEr IEd
aa gz g fF = widew W Famw
F & fa¥ aga wurar Fifew & of
g wFEIE  #Y AT I #r sifra
F T 2 AR IAF ATA-TIF ST
s & Arg ar fafass zq g
MT | & 7 7av vz faar s
@ TA FTQRAA FT agd a1 THaHe
g1 9d qu fammw @ fF e awmw
T F g F araeg W THH FT9 FY
A9 Fr WIT Y sarer FifE F:
q@Ed 1 gEd fag § 4 = awqrer
PG & AMA @A ArFAT oA
77 Q1 e & fF 3w o oqo
faare  foar s

sar f& &7 9@ wEr ur,
AT JHIH 29 &1 §1 UFH9IE W
IME T IWH T ZH UHo o Hro
F FH FT AFEAT FIAE Al 48
agd  FH HGW AT g | A+ fad
% aais ag & 5 & =i =
F AT A @M A I ZTH 218"
fear 9@ | #ER qgEr AN awEe
A AR F AR AT E 0 HF AR
@ ¢ aer @) g 2 fF fuee
g FTERAT F Fq €6 A9 e
AT AR e fFar @9 & S
TFAIE {3 AT §Y O 29 F FOA
g1 | IS &@E A &gd FAE
gF@ g
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@ ai ¥ feew == & foew
5 aga savar wifer orrss fae war
g 1 A% wraar § 5 s9d wwee i s
a1« e s A e §
f& oar #7 § 3 F7 AHEAT q20T
A1 ITHR! AT FI A@H H FEI A
TeaTe faFaT ST T3

1221 hrs.

[SHRI BARMAN in the Chair |

[T g9 W9 A AG A GEr-
famm Sregzg & a § FgAT AvEar
g 1 3 warfeas 21 A9 T 985
Zr3E | % war & #9418 27 gu
I R § uF Fare frar A 4r
Iq qaTT & Fa1d § 991 Fqqr & 5
wifet #5317 =89 F17 F weaw
fergeam # At arfya @ gf &
ey fFaar saEr qaer arfae
FLW@E | A 38 @19 A1 9T A
g T 39 @ #1 srew 2z Zfew -
WA RIT ZA R I | WX F IF q4AT
FT AIE 3T & GHq T a1 AT
3EFT HATAT A qHa | fqasET 59
R8¥E H & 9% |aTdA BISH & AHA
qTAT 4T | IFFT T4 1 fZa7 a7 397
qar F731 & fF 99 28ve F Wt 92
fagr Al #@w feamads gz
g SR FOF YR FUT FATH
aifae fear + fagm  aAra s A
TRE {00 FUT F FAA8 | AL
wRAda g 5 sw Fm F1 wEx
e Zfew FIwEE AW g § ¥
I a1 7Egw F3av g fF om w3
q T FT g IR GAST GO
g FATT F% IHT 9§94 AT IZ14T [0
g % =8 aamr F17 ) wifT FEaE
q wAqdr gifaa &7 g€ & )

7 g g {5 w2z e s
gafod F1aw  feay qar @1 fF @ 3@
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F TFAAIE T TENE F gr3AE AW wT
T WA @ W & sAR 9z w0-
T AT FL AT ITHT AFIET
7 drafafes aOF ¥ Fiar 90 | W
CIERCECE G I ECIC I ) L |
A F A7 ¥ AT T 7EW fF 2w mE
SITT FTAATET TET g5 1 A 9 A
AafF 77 FRELEA Frrw A4 gwv
AT I IFT d AT FT AL FH HTA
F AT A qFEAT FL Al A A3 48
T 741 g fF 27 99 FgEr 93
7% | wafad A 779 T30 qg19 gWTT
AR g g F Az s Froor g faa ®
FIOT gH G FTHAEY 6 gE 1 FoL-
qIEE &1 ST AAEEH 16 oA Ifque =
2 9a% warfas gA g e F AW
TENIE A IEIE R AEA 4 | 366
qAT TR T o

“The objects for which th:
Company is established are in
organise and effect exports and
imports from and into India of all
such goods and commodities as the
Company may, from time to time.
determine, and the purchase, sale
and transport of and general trade
in such goods and commodities i
India or anywhere else in tha
world, and to do all such other
things as are incidental or con-
ducive to the attainment of the
above objects™.

X Fgn T Aqa 43 & fF ua,;
o dro F Fa1 ax F15 WegwarT ad
&\ afe® § a1 ag Fgm 5 aga o
dfafrfta St fF gm@e Ao Hro wY
faeft g€ &, @ wrzdz weafaat #7 48
fasft g€ & 1 39% amEeT fr I 7
et awadr g wifgd A1, @ Ady
&S | IFH FAT FIIT F 7 W AT IT
T F1 96T AT § W A A3 AET
fFsmasar gz s 98 § FF 39 &0
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MEAGIS FIT TENE TT KT TIEE FIA FT
EA R AR T g ST fsdfzzg
47 | 9 29 foiE S 9T 7 930 § A
THH WA AZ GAT AAT £ | AU AR H
A2 s fa oF 5% J1 aTRR 2T AT
qUH ZY A Adl E OHiT ?ﬂf‘r e
A fefereiaa a7 71w = ﬂ'sd‘é'-%'
A woge A w3 &*r 2, foms
fF =94 mmﬁwf}ﬁmz R A i
AT AEAT 8 fF 0F5e o Hio FT
M TR 3 | T OSTET WM WEH
FHITA FGA FIA7 &1 &, a7 T &7 &I
TE A=Y AT A UK A5F q90% A AATHT
£ 7 a9 A W oy AT WA AvEAr 2
B zawr war fowmez g @ oz
a7 WFAT & (F FH 00 o Hdre &
AT TPIEAA FEAT A1EA § 5 oI
# WEEAL T 2 F T AT O
2T ORI UFAAET 3% | TAW A TAL
fan  sa@r FmmEr a3t 2 anify
T 9rfhe, a9 WArH '—.ﬁtat EL:1
& ¥ =72 ag 5 afoefa=y ¥ 7
®/, TS % g™ H WAr &1 490 2, |0
f& qge it =@ fafeaa &1 f29 7@
% | ZaRT v 9ET g drer aga -
I T FeT F1 o wmar 2 1 gafad
a0 ofim 2 F o faeew w1 O
URATES FI4AT wigd, AfF oFEeE
AW THIE T OZWIST SAET § oSaEr
FO(H AZ A7 IF9 29 FAET T IAET
FET 32T 94 |

i~

= frafea 5 & =g A FaAr
Ftzal 2 % 2/ ™ & FAM[ 4 W0
miess 7, a tfeauds 3 a7 %
W FH &1 A6l ad 3 1 foT avg #
uF {{fFaaq qud F19 A1 @¢ FAEr
., S9F AR-AFIEA F e @Al g,
R fogis 7 9z m a2 fear o @
%1 WY o T T oarw fRar o,

<

AT g7 UF FTH W OATHET AT AT WaA-
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qEl Yz F-—FW faar A A7
A AT W "G 2m ) 3aF (i w
a1 AT 891 207 2139 F 9|y 7oAy
STEdT 2 |

=

T AT Agd AANHZ A AT TAL-
faosr narzozg 1 foatZ Ao AT 2, 38
3 fr=a &7 71 A7 a@t #1 A%Ar 8
77 £ & A AT #1 AT gF F7 ZIA
Zrir & azy T o2 sHmEma A
&, A1 A-ER G AT A 5, 3A A
fFgAY AmvAET 7 F faar avn # o
AT TEAT AT A1 A TH ATC A 273 %
qHA TEAT "®MRAT 2, AT f§woow
fere & HEIT 28 T7 [ I -

n{;

“Avoidable double expenditrre
on  rent of a showrocom and u
residential flat abroad: With  a
view {0 expanding the market {ov
Indian goods, Government decid-
ed in February, 1957, to epen &
showroom in a foreign country.
Some premises were  token  on
lease for one vear on 2nd Nov-
ember, 1957..... But the show-
room actually opened on the 30in
October, 1958".

AT HATAT M = f& wwE 37 fm
T LT 507 2003 ol @7 T
THE FI% SATAT AT TE( gHT, FET TE
TE THA T AT B | FIT ZA 5F A T
I=AT &, TS 48 Fa04 437 Y79 7
A 39 fem & 3FEyaT 21y W 2
7w A 2 e fa w37 222 anw
zra W 4, o w=2ta 1 uve ara
T fear s, 39 &1 @ aiE 7 T4
IE W UG 3z W E fF T awm
AmA 97 sifega T e Ze A,
it 29 Arad & & foer &Fm w1
Wﬁﬁwﬁmaw fr 2z 5
w2z Zfem TZiTaq *1 9™, a2 FHAA
21, AT TE g TR Te ;AT ATIFC
FT IEI-HATT & W 1 g0 Arfaf=s
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F7 AT FATSET F1AH FEAT AT &,
FIFT FAUAITL & |

7 e & o1 9« T FaT AT &
f& oF awaY F f@7 vw WEfmma
Tz { #wid, 8us F1 femr mm,
AfF a2 AR ITET FE, LRUR TF
gL TN T | T TATA qIAT FY W
d e & U 9Fas a8 & fF ad @@
aTd F A T AT 3Ar =@ifed R
form w7 ot 2z few sgmaw @
a3, I F OX M J ITET A,
W% 5 oF AW WA, OF AW THE-
T AYAT FTH HIT qH § TAT FHal
g TAT 8% 3 § AR FHATEr T8
w1

WH 1T | gE9E & e |7 WY
FG FET Arear § | 39 fFew F1 qF
AT ST F |IA- 1 HTGT 97 WL a8
g g A1 fF 1z § & wa w22
fenr Fmemw dmEEr g, 98 #A9q
Agr | d—-feggErdr d@ew ® Ad
qradr, afed qg SATATET AR F
SETEt A AT 2 | A a7 &7 a<h A
A 3T FT qgd SAI IEIT § AW
¥ g3 i § 5 o#9 7 Fw w2z
gfenr sz & a1 awm 717 fag-
AT Sl @ WA arfed 0 7R
79 ar7 F1 98> o1 fa= far ar fs s
JTF ATFS A A1y g fF w2z Ifaw
FHAE g1, TN WX R 43,
ql SE AT FHEY Q8¥9 F HFIL AT ME
4t 71T 3947 78 e 4r—

“The Commerce Department
should take over the administra-
1ion of the Transport Department
to some extent.”
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ZH 9@ O FEAE FEET ATCEA
Y wfter & fr gd 33 a<w difaadr
sqT9 24T |fEd Wi &g a9 faa
gl 3 afd tFaaE 2 T9E &
#TH fFar 9T &, Az FWE feurddz
¥ Araga gy afed, arfe faaar &9
21 HYC TR W SAIET § SATRT WIEAT
Al

wifgT § & §Wz & aX § 37
FEAT AEAT & | 7 299 d A AT
arq TEaT drgar g fF 9@ 28ue #
#riz § @ @ & an fear o,
I 939 WA FT € &¥ . ¥ §qC 97
T o1, ¥fFT 1, 184 F—3F &
F AT FE F AR—IFH @ (0.5
®qU 9T Z9 &1 4T | qH I9 47 F g
& & fF @ s gan &, AW &
afee 2aar ag § 5 = aga & S gATH
gom, ag fea S & gl # v | W
u# 9rer @ ereA o, @ 7 ag O
arfag F #1 fifaw w7 fF ag @
3T qQ1, IRT T AT FAYAT F BIALA
PMEET ...,

Mr, Chairman: The hon. Member
has been given 20 minutes. It is only
a two-hour discussion and I do not
know how much time the hon. Minis-
ter will take. I have already got the
names of five Members and everyone
should be given some chance. The
hon. Member should confine himself
to important points and conclude his
speech. Five minutes have passed
since I rang the first bell.

The Minister of Commerce (Shri
Kanungo): I will take not less than
half an hour.

ft TR FOOTAR ¢ TAT A T @47,
79 aTd 9¥, 39 Tifedt 9 garq feune
F FY qga FATET TEIQ & wifw P
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e ag @ wr o of & W e
el w9 v w1 P g i e
Yot el v w
o wff §, xie v wTgOn) qeEié wx
?mmwfw T Far &

WY WO AT DF O g @
mh!‘lﬂﬂmﬂﬂﬂmﬁ
W & ot gl e ol
R eT o T § | W o o W
warw For o1 fis Ol SR O faen
peagrd WY @dw wo § eW
oy W ¥ w7 ¥ fod agr & @l
& SwT 5 g A 1 e yr e
i o @ T g o o w@
§, &) ¥ ag g fis wew wifwe, e
e SRET B TR fad | e
dopre W iz T w0k ¥ g
Py € | o aow e X7 o age
warey wewn § ¢

tw foufed & o qw@ am &
wpn T § v ¥ § B ez ifew
STCNWT ¥9 AT F W @ § |
vawr we fgu sk s fF
¥ TRT JOW G ST A | @
s o 915 ST Y s | fEd
R ¥ B age ¥ wewre Y Aw fed o
I awTH At W ag e fear v
# sl T T g 9 9
w3 it § ) wefog & ag A g
§ fo @ § g o @ @i W
wey o s oY v & v sy g
™ IR qA@ T A Azt @
wifwey T o wew afy “id T
T R € Wifey A 5 0 Qe
whoy ol A vt §, v fev-
Rt oy ot §, v v & aveew
war § 1 oY oY s ey o e o o
mra o sgw o 1+ § @ qEn
e § & it gwr & W o
! gy Wt ¥ wr www g o @
B 30 vy vt & B e et
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wg g § fe wwd i N wew B,
W R PR @ O W e

frd wy up § o W gy wieg
vt e § wrfere ¥ vy g s,
¥ OF § a7, T it fo)-
fe&t & oo v @ ¢ 1w v
T ¥ ¥ fad 3 ¥ qvarw ff agw
QA § ) vt W ated W sw
LR LEREE R R ETR
v forer wrw #YE spfews v ol § o
qeare & A oY o v aen
waw tew & owhe A8 ag
s § v v aX § aec o fir
ww, Wit dric & W aew
qar s e ey v faad g
N W § s S § o d-
P AR seged 9N we -
fadl ¥ mifee ast s T B
yot ®fwey §f I fawifcd) vy

T W G IS, AR AT

™ o I W s ge e
fc wdre § e v wnwr &ftw T g
o fear am Wik W fafode »
T & wifew o ang fored ve¥ Wt
¥ TR AT Y 1 N gy A W
m F vy vy vefud = v fe &
W ity & fawrs g, 3% 9% w f
AT Soalh T S
¥ N dur gw wgw & wy ey &
W §, sfme qweveT § ww w iy
g @ oaww Wi ffefraw & dal
L
Mr. Chairman: Mouon Mowvad:

“That this House takes note of
the Becond Annual Report of the
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State Trading Corporation of India
Limited for the period ending the
30th June, 1958, laid on the Table
of the House on the 29th April,
1959 7

Shri V. P. Nayar (Quilon): I should
have liked to spzak a little later but
it would appear that Members who
have given their names are not in
their seats. However, having regard
to the trend of some quesiions asked
in this House on previous occasions,
as also the stand taken by some of the
hon, Members here, I would like to
anticipate certain points which they
will make dquring the debate and would
also like to lesson the burden of my
hon. friend, Shri Kanungo, in giving
replies to them,

We, the members of the Commu-
nist Party, are proud that the idea of
having a State Trading Corporation
was first suggested in this House by
us. It was on a resolution by comrade
A. K. Gopalan that the point was dis-
cussed in this House. I know there
was a committee before that, but I
am referring to this House.

Shri Shree Narayan Das (Dar-
bhanga): This has been under discus-
sion since 1950.

Shri V. P. Nayar: True. There was
a committee also, I know. )

But, at that time, many of the
Members who spoke were against the
resolulion. It was not long after that
resolution that the Government came
forward with the proposal to set up
a State Trading Corporation, and when
once they set up this corporation
attacks were Jaunched on that from
almost every quarter. Political part-
ies have, now. been formed with the
object of defeating State trading. I
find my hon_ friend. Shri Ranga, is not
here. His Swatantra party, in its 21
pledges, has this to say: C

“The party is opposed to State
entering the field of trade and dis-
turbing the procedure of distribu-
tion and introducing official
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management with all its bottle-
necks, expense and wastefulness.”

This is the criticism that has been
launched against the State Trading
Corporation, Sir, I am not very happy
of all that has happened in the State
Trading Corporation—I am very eriti-
cal of that.also—but my complaint is
not on the State Trading Corporation
as such, but it is on the Government.
The policies of Government in respect
of the State Trading Corporation, I
must say, are .extremely halting. The
hon. Member who spoke before me,
said that he was glad that the volume
of business of the State Trading Cor-
poration had increased. I too am glad.
But I am very sorry that Government
have not found it possible to increase
the business turn-over of the State
Trading Corporation, minus the
cement deal, at least to the extent of
Rs. 100 crores by now. I do not know
what steps they have taken for help-
ing the State Trading Corporation for
this.

I do not for a moment understand
why in pursuing the policy of State
trading, Government have left cer-
tain vitally important materials to the
private trade to import and distribute.
There is again the other point that
even in respect of the items imported
by the State Trading Corporation,
Government have ne machineryv
whereby to ensure that it is properly
distributed. Let us take the case of
soda ash which the State Trading Cur-
poration imports. In respect of that,
the distribution and handling
throughout the country has been given
to three firms., Imperial Chemical
Industries, Tatas and the Alkali Cor-
poration. What do they do? It is
extremely difficult for anybody to get
even the imported soda ash thanks to
the wonderful distributing agencies
which have been entrusted with this
work by the Government,

Then again, take the question of
newsprint. We know that in the case
of newsprint, the State Trading Cor-
poration has successfully negotiated
the import of newsprint from U.S.S.R.
The private trade, especially the press



tycoons, do not buy from the Boviet
1 was surprised to hear that

ton, th
e country about £61 per ton, a
ce of £5 per ton. We also
know that importing things into the
country is the means for the private
business people to practise grave
crimes on our economy. ,For examplc,
the other day, the hon. Finance Min-
ister laid on the Table a statement
showing the details of cases in which
the Foreign Exchange Regulations
have been violated. And whom do we
find? We find one Shri Goenka and

is able o do at a price of £56 per
ton. at the fantastic rate of £61 per
tan. Why could not the State Trad-
ing Corporation be asked to import
the entire newsprint requirements of
this country? Why is it not possible
for the Government to have a mono-
poly on the import of vital raw mate-
rials like chemicals, dye-stuffs and
non-ferrour metals?

Sir, vou know very well that in the
field of non-ferrous metals, two or
three firms control the entire distribu-
tion through a system of their agents.
Government have nothing to do with
it and | am told that the metal prices
are anywherc between 100 ta 150 per
cent. more than the imported prices.
Can’'t we have a monopoly on these
vitally required raw materials? It is
a similar case in the matter of dye-
stuffs, where the pricc varies from 300
tc 400 per cent We know our
tqt:i:mh of dye-stuffs; we know
our requirements of non-ferrous
matals; we know our requirements of
themicels. Why is it that firms like,
for ‘example, Imperial Chemicals, are
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given a monopoly or near monopoly
in the import of chemicals? Is it not
possible for the State Trading Cor-
poration to get the vat dye and aneline
dye and ensure fair distribution? The
State Trading Corporation has already
proved beyond doubt that it is pos-
sible for them to get all these raw
materials at cheaper rates than would
be possible for the private trade to
get. Still, the Government have not
taken a bold decision and they have
not reposed that much of confidence
on the State Trading Corporation in
order lo entrust it with the monopoly
on the import of these materials.

Take, the question of exports. Here
1 want to discuss only certain broad
points. What do we find in the matter
of exports? 1 know as a matter of
fact that the pepper prices in Kerala
had some sort of stability because of
a big purchase made by the USSR
What is the position now? U.SS.R.
has withdrawn from the market com-
pletely. Why? Because, their eco-
nomy cannot adjust itself to purchas-
ing articles in which there is fantastic
speculation. I remember those days
when the price of pepper stood at
Rs. 5000 per candy. Today, it is
Rs. 500. Nobody seems to be bothered
about it, although the entire economy
of that State depends upon the price
of pepper.

Take, the case of cashew-nuis, Is it
not possible for the State Trading
Corporation to have a monopoly in the
matter of cashew exporis? Afier all.
it is only a matter of Rs. 10 crores or
15 crores. The economy of that State
is very much linked up with the
export price of cashew-nuts. Every
day. you find forward deals. Ameri-
can offers come for December-January
supplies. And the result is that the
grower does not get anything.

Take. again, the question of oilx.
India is claimed to be one of the big-.
gest producerr of vegetable oils. Hae
it bren possible for the Government to
find oul a suitable market? Oil has
been left to the tender merciea of a.
big business house. I do not find here
Shri Kilachand who represents the
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famous firm of Devchand Kilachand,
probably the biggest oil business firm
in this country. He could have given
the figures. But I find that the State
Trading Corporation has not been able
to undertake the work of finding out
a suitable market even in the matter
of an article over which we have a
monopoly.

Then, take the case of the export
of manganese over which, I think, my
hon. friend, Shri Vidya Charan
Shukla, is very much interested. What
is the position of manganese? Shri
Ram Krishan Gupta said that there
was a reduction in the matter of
export of manganese., Whose fault is
it? I remember, long before the
American recession set in, there were
forebodings and I warned the Finance
Minister in this House that the Ame-
rican recession is likely to affect the
Indian industry. But he said “nothing
doing”. Now, they have to agree that
the American recession has not mere-
ly affected us but has affected us very
seriously.

What is the position? We all know
that recently steel production in the
world has been cut down to 30 to 10
per cent. We are in a very precarious
position in respect of manganese
because we do not produce the world’s
best manganese. Our production is
confined to the lower grades of
manganese while the Soviet Union,
which is the biggest producer of
manganese, can, for example, offer
manganese ore of 50 per cent. We
cannot do it and the Soviet Union, if
it chooses, can literally throw us out
of the world market for manganese.
Is it not possible for the Government
to negotiate an agreement with the
Soviet Union whereby areas for the
sale of manganese can be demarcated?

I know that the steel mills in the
United States and in other capitalist
countries have recently opened their
mines in Brazil and in West Africa.
We are helpless in this. Owing to the
bad practices of the private trade in
respect of the export of manganese,
kecause when the miners enter into
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a contract for 30-32 or 40-42, they deo
not honour that contract—because of
such practices, it has become neces-
sary for the steel millers to have their
own mines and naturally we suffer.

1 know that much criticism will be
levelled against the State Trading
Corporation for the handling of the
manganese trade. I have heard that
these manganese exporters have built
up all their contacts by several years
of business and because the State
Trading Corporation has taken it over
they suffer in pursuing their business
and all that. All that should be dis-
missed because they plead for certain
interests whom they want to secretly
represent. It may not be open to this
House or elsewhere, So, it is like that
But it does not mean that every act
of the State Trading Corporation has
to be supported. Not at all. There
are certain aspects of the State Trad-
ing Corporation to which, if time per-
mits, I shall come later.

Take again the case of income-tax.
Is there any one firm in ‘this
country....

Mr. ‘Chairman: I would like to give
him some idea of the time. He has
taken ten minutes already. I will give
him another nine minutes, He must
finish within that time.

Shri V. P. Nayar: I was referring
to income-tax, I say that in this
country, nobody can say that there is
any honest tax-payer in business
except the State Trading Corporation.
Tell me one instance of a firm which
has paid the tax due or which has not
tried either to evade the tax or to
avoid the tax. Is there one firm”
What is the amount which the State
Trading Corporation pays? That"
alone should be a justification for
giving more and more business to the
State Trading Corporation because
even if they want to avoid or evade
the tax, they cannot do it. It is a
Government organisation and so there
will be no tax evasion.

It is a very important matter also
because the volume of foreign trade
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is so gigantic that tax is a vwvery
essential part of it. It will be tax on
a-volume of Rs. 1,300 crores. That is
why I said that I am wvery unhappy
that the State Trading Corporation
has been able to have only a total
turn-over of only Rs. 28 or Rs. 29
crores when they could have made a
turn-over of Rs. 100 crore by this time
if Government had the vision. Apart
from the fact that vital raw material
is imported into this country on pri-
vate account and sold at fantastic
prices to the serious detriment of the
industries depending upon them and
apart also from the fact that our raw
materials are being exported at rock
bottom prices, this Government is sit-
ting almost in an idle fashion and is
not encouraging the State Trading
Corporation to do more and more
business. This is my complaint against
the Government,

We find criticism of the State Trad-
ing Corporation. It is inevitable that
an organisation will have criticism. I
do not hold a brief for the State Trad-
ing Corporation but I would like the
State Trading Corporation to function
in such a way that it is beyond criti-
cism. I have a little knowledge of
the malpractices of the manganese
miners or the other exporters. I know
that even the State Trading Corpora-
tion, despite the very laudable objects
for which it is set up, favours some
people in the matter of distribution
and export quotas. I .do not want to
give the figures but I know that this
has happened and I am sure the hon.
Minister will not repudiate that. But
more than that I am astonished by the
manner in which Government tried to
place some of their tried officers in
key jobs. There are three divisional
managers and all the three happen to
be retired officers. This is a new
organisation where a  dynamic
approach is required, where energy
may have to be canalised in the day
to day working. And we find that
retired people are preferred not mere-
ly from the Commerce Ministry but
even from the Union Public Service
Commission also!
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There is one gentleman who is “he
hon. Minister's name sake but I know
that he is not in any way related to
him. I know that. Why is it neces-
sary that we have to take recourse to
such officers? Surprisingly, I found
that one or two of the directors are
connected with some private business
houses. If the hon. Minister wants, 1
would like to give it openly in the
House, but if he does not want it here,
I can give details to him. One or two
of them are directly in league with
business houses. I can give their
names and their connections also.

That apart, the State Trading Cor-
poration today employs, I am told,
round about 600 or 700 people, Is
that correct, Shri Kanungo? They are
being watched by this House and
rightly so. There are complaints. I
have said that I am not in support of
all the action taken by....

Mr. Chairman: The hon. Member's
time is up.

Shri V. P. Nayar: Just a few
minutes more, Sir.

This is an organisation which is con-
trolled by Government. The whole
capital has been invested by Govern-
ment. Cent. per cent, it is Govern-
ment’s money. What is the posiiion
of the staff there? Are they being
treated as the staff of the Government
or are they being treated as the staff
of a company? I understand that the
Class III and Class IV employees or
Class II employees of the State Trad-
ing Corporation—none of them—get
Government accommodation in Delhi.
How can they live? You must either
say that this is an organisation of the
Government, in which ecase the
employees should get all the benefits:
or you must say that Government has
nothing to do with it except paying
the money. This is a very anomalous
and a very ridiculous position. When
the entire investment has been made
by the Government, the staff is left to
the mercy of the landlords of Delhi.
I do not know the service conditions.
I do not find a single line or mention
about the service conditions in either
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.of these reports and I am not happy
about it also But I understand that
there are many staff problems which,
on a later occasion, we may take up
with the hon Minister humself. Things
like that must be avoided and must
necessarily be avoided

Mr. Chairman: The hon Member's
time 18 up.

Shri ¥V P. Nayar: Once agan, Sir
because you have rung the bell
agamn. I urge upon the hon Mimniste:
to be more firm 1n his pohicy and in
has attitude towards the State Trading
Corporation and see that the private
mterests n this country do not do
anything to sabotage the organisa-
1on Both in the unport and export
of important material Government
should see that the State Trading
-Corporation gets a monopoly We
can, if we plan properlv. by the end
of thy Thurd Plan monopolise the
entire foreign trade of this country |
want the Government to do 1t because
half i1n the private sector in respect
of on¢ material and another half with
the State Trading Corporation 1< not
good It 1 not advisable also

Therefore 1 would once agamm  1e-
qQuest the hon Minster to take a
bolder siep to face the criticism and
ensure that the State Tradmng Cor-
poration is put on a proper footing
with the object of domng at least
business for a turnover of Rs 100
crores in this year and to iake steps
whereby at least by the maddle of the
Third Five-Year Plan the State Trad-
ing Corporation can monopolise the
entire foreign trade of our country

Mr Chairman: I propose that no
hon Member should take more than
fiftecn minutes 1n any case. 1 shall
ring the bel) three minutes from time.

Shri Ranga (Tenal)' Mr Chairman,
8ir, I sturt with the point with which
my hon friend has closed his remarks
just now. He wants the State Trading
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of the abolition of the
Corporation that has come into exis-

Trading Corporation to justity ity
existence no! merely by showing to
us that 1t 13 making such and such
profits, but also by standing the com-
petition of private trade and in
way demonstrating unto our people
that it 15 capable of serving our con-
sumers and also the industrial deve-
lopment of our country, by competing
In an effictent manner with similar
mt;rpnm in our export and jimport
trade

13 hrs.

g

Recently. there has been a start in
entrusting 1o the State Trading Cor-
poration {rading in foodgrains also
Ther¢ have been varving comments on
]

Shri Kanungo: 1 ma) mention that
State Trading Corporation has nothing
to do with trading m foodgrains

Shri Ranga. ! am very glad that
he said it One burden less for the
State Trading Corporation Posmibly,
they would be thinking of creating
another one with a similar front, but
in a different name I would like to
warn the Government through ths
Ministry that so far as 1 and those
behind me 1n the country are con-
cerned we are opposed to any such
attempt  We consuder that any such
attempt is likely to be disastrous io
national interests and also to agricul-
tural nterestx, I find that not
enough explanation has been provided
to us in regard to this difference. The
cost of cement imported during the
year was Rs 22400000 and odd, B+
the ume, 1t came to be sold, it achiev-
ed a pricc of Rs 3,53,23,000 and odd
In between, the Goyernment had paid
Rs 47 lakhs lowards import duty.
Rz 44 lakhs for freight, clearing
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charges, Rs. 9 lakhs, and sales tax
Rs. 6 lakhs. There was a huge profit
made by the Stiate Trading Corpora-
tion. 1 would like to know whether
the Stute Trading Corporation has
‘been constituted into a kind of Private
compuny hmited to make profits at
the cost of the consumers, and also at
the cost of producers. Was it not a
fact that quite a number of producers
of cement in our country have been
<complaming of their mnability to sell
their own cement because of the pob-
cies of the Government in  imposing
heavy excise duty as well as <ales tax
and other things” In what way can
the State Truding Corporation help
the consumer. f 11 were to persist in
its own pohicy of making such huge
profite of th)s kind?

From year 1o year scveral charges
seem 1o be increasing 1 do not know
what 15 the 1cason The Corporation
has not vouchsafed any explanation
Take, for instance. page—they have
not given the page number—here 1s
the trading account for the year 30th
Jun¢ 1958 On purchases amounting
to Hs 8 crores, they spent Rs. 20
lakh: on freight charges Next year,
on purchascy, amounting to Rs 22 cro-
res, freight charges have come to
be Re 1 ecrore and 3 lakhs Is that
propoitionate” If not. why not® We
have another point Cleaning, handhing
and other charges: on Rs 8 crores, it
was Rs_ 88 lakhg in the previous vear
This year, it comes to Rz 65 lakhs
on much larger purchases How has
it come down” It 1s a welcame thing
Why had it gone up? Cusioms duty:
for that. of course, we cannot blame
the State Trading Corporation It
is worth nothing that while they paid
Rs 20 lakhs in the previous year. this
year, this comes 10 R: 1 crore and
53 lakhs If you go on ramsing these
things 1n this way, is it m the inier-
ests of the consumers? Or is j{ in-
tended to give—a kind of disguised
protection by way of cempensation
for their inability to sell their stocks

in our own country to the manufac-
turer.
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Bhri Eanungo: How can customs
duty work for that purpose?

Shri Ranga: Unfortunately, my
hon. friend does not happen 1o be the
Finance Minister.

Shri Kanungo: It 1z beyond my
comprehension

8" flanga: Then, | come to th.
working of the Corporation It 15 said
that they were in touch with 300 or
400 reputed firms« In spite of ths,
they have not been able to give any
satisfaction to them What is hap-
pening 1r this There has been any
amount of favouriism and discrimina-
tion between one another I have my-
self been rosponsible for making that
complaint here repedtedly, that those
who do not own mme< themselves
directly. but who have been dealing
In exports or imports have been fav-
oured in preference to Those Wwho
own munes, take all the risk, invest
their fund<, employ labour and all
the rest of 11 1f these people wish to
have the privilege of exporting it to
other countries, they have to come
1o the gate-keeper here or the toll-
keeper and the toll-keeper levies hi-
own toll. either political t0ll or any
other toll that he may think of They
make these distinctions They have
shown these discriminations They
have invented the new stunt of bum-
nest peoples co-operatives, mane-
owners co-operatives  'Why develop a
kind of combination so that some of
those people who are not themselves
directly interested in - mming. could
alsa becom: members of the co-ope-
ratives, takc n thewr train a large
number of small muners and then
begin to exploit them? If my friend's
facts ai¢ different. he 1= welcome to
take thte House into confidence. 1
would ke him to assure the House
that therc 15 no favouritism shown to
those people haihng from Calcutta and
Bombay., who have got g funds at
theu disposal, who have so little to
do with actual ore muning.

Next, this complaint has been made
by my hon. friend, Shri V. P. Nayar.
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Here, in this organisation itself, is
everything all right? He may say; is
everything all right in any other
office. That may be so. This {s a new
office. Therefore, it must be easier
for them to save the office from red
tape. This office suffers as much from
red tape as other offices, if not more.
There is over-redundancy of staff, if
my information is correct, and within
the staff also, there is plenty of poli-
tics. There is no reservation given at
all to recruit people regionally. Es-
pecially, it is very important in the
case of the State Trading Corporation
that it should have on its staff officers
as well as others, people hailing from
different parts of the country, who
could be expected to help the State
Trading Corporation with their local
knowledge, with their local reactions
and feelings. Unfortunately, not
enough consideration seems to have
been given to that aspect of the
matter.

Lastly, I would like to warn the
Government that this Corporation has
had to deal with about 500 business
firms and manufacturing concerns and
still it has not been able to give satis-
faction to these people, even to the
minimum possible degree. How would
it be possible, I would like the
House to consider, if any other Cor-
poration or a similar Corporation is to
be brought into existence in order to
develop State-trading in foodgrains, to
give satisfaction? That corporation
wil] have to deal with not 300 busi-
ness concerns, not 3,000, not 300,000,
but tens of lakhs of traders and busi-
ness people who, today, are dealing in
foodgrains. Would that be possible at
all? Therefore, let us not be too hasty
in our proposals for going ahead with
not only this Corporation, but with
other corporations also. Secondly, the
time has come when my hon. friend
should be good enough to himself
appoint a committee to go into the
working of this Corporation. Let them
make their own choice, but it would
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best, I think, to have some non-officialg
also including those who have had t¢
deal with them in doing this business, -
those also to include the bigger sectar
as well as the smaller sector, those
hailing from the big cities and exporf
centres as well as the production cen-
tres. Let them go into the working
of this Corporation.

Shrimati Renuka Ray (Malda):
May I interrupt for a minute and
suggest that some inspection into the
private sector might be done first, be-
cause that has gone on for a long
time? The State Trading Corporation
is new and it must be given a little
time.

Shri Ranga: If inspection is to be
made into the other one, I have ne
objection at all. I do not know when
my hon, friend the lady Member &is-
covered that she was more interested
in examining the doings of private
trade than myself. I do not know
whether she was a Member of the
Select Committee on the Companies
(Amendment) Bill. I was there, We
were all keen on controlling and re-
gulating private industry, private
trade and companies and all these
things, in such a way that the public
interest would be safeguarded. We
are now concerned with this Corpora-
tion. It has been functioning for some
years now, and there have been many
complaints, and I do not think it
would be derogatory to the prestige
of the Government to appoint a com-
mittee to go into the working of this
Corporation so that they would be able.
to satisfy themselves that everything
ig all right. If everything is not all
right, it should be open to that com-
mittee to make relevant and useful
suggestions for its better working and
more efficient functioning.

Shri Vidya Charan Shukla (Baloda
Bazar): There has been large-scale
criticism of the STC’s activities, and
though some of it has“come out be-
cause of the novelty of the experi-
ment here, most of the criticism is
justified.
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In our present-day needs and aspira-
iions, a State trading corporafion
might be necessary, and it is parti-
cularly advantageous to have it to deal
with the Communist countries which
have got such State trading organisa-
tiens for foreign trade.

As far as the STC'’s dealings with
ibe Iron Curtain countries are con-
cerned, there has not been much to
say either to condemn or to commend,
buf their operations in the home mar-
ket and particularly with countries
which have got the free trade system
have been quite bad, and most of the
criticism that has been levelled has
been levelled against their deals with
sguch countries,

It has been pointed out on various
occasions that they have been indulg-
ing in unwholesome and short-sighted
policies with an eye on quick profits
without caring whether or not their
activities were beneficial to the coun-
try or its people. The STC itself has
been indulging in business malprac-
tiees and coercion. But before I give
e_x.':lmples of their coercive tactiecs and
malpractices, I would like to clarify
what Shri V. P. Nayar said about me.
1 am not personally connected with
any manganese export trade or any-
thing like that.

Shri V. P. Nayar: I never said so.

Shri Vidya Charan Shukla: My
only connection with or interest in
‘mining trade is that I come from an
atea which is particularly important
as f4r as manganese production is con-
cerned.

Shri V. P. Nayar: May I interrupt
tbé hon. Member and say that I never
sald that he was in any way connect-
ed. T said, having regard to certain
questions he put I thought he was in-
térested in manganese. I knéw he is
not connected with any mining inter-
ost.

Shri Vidya Charan Shakla: Let us
now examine the performance of the
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STC as far as the manganese trade
is concerned,

To begin with, the performance hds
been very bad. There were various
excuses advancéd saying that they
had probably no experience, the esta-
blished exporters did not co-operéte
with them, that there was a recession
in the world market etc., but the fact
stands out that in 1955-56, that is be-
fore the Corporation came into being,
16 lakh tons of manganese ore were
shipped. From 16 lakh tons, the ex-
ports have steadily declined to about
9 lakhs tons in 1958-59, and this is the
result of the STC’s continued effort
to increase manganese export. Even
here, they always find fault with
everybody else including their parent
Ministry, but they do not see any
fault of their own,

I will give the House a few in-
stances of coercion and the malprac-
tices in which they have been indulg-
ing. Presumably at the instance of
the Commerce and Industry Ministry,
instructions were issued by the Rail-
way Board that new lease and re-
newal] of railway siding plots should
be made only in favour of such mine-
owners to whom quota slips were is-
sued by the STC. or those who held
movement quota from the Controller
of Imports and Exports. The small
mineowners who did not fall under
these two categories would not be al-
lowed any plots. Plots already in pos-
session of such mineowners would
have to be surrendered as soon as the
traffic stacked in such plots was re-
moved. Now, did the management of
the STC and the Railway administra-
tion ever realise that there is a great
number of small mineowners who dre
neither exporters of manganese ore
nor do they want to canalise their ex-
ports through the STC? These mine-
owrners generally sell their ore to pri-
vate exporters or to nafional ecom-
sumers., No manganese ore is gene-
rally sold unless it is offered f.o.r. rail-
way siding, and if thes¢ small nriire-
owners are deprived of their railway
sidings according to the instructions
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some money which 13 designated by
them as service charge. Any expor-
ter willing to buy STC's export per-

name of STC. When the Corporation
steelf indulges in“such malpractices,
bow can we condemn those people
who sell their export permits or do
not utilise their wagon space properly?
Just because the STC does 1t, it does
not become justifiable
ntam of trading pattern in this coun-
try hinges on transport, and if such
transport becomes g matter of sale and
purchase by the STC, 1t is nothing but
ar undignified picture of civil servants'
cop talism

In spite of thus, the STC 15 fmbing
muserably in manganese export trade,
Out of a total export of 8,63 lakh tons
during the eleven months ending May,
18589, the Carporation was not able to

substantially additional quanti-
the STC. Moreover, while
private exporters were able to
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8hri Vidya Charan Shukia: As i
not satisfled with this debacle up to!
date, the Managing Director of STC
recently threatensd the private ex-
porters in Bombay that he had re-
quested all the important buyers m
Europe not to purchase any ore from
the private exporters, but only from
the corporation He 1s also reported
to have asked all the quota-holders to
surrender their quotas to the corpora-
tion, so that it alone could handle the
trade in future. He is further report-
ed to have threatened that he would
try to isolate the private trade by
dealing directly with the mineownen
m case they did not agree to his re-
quest

The STC ghould be stopped from
monkeying around hike this with our
fifth best foreign exchange earner
They have never been able to give any
good account of themselves, and I do
not know, by doing all this thing,
what they are going to do with the
manganese export trade .

Now. fet us examine the STC's acu-
vilies 1n iTon ore exports They have
done quite well in thus. Here also.
they have shown a mad craze for
quick profits at any cost Practically,
all the small mineowners 1n Bihar and
Orissa who were running their mine«
very well before the STC monopolised
the iron ore export have now almoet
been crushed to death by STC's dis
criminatory purchase policy

mineowners sold slightly over 3 lakhs

of tons of iron ore before the STC
took over the entire edPort of iron ore.
but in 1957-58, the despatches of
these mineowners fell down to 1,14,228
tons only, that is, Wy 42 per ceni
Most of these minea have now closed
down in Bihar and in Orissa, throw
mg thousands of persons out of
employment. The fall in production
has been more than offest by the
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formgn-owned ron munes . which
enjoyesd the unnmuxed patronage of the
S1C; but these mines cannot take the
unemployed labourers, because these
miney are all highly mechamsed

Shrn V P Nayar was making the
point that the STC should take over
such and such export of such and
such material and all that, probably
under the impression that such taking

mostly foreign companies, as thewr
agents, they have taken some sort »f
commussion or service charge from
them, which has not come out of the
profits of those comparnues but whuich
has indirectly been recovered from
the consumers,

Shri V P Nayar: Like Tatas

Shri Vidya Charan Shukia and
it 18 the small Indian merchants or

the STC patronising
people rather than trymng to
support the small traders
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was exported Now, the S8TC, un
order to make quick profits, s con-
centrating enturely on the hugh grade
iron ore; and this type of seluc ve
buying m turn encourages <elective
minung, and ths selective muning,
according to the unanimous opinion of
experts, 15 absoultely ruinous to any
country's mineral resources, howso-
ever rich they may be But the STC
has not been bothering about it

If you analvee their muneral
exports, you will see they have only
exported the best and the hughest
grade of munerals, without caring to
tack with 1t the lower grade or
medium grade of minerals as was
being done by the private trade
before the STC came in, STC as the
national body should have taken care
to see that along with hugh grade ore
they also export low grade ores
which they have not done

The claims about the earnings of the
STC have to be balanced agminst is
operational efficiency Answerng a
question m the Rajya Sabha, the
Deputy Minister of Commerce and
Industry gave the figures of business
undertaken by the STC, but replied
that the amount of expenditure incur-
red by the STC had not yet been
finally assessed Now, a private
underiaking would have gone to the
wall, if the cost side had not been kept
track of, to judge the operational
efficiency But these people have just
been doing their business without
even knowing what they are spending,
and what 1t is costing them

Shri V. P. Nayar: Because they
have no eye on tax evasion

Shri Vidya Charan Shukia: If I had
tume, 1 could show that even accord-
ing to the last year’s balance-sheet
and this vear's balance-sheet. they
have not earned as much profit as
they should have; that 1s, the normal
profit which would have come in, it
more efficien
body was doing this; the STC could
much more income, but they
lakhs because of

"

i
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their inefficiency, and so they have
paid much less taxes

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):

© What was the question, and what was

the answer? I could not follow.

Shri Vidya Charan Shukla: I shall
paid much less taxes.

Mr. Chairman: The hon.
should try to conclude now.

Member

Shri Satish Chandra: The hon.

Member said that I had given some
answer,

Shri Vidya Charan Shukla: I was
referring to the reply given by the
hon, Deputy Minister in the last
session in the Rajya Sabha. I shall
give the particulars later on, because
1 do not have much time here.

. Shri V. P. Nayar: The hon. Member
does not have any. That is what the
chairman says.

Shri Vidya Charan Shukla: The
STC has been so greedy; it has taken
up the trade only in such insignificant
items or ordinary items as lemongrass
0il. I do not understand in what
public interest it was that the STC
should take over the export of lemon-
grass oil. There are various concerns
and various companies which as a
result of their hard labour have built
up the export trade, but one fine
morning they receive a letter from
the STC that the STC had decided to
‘take over the export of lemongrass
-0il themselves,

Mr. Chairman: The hon. Member
chould conclude now.

Shri Vidya Charan Shukla: May I

request that I may be given two more
‘minutes.

- Mr. Chairman: I have already told
the hon, Member that I shall not be
‘able to give him say more time,
because there are other Members also
“who have to get some chance.
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Shri Vidya Charan Shukla: I am
one of the sponsors of this motion,
and I shall be grateful if you would
give me two or three minutes more.

I wanfed to make a special point
abouf the business associates of the
STC. It seems that anybody can
become the associate of the STC by
pleasing it- I want to emphasise here
that the Minister and the Ministry
must lay down criteria and basis on
which the business associates of the
STC will be selected. I realise that
there must be some flexibility in this
matter, but there must be some
fundamental basis or some qualifica-
tions must be prescribed for the
associates of the STC., Similarly, in
regard to the items of export or the
commodities that they trade in, they
must indicate or they must lay down
the criteria or the basis on which
they will take up the commodities for
trading in the STC.

I shall conclude by saying that the
hon, Ministéer must re-examine the
scope and sphere of activity of the
STC and make it a really useful body
for the country rather than let it
remain a terrorising body, as it is
today, so far as the private trade in
the country is concerned.
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AErE, i e s fenr &
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it fF mua &1 frar qar #2 9 faw
T § @ Uwag @ fe w6
TR F & 7 39 g 9 A
e & fF greae ¥ 3w FH AV
FET @ | o

foe, Jgl aF F W qeeE
ETT FT GFEAY § § IqH @M
FET § WX FIF @E@ FQT GO



Whar  Moliow ey

Wi 4 & g ey @ e
wrare fore & Wy W w0 ¥ g
/T ¥ wd g F & & o saw
woqet e g wifid | Pt R
wr wk sqreer § ag g f Frad gt
¢ | % ford ag wraww § fe aw
Wt ¥ ¥ ot & fed wy gt
wvetfinr v Y wod ¥ T X | I9E
fad wwae § e ey oo fadsfht
ey @ Wi Iw fadeht qm @
goafer § ey g T =
qTRT & wTaT wgrE & g §

sy, § wd gy Frier w¢
A ool AT TR TR A W 9
fawit wwe firar fe ooty samore @
frget af ¥ ¥g v giew @ §
W frgw a9 ¥ Wy o W w
wrw gwt @ At & T AT w1 qTAQ e
s g frdgw s s g B
I W W ad fog® & A s
SUTET GIAET EAT § IR W FTH A
TR § WY R ©R agmr 9 Jwa
& | wH s e ot A g @ W)
s witgmtqgen @ F v e
o gfrardy O § wRm N A A
¥WH QY TAqT W § wgAr wgen 3 e
g ¥ srae fome v S af @ wife
g A T w7 yfardt A ¢ 1 |
T WG ¥ we ¥ o gk § vy
v o off § fe o At F
i wr ffw Afe @
w T wgh ¢t fs wwm
WO W OW W W e
e frer st ¥ fear o, wdifed
i hroaftiwy @ T
w ¥ v forry o v € fe sl
srfafell @Y W @ aer mew
£ it fis g teve § v fng
g% Wl ot wic ot wy teve §
230 LED-8,

/ 4, f091 (BAKR) Report of the State ‘78,
w Tyading Corporation of B2

Indla Limited

wofr < o g fy i< o e fiee
¥ frgeed ¥ fag e e T R
i wlx Tgd T gRRRET & text
# yovtg wrrc frnr W eagm gt )

N 7g A wen § s qoe we

v & ag ook 70 ¥ @ e
O a1 2 7 & wnt A8 1 Wi e
T & & 1exs ¥ g fom el o
Ty g | Tt W F O W e
F 79 Ty ¥ TF ey W e ot
w7 € ag ywmE Foiwe ) mafer
¥ wTeTL ¢ §9 Tanr 9 Wi W Al
A o® fre & oo o o e R
AT & w9 AWy €, @o e ¢
R 3u e € i e s WY
Wt g F A% o @ § e R @
R FY AT TG TF @ A4 G A g€
FT § A I ¥ gy weaw § fis g
AT WA R 5F SR WY e At 4

T g9 §F TAFIG g forry &
IE@T ¥ W AW A A 9497 0 R
T for 1 93w g% 2 % umam Wi
frata ®t sqaear fadait geai & #X e
v @ NG qgr & T 2w A Wl
a1 gt § W agr & w9 @ AT s
o1 awt § W 3 o & g e
QAT T AR 1§ 9 Iy
qrafeas A S AT ETA FL L
R I W A A W e § e oW
W IR ¥ g gl O qw Iy wY IR
temwfmiswat e
aft ¢ ¥ & wrr ok frafa o i
3 g g v wN § 5 gt v w
T s wran Wi fata gt § safpew
¥ o W el o feafr W W @
frsa? fen s et egn e §
fir ag 7 & yow 1 9 Bk iy
s aft fear ot P e forederly
TOHTC X § 1| v Wiy v fror
Ttafi g



7853  Motien re:

[sh anw]

w99 feid W ot fie pt wTrdt
§ T o e fie 3 O e
e ¥ ok off, forr o e oyt ¥
fratr fiear mar &, Wy e O o fis
W W & arer o wivew & qfomr
Fagra i W ez, mat ok
€ § 1w R & gl e v o
wrerte & grg F A § 1 o e oy
firafer ot fir 2t wix faeft qefafiat
¥ g e O @ g, 9T, Y W
&€ 1 wrw fadel oY ® gra & B, &
wigeT g fie &1 av e w1 w W o
o & g & wTd | Y T W
=TT g oudofNowY ¥ gty § faregw
arernd wae & qre § Wi o o aed
¥ gro 7 § W T w0 WA W
HATET 1T & | ¥ AT & 2w w7 9
hET Ty qgwar afew fazeft @i agr
¥ el qofrafr Sad g §

Shri Rameshwar Tantia (Bikar)
The entire raw jute export 15 through
the State Trading Corporation, not
through private channels

off gaw W FAE T A
FGIAWT A T TN § | W g W
o Y ¥ SR A § N e
e & o avew o § fw fer ol
¥ T 9T W9AT WET ey G WY
ooR TOF A T W R W@ @ WK
forawr fis o 77 grar § fe oY agr
¥ Jumew §, serd eged §, g
IH TR @EAE I NT g
¥ e x& femr & 9 GORIC & samA
o Wiy !

s o f aTw A Y A
e g v fia fiw @ fror A gy
wd Tt spTer i 1 & T fardnlt
aft g 1 Fer e WA ) ¥fer
g v e § i gt aw et

SEPTRMBER 11, 1000 Report of the Staie
Trading 754

Corporation of
India Limited

wr garw § % wrad e e
g §, Irivert W figr It re
¥ wrrt et gy | e afe o Prny
it 3@t ghewtr ¥ v wdm oY
IET A WG TR Wi dwr v &
I fifer o wfer it ok @
forw ¥ arew s o ol o o
wft o¥ Sy gk fardrdt oy o o
A & e wT wrgen g e goeo @
forr & w7 W § wm fraT
w2 W W w7 & A Wi fraf
s N frm F g A g W
ST AT G Tt € warga aomir
dfeq ca¥ ary & ama & a7 fragr oY
v ign g fr Ao @ 0w g-
frfiearer siY< g3 &= <At o Yt wfigm
¥ a% qaT T fear T ow a% 48
& & & o wrowre w garwr fiar )
W ag T wAm § awn )@ e
IEY ITNET W A AE Qo A
Tg qE A g fife Wi xfew dom
gafre da frdea & f& soe W

T fifs wearr ofge Wi
W ® & faq 9t sfwhy ar swqad
wrafaw war wfge 9 fie anr & Soae
VT 9T 3fee T @ anfe saswe
ST FeaTEt 9 Foere A i o o
O s A o8 § g g e o g &
WE & W g ¢ Il wwr W
e agt Y wAray o | Rgel AT
AW Uy N ISTYY *rav &+ Jarf angw
& w91 6 TTRrT R A 3T g W
A § @AM dik SEd @it w0
waET 3YT | 9g 3t § fE gowTc @
qATE 7 W QRafed ¥ g F ag
%% AT § T EH FHET HT N AR A€ L
FeRMru s i wgasfpm®
fiaw wedr & W waT qew IR 3y
® WA §Y W 34 &7 gy qfemw
7 gwr e I ot ot ®



y85s Motion re:
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Shri V. P, Nayar: Your naighbeur
also,

Shri Acher: Yel it is s0; I am
happy about it. Why should I not?

Shrl V. P. Nayax: All of us are

Shri Achar: I am very glad to note
it, I submit he is an efficient person
who has considersble experience
coming from an area where there 18
considerable production of a very
valuable cash crop, a gentleman who
was Chief Minister of a State for some
time and then Home Minister also mn
my State of Mysore; and he has been
appointed as the Chairman 1 wish,
more such people are added After
all, are good in thewrr own
capacity, in their own fleld But, so
far as business i1s concerned, it 13 a
different type of work For that pur-
pose I wish very much that more
persons who have some experience of
business and who are interested in the
welfare of the country are associated
with the Corporation Then 1 am
sure. this Corporation will do much
better than what 1t 1s doing now It
18 not many years since it was started
It 1s doing very well and I congratu-
late it for the work it 15 doing

Shri Ranga spoke about competition
I submit that I do want competition,
but it should be fair competition
What 15 happening to the foreign
trade” It iz in the hands of a few
individusls and they make undue
profits and very huge profits That 15

Shri V. P. Nayar: I am only sup-
porting you.

Shri Achar: It 1s true, but the time
allowed to me is very little,

1 am only pointing out this aspect
when they consider this question of
competition—I agree with Shri Ranga
that there must be competition—it
must be fair competition

I referred to one example of
cashew-nut The producers are even
half-starved But look at the position
of the owners of these factories and
those who export it They have got
the latest models of cars; they are
in a very high position What 1s 1t
due to? Is it not because they are
making huge profits I do not deny
that there must be competition Our
corporations are new institutions
They must be able to compete From
that point of view, we must also con-
sider associating more business people
and not officials with the Corporation

I may be missing the mamn pomnt
which I wanted to urge I am very
much interested in the west coast. In
paragraph 9, the Report itself refers
to the shipment of ores The market
for Indian ores in European countries
15 also being developed and extended.
Earher, the Report says:

* “Muineral ores constitute ihe

core of your company’s business

in the field of exports.”

That 15 paragraph 5. In paragraph
9, it smys:

“The market for Indian ores in
Europesn countries is alsp being



Two minutes, Sir, and I will finish.

1 was speaking about the possibility
of bulk shipment of ores from the
west coast, to West Eurgpean coun-
tries What I want to emphasise is
this. There 15 a vast fleld for export

During last May I found huge heape
of fron ore near the port there 1
ssked u question the other day and
the hon Mnister answered bY
saying that it was a seasona] work.
In fact, 1t was a huge hill of iron
there We can understand what
amount of inconvenlence that 1t %
going to cause From that pont of
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Last year or early this A
export of raw jute was considered
after due consideration the export
trade was given to the STC 1 was
one of those who thought that the
export of jute was a techmical thing.

g
Eg

ore export 1 do not know about it
But m regard to jute, I can say this
that entering thus, they havy got
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[Shr: Rameshwar Tantia]

more money than what they should
have got. The report says that the

STC made a profit of Rs 2°33 crores*

I am not happy over that because it
has only a capital of Rs 1 crores. It
seems to be profiteering It 18 not
desirable

Shri Satish Chapdra. But what
about the volume of business’?

Shri Rameshwar Tantia: I  think
the profit should be restricted Other-
wise, this 15 a capitalist wview
(Interruptions) Some hon. Members
have said that the whole trade should
go to the STC I do not agree 1Itis
very difficult India 13 a big country
and there are many importers and
exporters If the whole of it 1~
entrusted to the STC it will do more
harm than good.

Mr. Chalrman: Now, 1 ehall call
the hon Minister We shall poaitive-
ly conclude this debate at 2 30 The
hon Mover also wants two or
three minutes to reply So, I would
request the hon Minister to finish
before 2 30 leaving two—or three
munutes for the reply

Shri Kanungo: Sir, my hon friend
opposite clams the credit for the
birth of the STC for humself and s
associates My task has been lingten-
ed 1 am grateful to hum and other
hon Members of this House as well

I have rather an awkward task 1o
replying to this debate If I may be
permitted to  draw rather a wide
analogy, today the discussion may be
considered to be a meetng of the
ghareholders. After all the President
of India is the only shareholder of
this company In other words, it
means that the Members of this
House and the other House are the
shareholders of this company and the
shareholders, in  their wisdom or
otherwise, according to Sbri Shukls,
have appointed directors who, accor-
mwthhkgordhm:edﬁ:ehm.
Members, are duds or very capable
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men Here I would firmly deny the
charges which have been anonymous-
ly made by my fnend Shn V P.
Nayar about the business associations
of the directors of the STC, their
association with prnivate firms 1
strongly deny them wnth all the
strength that I have

Shri V P Nayar: Shall I give you
the name?

Shri Kanungo. I shall be glad if he
does

Mr Chairman Not here
done pnivately

Shri Kanungo The gentlemen con-
cerned are not in this House If he
does give the names, I will give him
a suitable reply But I can say stra
ghtaway that the board of directors,
as constituted, has no relation and
possibly cannot have any relation,
with any private trading company or
other private interests at all

Shri V. P. Nayar: 1 accept the
challenge

It can be

Shri Kanungo: I am sorry that this
statement has been made 11n ths
House

1 shall take the last pomnt first—that
15, Shm Tantia’s horror at a company
with Rs 2 crores of capital, making
a profit of two and odd crores ol
rupees It 1s not such a dangerow
factor at all After all it 15 a trading
organisation, 1t 18 not a manufacturing
orgenisation This trading organisa
tion, though barcly two years old, has
been able to justify itself by trading
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done with the distinct understanding
that the Corporation shall not sup-
plaat trade but will supplement trade,
because conditions have changed in
such a way that aggressive saleaman-
ship and forward looking efforts have
got to be taken up in developing new
areas and new commodities of trade
This House approved that the func-
tion of the State Trading Corporation
should be that of a company, bke
many other companies, and 1t should
i 1ts operations associate 1tself with
the existing trade channels That 1s
exactly what 1t has been domng, in.
spite of what my hon friend Shn
Shukla says of the oppressions, mal-
practices and other factors

14 hrs

Sir, all I can claim on behalf of the
State Trading Corporation :n regard
to 1ts trading on import side iz that
it has been able to provide scarce raw
materials at a price which 18 con-
stant Without this agency, the price
fluctuations in earlier years were
rather violent It 13 well known,
when there 13 a large gap between
demand and supply there 1s bound to
be fluctuations mn prices and other
malpractices as well The State Trad-
ing Corporation can very amply take
the credit that 1t has provided a chan-
ne! by which scarce raw materials for
running our industries are available at
constant prices

Shn Nayar's criticism was that the
distributing agency should be more
widespread or, in the alternative, as
the other hon Member from that side
suggested, the entire distribution
should be handled by the State Trad-
ing Corporation right from the import
10 the consumer As a matter of fact,
most of the items are controlled by
the Government In fact, the State
Trading Corporation and the distribu.
tors it appoints are merely controlled
stockists, and allotments are made by
the Government through its Develop-
ment Wing The margins of profit are
all settled. The State Trading Cor-
poration has beem eatrusted with the
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work because they will adhere to the
principles and to the procedures which
this Government has provided for, and
m choosing thewr distnbutors, I mught
submit, they have chosen such agen-
cles where the control of the distra-
bution can be observed and efficiency
can be assured

An hon. Member: How”

Shri Kanungo: Efficiency 18 assured
in the sense that today the commodi-
ties, which are sold are sold at fixed
prices and there is no fluctuation of
prices That 1s one sure proof that
the distmbution organmsation has
worked well As far as chemicals are
concerned, a group of distributors who
were 1n the trade before have been
clubbed together into organisations and
other corporate bodies, and they have
been appointed as distributors of the
State Trading Corporation

The fundamental fact which has
been kept in view by the State Trad-
ing Corporation, according to direc-
tions gaven to it by this House, 18 that
they will use the exisung trade chan-
nels to the best of their capacty I
would submut, Sir, that they have
mantained 1t very efficiently I would
also say today that but for this opera.
tion by the Government through the
agency of the State Trading Corpora-
tion the fluctuations in prices and
other malpractices would have been
too many

Regarding cement, I would submit
that this State Trading Corporation 18
merely an agency, and that agency has
been chosen by Government because
the Tarif Commission m its report
had suggested that this agency can
be used and 1t shonld be used. The
prices of cement, as far as manufac-
turers are concerned, are conirolled
by Government according to the ad.
vice of the Tariff Board The distri-
bution at the final end is controlled
by the State Covernments. The fume-
tion of the State Trading Corporation
15 to see that rationality is observed
jn the distribution of the material that
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{Shri Kenungo]
is available and that the prices as
fiir as stockists are concerned are kept
utider control.

1 do not understand the implication
of the suggestion of Shri Ram Krishan
Gupta that the entire profits amount.
ing to more than Rs, 35 crores could
have been pocketed by the State Trad-
ing Corporation. The State Trading
Corporation could not conceivably do
it until they enter intp the last rung
in the retail trade and, as I said, ac-
cording to the directions of this House
they cannot go into the retail trade or
the whole line of it. I think, within
the limitations, they have done a good
job of it. In fact, the prices have
been kept constant and supples have
heen adequate, and the State Trading
Corporation can take credit to a cer.
tain extent that they have been able
to develop certamn export markets
which normally would not have been
possible otherwise.

Bkl V. P. Nayar: If so much credit
is taken, there is no scope for debit.

gliri Kanungo: It is hon Members
who have provided the credit, barring
one,

Shri Ram Krishan Gupta: A portion
ol the profit should be given to the
consumers.

Shri Kanunge: There again, as my
hon. friend Shri Gupta says, as far as
the State Trading Corporation 18 con.
cerned, Government have got to give
the directions where the prices, as I
said, are decided or settled by the
Government on the advice of the
Tarlff Commission. I need not go
into the logic of it—at other times
when the Tariff Commission Report
will be debated Bhri Gupta can debate
that point as well—but considering the
fact that there are manufacturing
establishments the prices of whose
goods are settled with such wide dis-
parity as Rs. 50 to Hs. 85, if there
was no centralised agency for pooling
the sales and having a pool price there
would have been a gort of unrestricted
“rate war” going on in this country
The low.cost units would try to sell
at a lower price a larger turnover and
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strain the limited transport capacity
that iz available.  Therefors, the
policy is not that of the State Trading
Corporation, the policy is that of the

and within that limited
policy the State Trading Corporation
has done, I suppose, a good job of it.

The question of having or charging
a lower price for cement is perhaps
valid, but one thing has got to be
taken into consideration, and that is,
the STC 1s taking risks, and it took
serious risks when it was directed
by the Government to import cement
at very high prices to meet the needs
of the country. 1f its calculations had
gone wrong, then it would have been
saddled with losses, Therefore, it is
not merely a profit which the STC is
earning. When it earns any “profit it
also takes the risk of covering the
losses in the past or in the future.

Shfn Ram Krishan Gupta mentioned
about the showrooms and other things.
But they are not the function of the
STC The function of the STC ih
developing new markets for new com-
modities is just beginning In fact,
this is the first year when it has been
able to make a provision of Rs. 18
lakhs for development purposes It
never had it before Considering the
conditions of world trade as they are,
and the keen competition and the ex-
perience of traders in other countries
1 believe that with a little patience
the STC will justify the trust which
the House has placed in jt At least,
personally, to my mind, this Rs. 15
lakhs is just nothing in the form of
development of trade contacts, be-
cause, after all, to run any worth-
while branch office will cost normally
more than Rs 15 lakhs, and up till
today. the STC has not got a single
branch office outside India though it
does such a large amount ¢f business

Suggestions have been made that
various commodities could be taken
up so that trade in those commedities
can be developed. Thit Is exactly
what the STC hopes to do. But re.
garding the broad suggestion that the



;gnbution of non-ferrous metals and
other commoduties As I smd, these
are merely agency functions In fact,
the STC would have been happier if
1t were not saddled with thus job, be.
cause the returns on thig work are
very low indeed The STC 1z bemng
used by the Government as an agency
and the actual distribution is dome,
dhder the orders of the Government,
o actual users of these scarce commo-
dities

Shrt V. P. Nayar: They sell st in the
black market at 300 or 400 per cent

Shri Kanungo: There are always
black sheep But all I want to sub-
mit 13 that the amount of malpractice
has been reduced to the mmimum
During the stage between the import
and the distribution to the allottees
who are decided by the CQovernment,
the STC takes full responzibility and

. I can assure the House that there are
no malpractices 1n spite of Shr1 Vidya
Charan Shukia’s allegations

Shri Vidya Charan Shuklx: Do
they not sell export licences> What
is canalisation® (Interruption)

Mr. Chairman: Order, order

Shri Kanungo: I am in  possession
of the House I am coming to the
points which the hon Member has
rused I would next take up the
points which have been made by my
esteemned friend Shri Ranga who 1s not
here now Shri Rangs used rather
strong words when he said that the
STC indulges in favouritism and discri.
Mination The material on which he
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based these charges is this, namaly,
the purchase policy of the STC, as far
as metal ores are concerned, is, sc-
cording to him, discriminatory HMow?
In the public notices which have been
assued since 1987 onwards, the Gov-
ernment directed the STC to use the
fullest capacity of the shippers who
were n the trade for 100 years. To.
day, the BTC 1s trying to do 1t and the
development within the last two and
& half years has been that it has
stablised its procurement policy to
such an extent that it is today able
to offer the small man the benefits

which are ava:lable to richer asso-
ciates

My friend from Bellary just now
mentioned about a co-operative
society—

Shri Acbar: Mangalore

Shri Kanungo: Which receives the
same prnivileges and the same terms
as ahy other associate of the STC.
The fuct 1s, thus If larger producers
who have expenence in this ine, such
as larger mine-owners who have got
capacities, get larger orders, it is
simply because they can offer them As
far as the difficuities of the Bihar and
Onssa mmne.owners are concerned, I
meay say one thing I am supposed to
know something of it because I come
from that part of the country It is
the misfortune of the mine-owners of
Bihar and Orssa that there are more
efficient mine-owners and shippers
elsewhere in the country than happen
to be in that region

Shri Vidya Charan Shwkia Only
one shipper

Shri Kanungo: From the whole of
the southern region—Bellary-Howpet
region—the STC gets more attractrve
offers, and but for the direction of
the Government and the hmmitation of
transport, an ordinary profit motive
would induce any trading organsation
1o concentrate more on the Bellary-
Hospet region than anywhere else It
is only because the STC 1s handling 1t
that 1t is able to cushion to a certain
extent the high cost in the matter of
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availability of iron ore for export
ahipment. The other factor must also
be remembered. Our intgmal capa-
city for consuming iron ore has been
entirely based “upon the availability
of iron ore in that region. Moreover,
when the steel-making capacity in this
country grows, to that extent, the
availability of iron ore for export from
that particular region—Bihar and
Orissa—will be limited, There is
nothing to be sorry about it, because
the off.take will be assured irrespec-
tive of the fluctuations of the export
market.

Shri Vidya Charan Shukla: 30 mine
owners have closed their mines there.
Whatever may be done later on, for
the time being, they have closed down
the mines.

Shri Kanongo: The closing down of
mines is not a new factor. My exper-
jence for 30 years in the Central Pro.
vinces and Bihar has been that mines
are closed and opened for many other
reasons, It is not due to the opera-
tion of the 8TC. The STC has today
embarked on a policy of distributing
its patronage on an acreage-basis in
the Bihar.Orissa area. Any business-
man will buy in the cheapest market
and confine his purchases to near
about railway lines, and not go to
mines which are situated in unecono-
mic areas. The STC has done the
utmost it can do. It has distributed
its patronage on an acreage-basis.
Shri Shukla's charges of coercion and
he used some stronger word ‘mal.
practice’—are not justified. It is easy
to say all that. The Railway Board,
naturally, is the authority to decide
which party is to be allotted which
area. Knowing as they do that to-
day STC are the sole shippers of fron
ore, I think they are perfectly justified
in preferring those parties who have
contracts with the STC.

Shri Vidya Charan Shukia: I am
talking of manganese ore and not
fron ore,
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Shrl Kanungo As far as manganéfe
%% i3 cos STC has got only 50
Par cent. of the quota; the other 50

cent is open to everybody. The
8lotment of space is the responsibi-
lity of the railways. Naturally it has
8% to be allotted to such parties who
®&n make the maximum use of it and
N4t hold the plots to ransom for other
Pirties. The judge of the situation is
the railway authority., If the railway
BUthority have taken the decision that
those who have foreign contracts and

will have prefercnce, I think they
Ble justified in the sense that they

ve got the larger turnover....

$hrY Fraya Clgran SEokd: &aoc
Necessarily.

Shri Kanunge: It does not rule of
thyt others will not have a chance.

Shri Vidya Charan Shukls: It has
TUjed out. It has been mentioned in
!y Rajlway District Commercial
Syperintendent’s reply to the M. P.
Mineral Development Corporation.

Mr. Chairman: Order, order. The
ister is not yielding,

Shri Kanungo: I am prepared to
SPeak on behalf of the Transpor:
?ﬂnistry that they use their best
JU4gment to give it to such people
Who can make the maximum use of
thy, plots allotted to them. As far as

& STC is concerned, we have never
2Pproached them to give us any pre.
feLence. The railway today treats the
ST'C on a par with any other trading
OTganigation in the country.

Shri Vidya Charan Shukia: That 15
Nno¢ correct.

Mr. Chatrman: I do not approve of
this sort of running commentary. This
not correct. If the hon. Minister
1ds, the hon. Member can get up.
Otnerwise, this sort of running com-

-
g
|
i
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Shri Kanungo: As far as the mang-
anese ore trade is concerned, 1 cer-
tainly admit that the manganese ore
trade has been reduced. I am not
going to compare the performance of
the 50 per cent quota holders and of
the STC which holds 50 per cent of
the quota. It is a credit to the asso-
ciates of the STC who have helped
the STC in fulfilling whatever exporis
could be possibly fulfilled. If the
total exports have fallen, the reasons
have been explained in this House
very often. I will challenge anybody.
But for the efforts of the STC in the
form of triangular contracts, link deals
and barter agreements, I do not know
what opportunities there would have
been to revive the trade.

Dr. M. S. Aney (Nagpur): What is
the up-shot of all your efforts for the
sake of manganese trade?

Shri Vidya Charan Shukla: We
were exporting 16 lakhs tons of mang.
anese ore....

Mr. Chairman: How can I approve
of two people talking at a time?

Shri Kanungo: The confusion creat-
ed by Shri Shukla is that after the
STC entered into the manganese ore
trade, the exports have been reduced.
I dispute it. Of course, opinions can
differ about it. Today, the quota-
holders are in a much better position
than they were, because public notices
have been issued from 1958 onwards
and it has been stated that anybody
who has got a contract for more than
.three years or for any period up to
3 years can get ad hoc quotas from
Government. Therefore, today the
quota.holder is very much at an ad-
vantage, because as soon as he com-
pletes the contract, he gets movement
facilities and quota facilities. To say

that the STC is the villain of the-

piece is not correct.

But I must say that the STC is not
perfect. It is only two years old and
it has got to gain experience, I believe
the shortcomings which are inherent
in it because of its new experience will
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be eradicated as soon as possible. I
also believe the success which has been
attained and the encomiums given to
the STC in today’s discussion will en-
courage them to run their affairs more
efficiently and to get over their short-
comings.

Regarding staff and other matters, I
have no time to deal with them. It is
a fact that the staff are working under
various disadvantages. They are not
treated as Government servants, be-
cause they are not Government ser-
vants,

Shri V. P. Nayar: Have you seen
their office? It is a dungeon.

Shri Kanungo: The STC is con-
structing buildings for its office, for
housing the staff, ete.

I am grateful to the Members of the
House that on the whole, largely the
efforts of the STC have been appre-
ciated.
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Mr. Chairman: The question is:

“That this House takes note of
the Skcond Annual Reporti of the
State Trading Corporation of Indin
Lhmited for the period ending the
30th June, 1958, laid on the Table
of the House on the 29th April,
1958."

The motion wds adopted.

—_—

1430 hra.

COMMITTEE ON PRIVATE
MEMBERS’ BILLS AND
RESOLUTIONS

Firretn REPORT

Mr. Chairman: The House will now
take up Private Members' Bills.

Ahri RBam Krishan Gapta (Mahend-
ragarh): I beg to move:

“That thizs House agrees with
the Fiftieth Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to the
House on the 9th September,
lm.lf

Mr. Chairman: The question 1is:

“That this House agrees with
the Fiftieth Report of the Com-

Miswpwr Bone yiyg
Mghal (Amend-
ment) Bill

piitte¢ ot Ptivate Mudnibers’ Bille
snd Resohitiony presented to the
Housé on the Uth BSsptembet,
1959.”

The motion was adopted.

14.30} hrs.
MIRZAPUR STONE MAHAL
(AMENDMENT) BILL—contd.

{AMENDMENT OF Srerion 3) sY Sawmr
RAGHUNATE StNGH-—contd.

Mr. Chairman: The House will now
resume further consideration of the
foliowing motion moved by Shri
Raghunath on the 28th August, 1030:

“That the Bill further to amend
the Mirzapur Stone Mahal Act,
1888 be taken into consideration.”

Out of one hour allotted for the dis-
cussion of the Bill, one minute has al-
ready been taken on the 28th August,
1950 and 58 minutes are now avail
able for further discussion today.
Shr1 Raghunath Singh may continue

his speech.
oft vorrr Py (ararondt) : et
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Shri V. P, Nayar (Quilon) What 15
its chemical composition”

Shr: Raghunath Singh: I do mnot
know I am not a scientist Shn
Malaviya 15 a scientist He can tell
you
o IR & qg v § 0 @ e
Y aficame fars ag § fis fararfye & o
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may resume his seat. The quorum
bell is being rung.

Shri Raghunath Singh: This is only
a Private Member's bill. Rather, it is
our day. It is not a Government day.

Shri V. P, Nayar: I want more
Members to hear your speech. Other
hon. Members should also benefit by
your speech. Buch a good speech
should not be wasted on 20 Members.

Mr. Chairman: Now there s
quorum, The hon, Member can
continue his speech.
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The Parliamentary Socretary to the
Minister of Steel, Mines and Fuel
(Bhri Gajendra Prasad Sinha): Mr.
Chairman, Sir, the hon. Memb®r has
already referred to the fact that
though he has hrought this amend-
ment to the Act this Chunar stone or
the sand.-stone to which he has refer-
red in his amendment 15 entirely within
the purview of the State concerned.
He has accepted that the matter may
be referred to the State Government
s0 that necessary steps may be taken.
According to Entry 23 in the Seventh
Schedule, it is already laid down that
whatever enactment is to be made for
this type of minerals it should be
by the States. I would like to
the hon. Member that we thank

4



As far as charging of taxes at
different rates 1s ccncerned, the hon
Member will appreciate that that also
18 entirely under the control of the
State Government We cannot inter-
fere 1n that matter He simply want.
ed a clarfication that Mirzapur stone
be classified as sand-stone This
matter, we assure him, will be refer.
red to the State concerned

Mr. Chairman: Is that the reply”?

The Minister of Mines and Oll (Shn
K. D. Malaviya): T have nothung to
add to what my hon colleague has
said The matter will be referred to
the State Government and I hope they
will accept the good advice given by
my hon friend, Shn Raghunath Singh

Shri V. P Nayar. I could not find
out as to what type of stone it s
Unfortunately I have not been to
Mirzapur What 1s the chemucal com-
position of this stone?

Shri K. D, Malaviya: So far as the
sand-stone referred to by my hon
friend ;s concerned, 1t appears to
me

Shri V, P Nayar' It 1s not a pre
crous stone?

Bhri K D. Malaviya: No It 1s silica,
‘ontamning perhaps more airspace than
vhat 13 contained usually i1n other
tones Physically 1t 15 not such a
‘ompact stone as other stones are

Bhri V. P Nayar: What geological
Ige do you attribute to 1t*

Shri K. D Malaviys: I do not k¥now
vhat the geological age of that sand-
itone is, I cannot say.

Mr. Chalrman: Has the hon Mem-
ber leave of the House to withdraw
the Bill”

Shr1 V. P. Nayar: No It 15 a very
important Bill

Mr Chairman: I do not think Shri
Nayar means 1t sertously I think
the hon Mover of the Bill has the
leave of the House to withdraw it

The Bl was by leave, withdrgwn.

1546 hrs

ORPHANAGES AND OTHER
CHARITABLE HOMES (SUPER-
VISION AND CONTROL) BILL,
by Shrt Katlash Bihart Lall

Shri D. C. Sharma (Gurdaspur):
Mr Chairman, Sir, 1 have the honour
to move

“That this House concurs in the
recommendation of Ra)ya Sabha
that the House do join in the Joint
Commuttee of the Houses on the
Bill to provide for the supervision
and control of orphanages, homes
for neglected women or children
and other like institutions and for
matters connected therewith by
Shn Kmlash Bihan Lall, made ix
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‘the motion adopted by Rajya
Sabha at its sitting held on the
4th September, 1959 and communi-
cated to this House on the 7th
September, 1959 and resolves that
the following Members of Lok
Sabha be nominated to serve on
the said Joint Committee namely:
Shri Asoke K. Sen, Shri R. M.
Hajarnavis, Shri K. V. Rama-
krishna Reddy, Kumari Maniben
Vallabhbhai Patel, Shri B. L.
Chandak, Shri S. A. Agadi, Dr.
N. C. Samantsinhar, Pandit Mukat
Beharj Lal Bhargava, Shri Ansar
Harvani, Shri Bhagwan Din,
Shrimati Renuka Ray, Shri Nek
Ram Negi, Shri A. Doraiswami
Gounder, Shri K. K. Warior, Shri
Khushwaqt Rai, Shri Ram Garib,
Shri Bibhuti Bhushan Das Gupta,
Shri Bhaurao Krishnarao Gaik-
wad, Shri Mohammad Tahir, and
the mover.”

An Hon. Member: Who is he?

. Shri V. P. Nayar (Quilon): Are they
all charitable persons?

Shri D. C. Sharma: It is true, I am
holding somebody else’s baby,

Shri V. P. Nayar: Do not do ii.

Shri D, C. Sharma: But I must say
that it is a good baby and I am proud
of being its godfather. There are
many reasons which prompt me to
play that role. In the first place, the
condition of civilisation prevailing in
a country is judged by the kind of
treatment that is offered to its child-
ren. The treatment of children in a
country is the index of the prosperity
and also of the Welfare activities of
the country. For a long time our
country has not paid as much atten-
tion to women and children, specially,
orphans and neglected women, as it
should have done. The simple reason
for that is that we were interested
much more in political matters than
in matters connected with social wel-
fare, But a wholesome change has
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come over our country eversince the
attainment of independence. Now my
country is addressing itself very sys-
tematically and very ~ sedulously to
those problems which are connected
with children who are the best wealth
of a country. In this matter no one
deserves our sympathy and our active
support more than the orphans. 1 do
not know the number of orphans in
my country; but I know that their lot
is very hard. At the same time, the
lot of neglected women, who are neg-
lected by their husbands or their re-
lations, is also pitiable.

It is true, we have some institutions
for looking after these orphans and
for taking care of these neglected
women. But, I am constrained to
point out that these are wvery often,
unless they are run by recognised and
well established social welfare agen-
cies, commercial propositions. They
are run by persons whose sole object
is to traffic in the misery of ‘these
orphans, to trade upon the sad plight
of these neglected women. I think thiy
is oné of the stock topics of our novels,
this is one of the stock subjects of
our films, this is one of the well known
themes of our social reformers. In
this matter, I must say, our record
has not been very fine. I know, there
are some institutions run by the Arya
Samaj, by Sanatan Dharma samaj, the
Singh Sabha and Christian societies
that are doing very good work. 1
have nothing to say against them.
There are also some institutions which
are run by individuals. I do not take
exception to every such institution
run by an individual. But, I must
say that most of them do not give a
good account of themselves. Every
now and then, we read in the papers
that something tas gone wrong
somewhere, in some institution which
looks after these destitute persons,
whether children or women, and these
awaken our conscience. Thev are a
challenge to our social sympathy. So,
in the Ticht of our social need, in the
light of the fact that we are building
up a social welfare State, in view
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of the fact that we have a Social
Welfare Board and other agencies
which are trying to improve thé lot of
children and neglected women, 1
think, this Bill is very timely and
very opportune.

The story of social legislation in our
country has not been a very happy
sfory. It has been very unhappy when
it has been sponsored by a private
individual. I do not want to accuse
the Government of anything. But, I
submit very respectfully that fhe
Goveriiment generally does not look
with favour upon those efforts of
social reform which private members
ih a Legislative Assembly or in the
Parliament make. Either their Bills
are turned down or they are given a
vague assurance that something would
be done in the near future which
would make use of their wvaluable
suggestions. This happens occasional-
1y, but not very often. I have receiv.
ed assurances of that kind with res-
pect to so many of my Bills. I have
never seen these assurances fructifying.
But, I am glad that Shri Kailash
Bihari Lall has had this stroke of good
luck. Good luck is very rare in this
world and any one who hag that rise¢
n my estimation.

But, this good luck has come to him
after a series of strokes of ill-Tuck.
For. instance, he sponsored a Bill in
1954 which came up for discussion, for
reference to a Select Committee. But,
the Government opposed it and there.
fore, the Bill had to be withdrawn.
But, Shri Kailash Bihari Lall suieks
it out. He is a very tough and per-

- sistent person.

" Some Hon. Members: So are you.

'S_llri D. C, Sharma:
when compared to him.

I am nothing

He again introduced a Bill in 1956.
‘Then, it came up for discussion, for
circulation for public opinion on
Nevember, 30, 1956. To this, the
Government agreed. I may tell you
that there are three books here with
me which show the opinions that were
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opinions, by and large, and in an
overwhelming degree have been
favourable. For instance, I will read
out one opinion which came from the
District Collecfor of Kottayam. I
think my hon. friends over there will
appreciate this much more than any
other person. He says:

“The proposed legislation is
necessary and is in keeping with
the trénds of modern legislation
where the functions of the State
extend into social and economic
fields. The provisions are ade-
quate.”

I do not want to take a lot of the
time of the House reading out the
opinions. Biut, I would submit very
respectfully that public men, mem.
bers of legislatures, jtidges of High
Courts, social welfare agenciés,
charitable institutions, have expressed
their opinions on this Bill, and they
have, on the whole, welcomed the
provisions of this Bill. It is because
this Bill is in conformity with the need
of the time, it is in conformity with
the social needs of our country dnd
our society.

One of the opinions that was given
was that this Bill should be exten-
ded not only to Part A States, but
also to Part B States. Now Part B
States have disappeared and we have
only 14 States. My hon. friend here
from Bihar says that the Bill will
disappear. So, you can understand
how one Member from Bihar views
the efforts of another Member from
Bihar. I am very sorry to make
comment on it. In spite of public
opinion being overwhelmingly in
favour of this Bill, Governmient
turned it down because it entailed
heavy expenditure. This was a
hurdle created by the Government,
but Shri Kailash Bihari Lall i¢ a
person who knows how to jump over
hurdles. So, he gave a revised ver-
sion of the Bill removing all the
financial implications. '

Shri Supakar (Sambalpur): What

remains?
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Kailash
Bihari Lall, the indomitable Kailash
Bihari Lall, on 8th May, 1959 On
the 21st August, 1959 the sponsor
moved in the Rajya Sabha that this
Bill be referred to a Joint Com-
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Homes (Supsrvision
and Control) Bill

all that has been nagatived. The pre-
sent Bill is more constructive in its
nature. It does not desl with anti-
social activities, but it deals with
conatructive activities connected with
children. This Bill wants orphan--
ages and charitable homes to give
protection to these neglected mem-
bers of our society, but it wants that
the whole thing should be on a proper
basis, It is also a kind of appeal to
all charitably inclined persons to
support these institutions which are
run along proper lines, run in such
a way that they serve the national
interests. This Bill sesks only ome
thing, and it is this, that every State
should establish a Board of Control
for orphanages and charitable homes.

Shri Sinhasan Singh (Gorakhpur):
Haz the motion been passed by the
Rajya Sabha?

Shri D. C. Bharma: Yes.

i

Shri Sinhasan Singh: Then,
think, if you have no objection, you
might conclude now as there are
other hon. Members who want to
speak.

Shri D. C. Sharma: I am very thank-
ful to you for this very generous
gesture that you have made,
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This Bill also provides for the
management of rccognised homes, It
wants that the management of these

is
Iso provision for making
th

Mr. Chairman: Motion mowved:
‘“That this House concurs in the
recommendation of Rajva Sabha
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3 no doubt that this is a social evil
which has to be remedied. Supposing
these women are allowed to remain
like this, without any means of liveli-
hood, then with all their good wishes,
with all their good intentions, they
cannot but go back to the same pro-
fession; they will be forced to do the
same job, which is banned in certain
places.

So, my submission is that when this
Bill goes before the Joint Committee,
there should be a proper survey of
this matter. Gdvernment phould
institute a committee, or the Mem-
bers of the Joint Committee should
go to some places and see the said
plight of these neglected women and
these small orphan boys, these bloom-
ing boys whom we want in this coun-
iry to prosper.

So, I welcome this Bill, and while
doing so, I would like that some of
these neglected women should also be
allowed to come and give evidence
before the Joint Committee, so that
they may express their sentiments
correctly and without any fear.

With these words, I support this
Bill, and I congratulate Shri Kailash
Bihari Lali.
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Shri V. P. Nayar: Mr. Deputy-
Speaker, Sir, I am very glad that
the hon. Member, Shri D. C. Sharma
has brought forward a measure like
this, in his usual fashion. He. has
made substantial contributions in the
field of Private Members’ Bills. I
remember a Bill about Sanyas Diksha
and another Bill for the restraint on
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{Shn V P. Nayar]
Mecence, also the liberty of imparting
religious mstruchon For what pur-
pose, we know, as we have seen al-
Jeady

Then, there 15 the Manager St
Fhilomena's Orphanage

“This 1z to urge the Government
to drop the Orphanages and
Widows' Homes Bill For the pro-
posed Bill, f passed, would make
the efficient running of Orphanages
and Widows’ Homes by sincere pn-
vate organisations impossible "

They claun to be sincere pnivate or-
garusatioss What non sense 1t 1t
that they do not even allow Govern-
ment to have the power of superw:-
sion and control” 8ir, this 15 a very
long List I shall not bother the House
with more quotations but I must be
permitted to read out some other
rames also  Thev are

The Manager, Holy Infant Marry's
Orphanage  Vayittin Wyrnad
Malabar

Hony Secretary Indian Conference
vf Social Work Kerala State Of
course, there 1s a list They are all
from Kerala You must know what
these people have been doing 1n
Kerala Then, the very reverend A
M. Petrony, SJ Bishop and Chairman
of the Roman Catholic Diocese of
«Calicut. In his statement he says

“I{ passed its imphcations and
penalties would be greatly detn-
mental to the establishment and
runng of such orphanages and
homes We strongly protest agaunst
the provision denying state aid to
mmstitutions, imparting religious
mstruction—Chairman R C Dio-
cese, Calicut”™

Then somebody wrrung on behalf of
rthe Bishops of Madhya Predesh, Pan-
chmari says

“I do so0 at the requests of the
Catholic Bishops having jurisdic-

(Supervision
and Conirol) Bill

tion in the State of Madhya Pre-
desh la®

It 1= a State within a State

me to wnform you that their views

Now, the Bishop of Mysore says—
it is very interesting to see what the

Bishop of Mysore says

“l feel confident that the protests
of the Christian hierarchy and the
views expressed by the . religious
(organisations—s1c) conducting or-
phanages and widows' homes will
have the demired effect™

Shri Ferose Ghandhi: What about
the Nayar community®

Shri V P Nayarr No prominent
Nayar seems to have bothered about
it.  Then, there is the Mother Super-
1or, Convent of O L of the Assump-
tion, Kollegal, Mysore 1 do not
know what ‘O L' stands for Then,
the reverend, Mother Superior—not
merely Mother but very reverend
Mother Supenor—Holy Family Con
vent, Nagavall, Chamarajanagar, the
8t Joseph's Convent Hunsur, Mysore
State, the Mother Superior, 8t
Annes Convent, Sidapur, Shn M
Maryanne Mother Superior Assus
Convent, Tirthapalh P O, Mysore
State, Mother C Sonnean, Mary
Immuculate Convent, Shumoga, Ban
galore, St  Philomena's Convent,
Mothor Superior, The BSisters of
Charity, Hassan the Bisters of St
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[Shri L. Achaw Singh]

Union Territories to have this control
and supervision over the orphanages
and other institutions. That is why
1 feel that this measure is very im-
portant and necessary. The various
Acts in the several States regarding
child welfare do not cover the whole
country. Half the country may be
covered but the other half is still
without any special legislation for the
welfare of the children. The pro-
gress in the actual implementation of
the various provisicns of these Acts
is also disappointing. Only in the
big cities like Calcutta, Bombay and
Madras, voluntary efforts are made
for establishing certain institutions
for the welfare of the destitute peo-
ple. It is in these institutions that
they have been implemented to a cer-
tain extent. Still, in the other parts
of the country, there are a large num-
ber of orphanages and charitable
homes and we require more and more
of them. These institutions can help
in giving protection to the unprotected
if they are properly run.

The Bill requires that in every
State Government should establish a
Board of control for these orphanages
and charitable homes. The Board
can certainly help, of course, in bring-
ing about uniformity in the standards
of the performances of these institu-
tions and the workings of these Acts
in different States.

It may be noted, Sir. that the
standards are different in the differ-
ent institutions in all these States.
We have to lay down minimum re-
quirements for the health and educa-
tion of the children and women in
these institutions. The Bill seeks to
provide for a uniform policy regard-
ing all these matters.

Then, I submit that the Joint Com-
mittee should consider another aspect
of the problem. There are disparities
between one Children’s Act and an-
other. For example, a child may
mean a person below the age of 14,
16 or 18 depending on the State. Some

SEPTEMBER 11, 1959

and other Charitable 7906
Homes (Supervision
and Control) Bill

with offences against children, and
most of the State Acts have no pro-
vision regarding victimised children.
There are also rules governing em-
ployment of children, treatment of
delinquent children, protection of des-
titute and neglected children, rescue
of children in moral danger and other
measures for the health, education,
safety and welfare of the children.
These rules are scattered over seve-
ral Central and State Acts. There is
no reason for thinking that the needs
of the children are different in differ-
ent regions.

I submit, Sir, a minimum  of ser-
vices must be worked out, established
and maintained. In that case these
services would be available uniform-
ly to all the children in all the
States. It is a national necessity
that we should have a uniform code
and we should have a comprehensive
code for the establishment of these
services. The Acts do  contemplate
enlisting the co-operation of volun-
tary institutions for work under the
Acts, but there is not yet any uniform
policy in all these institutions who
care for children. They must all
come under sufficient supervision and
control, and they should conform to
some prescribed standards. If we
believe in some scientific  methods,
then we must also be faithful to the
scientific standards. The Joint Com-
mittee should consider the question of
welding the different programmes
for child welfare into a single unified
process. To deal with the several
problems of children in different bits
and compartments is to miss the
totality of the conception of child
welfare.

The Statement of Objects and
Reasons says that no existing orphan-
age or charitable home is to be dis- .
turbed by the enforcement of this
Act. [ am sure the Control Board is

", not going to interfere in the day to
.+4-day working of these institutions. It
;¥ only seeks to regularise the manage-
State Acts have no chapter dealing a{f

ment of these institutions through  a
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There are also rules governing em-
ployment of children, treatment of
delinquent children, protection of des-
titute and neglected children, rescue
of children in mboral danger and other
measures for the health, education,
safety and welfare of the children.
These rules are scattered over seve-
ral Central and State Acts. There is
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of the children are different in differ-
ent regions.

I submit, Sir, a minimum of ser-
vices must be worked out, established
and maintained. In that case these
services would be available uniform-
ly to all the children in all the
States. It is a national necessity
that we should have a uniform code
and we should have a comprehensive
code for the establishment of these
services. The Acts do contemplate
enlisting the co-operation of volun-
tary institutions for work under the
Acts, but there is not yet any uniform
policy in all these institutions who
care for children. They must all
come under sufficient supervision and.
control, and they should conform to
some prescribed standards. If we
believe in some scientific methods,
then we must also be faithful to the
scientific standards. The Joint Com-
mittee should consider the question of
welding the different programmes
for child welfare into a single unified
process. To deal with the several
problems of children in different bits
and compartments is to miss the
totality of the conception of child
welfare.

The Statement of Objects and
Reasons says that no existing orphan-
age or charitable home is to be dis-
turbed by the enforcement of this
Act. I am sure the Control Board is
not going to interfere in the day to
day working of these institutions. It
only seeks to regularise the manage-
ment of these institutions through . a
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Shri Kodiyan (Quilon—Reserved—
Sch. Castes): Mr. Chairman, I am
very glad to support this Bill. From
the discussion in this House, it is
clear that almost every section of the
House is whole-heartedly supporting
the idea behind this Bill. The vari-
ous charitable institutions and or-
phanages in ‘our country have some
background. Because of the negli-
gence and disregard shown by Gov-
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ernment as well as by those at the
helm of affairs in society towards the
sufferings of the weaker and unfor-
tunate section of the society, some-
body had to take up their cause and
something had to be provided. So,
naturally, some institutions with their
humanitarian outlook came forward
and started here and there some ins-
. titutions to provide shelter to these
unhappy people.

I am not against any such institu-
tions which are now engaged in this
humanitarian work in ‘our country.
But considering our experience of the
working of the various institutions in
the country that have been engaged
“in this kind of work, we cannot feel
happy over the actual working of
these institutions. In the name of
humanitarian service, charity and
protecting the ill-fed and ill-clad, all
kinds of malpractices are going on in
certain institutions. I do not blame
that all these institutions are not run-
ning in a proper way. In the name
of some institution, certain sections of
the people are taking undue advan-
tage for their personal ends. In
several cases, the funds of the institu-
tions are being misused. Certain ins-
titutions take a very sectarian stand
and give these benefits only to cer-
tain religions or communities. That
also we have come across in the past.
In spite of these defects and mal-
practices, they have done a sort of
service, which should not be taken
away.

The sole intention of this Bill is to
introduce certain kinds of supervision
over the functioning of these institu-
tions. Today neither the Govern-
ment nor public organisations take the
responsibility of looking after these
unhappy and unfortunate people. So,
these private institutions are praecti-
cally left to their own whims and
fancies. Nobody is to question them
and they are answerable to none,
This sort of thing cannot continue.

So far as the Government is
cerned, it is highly regrettable

con-
that
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even though we are in the midst of
intensive planned development work,
this human aspect of the question
has been more or 1less neglected.
With regard to child welfare—I am
not talking about the orphans alone—
taking the children of the country
who are to become the citizens of the

- future, who have to shoulder the res-

ponsibility of running the administra-
tion of the country, even ghose child-
ren are not today looked after pro-

perly. We are spending crores of
rupees for various developmental
activities in our country. But if we

look into the Five Year Plan and the
provisions allotted for wvarious deve-
lopmeéntal work, we will find that for
child welfare a comparatively small
sum has been provided for. From
that we can know that that aspect has
not been taken seriously enough by
us to have a definite policy of deve-
loping the health of our children, to
mould their character to make them
become real and worthy citizens of
our country. So, if that vital aspect
of the question has not been given
due attention, we can very
imagine what the position would be
when we come to the question of poor
orphans, the ill-clad, ill-fed, unfor-
tunate sections of people of
society, in whose case the negligence
is more revealing. Therefore, I
would submit that this aspect of the

deration seriously, and I am person-
ally of the opinion that if any attempt

is being made to strangle the working °

of the private institutions which are
engaged in this humanitarian service
that would create difficulties.
L
But, according to this Bill, if the
working of these various charitable
institutions is to be properly guided
and properly administered, some kind
of governmental supervision is tp be
enforced.
of supervision by the Government
would not in any way adverselm
affect the institutions that are now
working in the country. So, the fear
expressed by various heads of Catho-
lie institutions cannot stand at all

our .

‘question has to be taken into consi-*

well &

-
=

I maintain that this kind®
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TR FORET & ¥ iy fF F9-
ferre o 3T TFT 9gE €, SR A
FgT Trgdr g 5 ager o9 7 fggeam
# urd &Y faega Jar 1 Hraa & 9m,
1 IR TgT GAT G, Y wieAT A, 39

N TH FA F g =7 7R wE

WA K M afew g9 QY ag I &)

T | T AT T E, TR T agh

HHTT BT & | FITT g &, oA

I FAT AT FIE TFaT 4G o Gh 1

FI TG AT G, AfFT T T T
A | TAF I W FF T B IFA |
Tg I g A ST o FY A FR G )
WIS &3 T T arar F19 & foraay g
e wwt § 7 forar 8, o 8 e 2,
AR ? A aw ¥ fod @ oA §
afeT o F fag a9 F@ arem F:18
T % 1 5w fawfad F F wgaw wedt g
f& sfar gt o & sfac T 8 7
IR T TE A A T G & I
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q{ THWTT AT TG T AT ITPET | EHT
FAR % § FaerET 747 & 1 A g
ar gx @, ¢ §2 o gw faeit &
&9 Fror AEY ¢ | QU g A AN &7
T g ? @ ARy g A A
w:@mﬁﬁwm@m
IH R W@, 3 TWE, ¥ TWe, 7
ar gaay g fasrer émmfeanmr{
EATY FHTST #T QO sgaeqT g =ifed
T AEY AR WICT 4P NI g AR
#1E G FAFAT g1, 37 FT 59 JI
e wfed 1 g o i ag
ar : '

TR AR FAATH

SR 0T & AT FY G F 1 47 F B
T ARG | NAT AT T AT G |
& aife 47 I AR F a1 g9 AR
a0 AN FET FA & ? A A FEy ST
g, i wmt St F a3, 5 <o e ar
wo HTE FI HAT F arx FAAGH
2" =ifgd, oAl & ay 9d A
SqaEqT g1 ATMgR | AT 9o T | AT
1 ¥ar A & ford 7EF AT &1 o,
Lo T aF Aifaa WAL M IA A &
AT ATgq & | g@LU #Y JarFr fawedy
FT BATT Al 2 |

16-43 hrs.

[Mgr, DEPuTY-SPBAKER in the Chair]

qUR SH A ATUNE WTAE 4T |
arfge § IFT FETEH ST 7 F W)
N7 F AT AT FIST & | WS AT TGy
ArET AW A AT SR 0 " S
T 9T ¥ AW §, S99 Al & AR
TS Ty oF feafee st =nfgd | @
% g At v Fawr afw agl <%
JTIH FATT FTH T To007 o

§ uF A gAE I I gt
HIRAS e Tdd g | TAT  gUT &7
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Lo Aw @ A oadAs a= A

AT A1fed | AT IWF ATRAS 7 Fg
®T J91 AR FAOF HET Ffed,
gatag #fgd | & ufgan =g av faway
STEH T g4 & fod faega Jare adi
g | o fowran w4t wed € 7 fawar w4
g 8 7wy i fawar #v 419 agt 0
T AT & 7 S 9 IE I
IATT AT AT AT A AW FT TG @S
g | zafd g9 awg #T ®1% aa TG
T w1fgd | 9T WY w9 IEr
a<g Y F1¢ i @A 91fgd | w7t aw
qY FT.979 g WAT  FATR TAT AR
T WY | qg N FN 98 9 T
w0, ag faega ag) a1, O aga A &/
g, Y 94 F AW I I AW F I FQ
&1 70 Y 7 FE F gT o weaw
F qur o ger-Tifgd | st @y
wgeat A afedi § Qo AT (Y To &
FHI AFC A} AT AqTMEA | ATHH
Y Oy g =rfed fomd | i & amgx
W ¥ FH 0 T Y TFT A &\
9 AR 7 THT YT 47 {6 F0T qew
9 F fFa F1E @Ay 78 @ i,
T Y GraT g7 IR AW AHF gUR
Fga 4 | © QIS FGT Y GIA FT qoar WY
QY STAAT 4T, Qo ATA FT T==T H FZ
FTEAT 9T | L g9 HEH A< & FIW
#7 fgwma w3 a1 F AU oEl-
foda & vt g 5 Lo @1 F1 a=
A wEH F 3 a1 ¥ €o FWH AT 9T |
TR FET T GISFAT He< 481 & At 9@

IAHT T@T F AT ATAAT A HL AT
wfgd | WL W g FT HrEA gL ar

- Yy | T ¥ 9IEX W 399 § /I araer

-
-

@y g, w2 § ) v de ¥ ug

Twn 9 1 9g T @ e fr

{o AT QY To FT FALN AHT w4 &I

AR WGl T AL YT IUT FT GH(

table Homes
(Supervision and
Control) Bill

a==i  #1 fEgamr @ 0 geaEl A
F=ai # fag i &1 graeT g1, ST
F ugd I FW dr@d FY caaedr
gl wifgd | Wi ar g asat §
afior #a §, 3T TIT IET T
& fod g Q& wfew = =2 3w
o & A A # gwfa @ oot
2 | 39 ara 7 agq waw ¥ Fgor o od
AAET F FATATHHT A7 qfgaraay &
v & 7@t famear snfed | fow gt
F 99 qUAT TH g I 7 a56T B
AT wrfgd | A SHE BTEEt &
qre # g grr wifgd faar 5@ ¥ F
Y T | E & TH HIal 'R
wal FT & AT FCAT AT0GY | TEA Ar
HT ATAT FT F41 F1 ¥ @A fed
NI F g ATHL 43 | 99 4 FE AF Al
g ¢ fr oy g AT gW A@ B FH
FA §, IART gIora g arfed | fager
A AT egufa A OF qowA B qH-
W FY gurfy & 4v | § IAST AW
ar Y et | § Fifgat @ fagaw
FRQA G FB F QOET F I FT A
FIH FIF § I Tood gt wfey,
T IT F1 I1g faenT | 9w W
I Toa G g, ag IT FIAT
JTATE  TEY O FFS | g § a6
I T B G5 33 & | IH Y AT ATH
mmfa?rxmmatﬁrmm%m
F T qaT §

a1 % oo faw #1 aga w=a1 aawd?
g | THA Y gETa @ W g 9 9T
R STeaY g7 A1fed | § 39T & FN
AT g |

The Deputy-Minister of Law (Shri
Hajarnavis): The attitude of the

Government towards this Bill was. '
- stated by the Law. Minister in  the

other place. He stated there that
the Government did not oppose the
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[Shri Hajarnavis]

Bill and left it to the vote of +the
House.
I join with Shri D. C. Sharma

wholeheartedly in the tribute that he
paid to the sponsor of the Bill, Shri
Kailash Bihari Lall, for his persist-
ence, his zeal and public spirit which
actuated him in making attempts over
years in putting a measure like this
on the statute-book. But, Sir, a word
of explanation on behalf of Govern-
ment is necessary. He had, as Shri
D. C. Sharma has stated, started with
the legislation on this subject some
time in 1933. But Government at
that time could not see their way to
accept that Bill straightway.

As is well known, the legislative
topic relating to this Bill falls in the
Concurrent List. Therefore, the
States can legislate, and the Centre
also can legislate. = But the machin-
ery which is to implement the Bill
must necessarily be the State machi-
nery. The  question, therefore,
would be whether it is proper for us
to put additional duties upon the
State Governments without their con-
currence; secondly, they might as well
say that we must contribute t{a the
expense.

Another factor which must be taken
into consideration is that many of the
States have their own  legislation,
which covers a wider area than the
present Bill. But it was pointed out
to us, and it went a long way
towards persuading us, that an all-
India Bill which set a model pattern
for all the States would be very use-
ful,

Those who think that Government
had rejected the earlier Bill without
adequate reason might compare the
older Bill with the present one. Shri
Kailash Bihari Lall himself very
graciously told the other House about
the help which the Law Ministry had
given te him in putting his proposals
in the present form. If we have made
a little improvement in the original
Bill that he had framed, then our
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opposition to the original Bill was to
a large extent justified. r

It had been said that this Bill is
likely to encroach on private charity.
We had, therefore, to strike a balance
between providing supervision on the
one hand, so that these institutions of
charity are not a cover for anti-
social and criminal activities, and ~ ‘on
the other hand, seeing that we do not
put undue fetter upon individual
social service or dry up the sources
of private charities. 1 believe, in the
present form, the Bill strikes a g(}ld—
en mean. The Bill will now go
before the Joint Committee, if the
House approves, and there we shall
avail ‘ourselves of the wisdom of the
Members of the Joint Committee.

Mr. Deputy-Speaker:
is:

The guestion

“That this House concurs in the
recommendation of Rajya Sabha
that the House do join in the Joint
Committee of the Houses on the
Bill to provide for the supervision
and control of orphanages; homes
for neglected women or children
and other like institutions and for
matters connected therewith by
Shri Kailash Bihari Lall, made in
the motion adopted by Rajya Sabha
at its sitting held on the 4th Sept-
ember, 1959 and communicated to
this House on the 7th September, .
1959 and resolves that the following
Members of Lok Sabha be nominat-
ed to serve on the said Joint Com-
mittee, namely: Shri Asoke K. Sen,
Shri R. M. Hajarnavis, Shri K. V.
Ramakrishna Reddy, Kumari Mani-
ben Vallabhbhai Patel, Shri B. L.
Chandak, Shri S. A. Agadi, Dr. N.
C. Samantsinhar, Pandit Mukat
Behari Lal Bhargava, Shri Ansar
Harvani, Shri Bhagwan Din, Shri-
mati Renuka Ray, Shri Nek Ram
Negi, Shri A. Doraiswami Gounder,
Shri K. K. Warior, Shri Khush-
waqt Rai, Shri Ram Garib, Shri
Bibhuti Bhusan Das Gupta, Shri
Bhaurao Krishnarao Gaikwad, Shri
Mohammad Tahir and Shri Diwan
Chand Sharma.”

The motion was adopted.
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Shri D. C. Sharma: Sir, I wanted
to say a few words.

Mr. Deputy-Speaker: If he wanted,
he could have stood up.

Sllrl Supakar: It is not necessary
bécaiise the hon. Minister agrees with
his motion.

1650 hrs,

CODE OF CRIMINAL PROCEDURE
- " (AMENDMENT) BILL

(Amendment of section 198) by
Shrimati Subhadra Joshi

Shrimati Subhadra Joshi (Ambala):
Sir, I beg to move:

“That the Bill further to amend
the Code of Criminal Procedure,
1898, be taken into consideration.”

Iqrere AgRY, 39 fadasw & gra
W Aam § w faw R Far
afz F1% =afw goa faag #2 ot sawt
Zu Pfamer & &7 b Jar faar €
W fas A amar S e e
oF & Afus ot TEAr S waa
e 5 faar s 1 37 ag fegmam
¥ sfagw & ag agom e o1 faas
f afa femt 1 gg ™ fast 11
Fg et frem

WA IF 1L Jgi ag war At f%
L gew av F1E o, 3y ol 7 32
o7 7 Y Afee geat § @9 53 a8
a7 sqfqa € f5 ac F1E w9 @
AEY FA T AT AT g AU AT FT,
A T F v A A § ;i A
AT TG TCHE AT 8¢ 97 | qAw
TR I TG 41 WX IITERE AErEd,
FYE Y Qo9 o qgelt A4 # A i
A® a7 I4 JIT THAT 4T W IHH(
A WA AT 9T A AIg ar IHS!
IAM F@T 47T AR =1 A g@far
TEN FTAT T I ag FAOAT gy av Aady

(Amendment) Bill

ATET FX FHAT AT | I 1§ TSHT AT
A ATET FL@T AT AT ATF F Wi-A9
MY 4, IgH WK, afgT I 9 A/}
SaFr wEr 7 fadar #) s faoad
I Y AT Y 9 WK AfEw g 91
IG AATT TEHN FT A9 WAL GOS0
% AR FT IEF 43 9 T QAT 4T
arfr a8 IuET AgEt 9T WH @i "L
IAHT g FT AT ART T FL AfHA
IGF FEA A A I @ P fwd
1€ FTAT Traer TG 47 /X 78 IqEY
7t qr gt a1 for ag gl andy §T
a7 7 F AP 99+ fag ggdr Ay
FE H BE FEAT feFET Agoar o
AR A ¥ faere F aget zwr omr
F1AA a7 & 6 TF qoir & @9 Hrg AT
I TN ATEY TET HL GHaAT | FF AFT
A 3WF AT FA A G FH AT
afgat &1 fazamg faamn f5 a9 A&
|19 39 qg H a59Hl HIT A4™
T A | FET T FE A TE A
FIT IR 4 F AT g q 7 IR
FeT % 7 o9 O|r a7 7 & 5 oF
9T F @Y §F IS TET g Ay
TGN T TEHAT |

TR IF AOT gEA ATEN FLE 4 v
JUTSRE  WEIed, gATe N9 faemd
T A, fF ag g&v v 5 5 e
FagH FH @O M F o Fw
F | ®E I 9g Fgar 41 F F @hd
MY sHfE T @I g ;IE q@AR
AT TEAT THT F T AEL AT @Y F1E
Fgal 91 f& 49 goer  qger @ v
afaq &g far w@ifs sax a==r
7Y T 9T qv FE Fgar 91 fF a=%
at g1 & wre wefean & wstean g
Z Ak zufad & @0 O FW 9
wHL § | AT g Fgar a1 fF § gud
T gafad T @ § it A0 @
A dTe WY § 1 78 919 e Jad
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[sfwdc gz )

gy 9 7% fF o sraTaT gEy o £
5 W agEr @Y, 9@ Ay gad
ATy FT AT W ggEr A & g
fgar | anfex g fexai & &g @g <
qesT FI0 AT T 91, SEEr /K
2 R ez T AW T AR Ag g
feaat & frd agely TH1 THT FAA AT
e @ ooft ¥ e g M T g
&Y AEN FT TFAT § W TH T@ TF
ofq & @y g@ F1% S F g A
T F awdr § | g feg Af@ o H
ag FHA T F< faar F o o F
@Y g3 A % af| gEd ol
LT & ar ag Pefaae sad g "
FrA ¥ qatas g wEl Saer
SuTET AT AT & fod S o o g
g R T A7 FEA A HrET 3FT
3T & 9 g@ A # fgaw FT F@r
3 fF Soa o T AW g A
JHFY TA & qAAF I A T
WY & @ E R

IqTeTE WGIRT, qF 9F AT 43
g1 & f fogelt a6l 97 a8 % 17 10
go1 A TEH uF I W FH @
9t Wk g7 FH g ot fw 999 9
oEY F I qGT T awman
qr TR T aF St afqa ok § mwfys
qEdT AT § G4 "I’ T &
wfeedz & qra e ot oxdT R
ZqH G@7 #t g9 FAT 9TAT & | gHIY
#MA 7 73 Fa1 T a1 f5 3w fog
A IEHT TFAT A1dT GHFEHT FAAT
91 I7 ag HFEAT IoN FFAT § S0
fareft wi< Farraa 1 famm o ag qeAT
TR 1 A ag Fe e i Ay
[t wer @ 9§ 41 g FHr FE et
F T TR TR FYA A ¢ AT 7 fFAY a g
FY FHY F FT0T ¥ G g 1§ oA afew
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a3 ﬂﬁm%i‘gﬂ‘éﬂﬁ'ﬁtﬂ’l‘{m
fada® 191 9 FHY FT 3T FH F
e AT AT § 1 9 47 7T FA
mg?wnhw%aﬁgmﬁ T &9
aﬁww&ﬂ'a’r%tg%rgqvﬁ Za<r AEr
FTA @ At fawr & oF qEmr qa7v gE
aR g AN Fa AT AR gfaw I FAr
f 78 ga<r At w0 g 1 3R
w1 % g0 39 7 #¢ @%d 1 g

- fet FHfua< ¥ w77 | I N @

B9 $G TG FT AT | 99 g o fafq-
w3 & 71F3 T I A FT At ara,
# femardam s § fren g
T FT wHY | an fafaee T wgr fF
qﬁmﬂa’il?@HFTfﬁm“ﬁT
feﬁagfa'aawwsrfﬁa‘-'ﬁ:r@m
FFA | I Y g €@ 47 6 Anag
FEH FEfAfE F49T T ] | I
feelt & fowdt wfaee 3 fora F AT
ﬁ@mﬁﬁﬂﬂﬁlﬁm
Frafasifaa 7@t @ aav g at fawex
qreewe 7 1 fw 9w ava @ fafaeex
7 75 {5 g7 e @@ 9 AR
sife w1 5 ffaaa swisa &
nreqe fear o7 | sufad ag fa= A
7 g9 & aTT AT |

g oar famam g f5 F1€ ey
R} 9fT 9€ §9 aTg ¥ [HEAT I 9
FHAT | 9T gHEFT HIFAT qg iy fw
T arsydr Y AGE FAAT IR &
a1 &Y, BH IEHT AFAT 2T § AT AGY
UFAT AR | AT T gAY IAH
%A FT AEd @ a1 g faw 0
FIAT FTEATE fae & fag sy 27
oo 91 & fag oom ofa § faas
HHETAT FAT AAEA 7G1 g | A7 4T
9T § A9E g 9@ afq gadd st :1
q1 ag 9% faeone  qEmr A A}
TFAT L ATAT  TT 9ZS G AT EI® FT
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I AT W7 TAT ATEL W a9 ar
| EQ. AT g, AGY AT HIT FTEAST T
wFa § f5 71 grea geir Tk A
9% § (@ AR ofd @ qFen W fF
I94 O qEr &7 g, fomd afonm
TTEY IGFT I GIA qF AT GT JT
FFAT & | FgT IR agT § 9fq AR E |

qZ AT TN AFIE fraargraa F

§ 9T FTHT TCAT HT 7971 §AL F47 |

uF W AT F¥ g g A@
4 | 99 TEFTE FTHATA T TIT AR
faoae #3421 F ar AT a9 #AR
qg 9T ATAT 15 GTAT FT WHE A
gzt g1 Jfgd | at I9 IFT Fg@T
4T ff WTC &W QAT gis & aT gEaT
Y qTe FT, TIQET FIF, FATSTA
FT IR FFE F AT TAA | AT gEA
@ YT AT AT AGT <@ fF qeAr &y
gomer @ ¥ ft ofq sayd ST @war
2\ oI AR FT AT AZ A8H & fF
AT qg A & oy A @A TRy
FT GFT & | HOC IW 59 AT F1 34
@ Gre 1 § e wre Ay A A
a‘tazgaﬁm‘ra@wma‘rm
AT ag g T 2% TeF I FR I
w1 7 f @ Ft genem § ofq gady
Wﬁmalmﬁmagw~
T 7 FI AFAT AT g WA gATSA
FWFHAH AT

29 AWl F GTAT T agq § FAA

. § o F gawdr g f5 A afgAr w1
rnftaa‘i § feqoedy ¥4 § 39 99 &
&%ﬁa{mrﬁi‘mt’nﬂ
Eﬁrqiﬁ%’a TAT | 98 OF FET Fr AT

2 | ag ¥ T WY | IEF WL g
9 AN 92 gd 9 | 994 g 5 9w

qfd ¥ qrd o dan @ forwd 3z SEE

grq qEmEr g WK a9 "R agE
fearst queEr § AW Fgar g 1%

BHADRA 20, 1881 (SAKA)

Criminal Procedure
(Amendment) Bill

FIATT § €T JqT ATAT AT I 9T
fog 22 fr & sy il & T <@
g a== ¥fad sk e fad 35
TG Wi, uA F€ A fwe @ g,
& qaft gt 7 & =T v g oA
TR TR AT &1 & | gATr afgd wiw
FAAT HTOE AGY & | T § FFIATABAT
EIAT AT § AT A ITH a7 97 8,
T gt ferma @ AR T 1€ 39% A
H a@d 2 OFaT & | Z04 WA THE
i wreT gqr faan @ ok 9w
F3J § o ag afg waraa § 919 64
qFIAT FX, AT FT Gy T, AT
N9IET FT SAT HL HIT G579 7 99
HT ST | 747 ag 93 7 g ofq ¥ a7
fegsa w3l 5 e fameda o=
AR afda &1 faet asir 17 aer d ?
T 9T § 98 A& @ qFar | Wﬁ&
# Frgdr g fo grew @ e T M
w2 5 7% v waqa 7 mar wes
FATAT ATET & AR TAF I | q1qq

g dTgd T FeT fed | W Afew

T & a1 3 A @, ST W W
vaT it # Mg § a1 R T

FA #T CqT JAT9T w1fgq (5 foaq
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aﬁﬁqﬂawmmm 3BT AR | A

ﬁraaug%ﬁ:aﬁﬁu’tw:gmmﬁ
91T G @A AR T A TN aF A
mWFfad dmpmg

17.00 hra.'

TG AT FH § | FiwT T IR
FAETAT TR g F g Aewt # gl
f afed aga awt f6d ga &, 7t B8
afaa’rrrag?rsrtaa srgt fexat gam-
frref oY wATITE €, 9 AEFHT 7+ QA
FAA G AT T 2 S fF ogEA
AT & 1 gHTE Agi fo dF3€ A Ay
fom awg & Wewr faar omar &, wetE

T arq &1 o fF feaai 71 g ame

¥ I99 WY savar fredsT fzar @m
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(o Faar i)
I A T F& ?

IqrETH AFIT | FIAL TG & ATV
frae d am FxaFdt g O F A

srway gAagy st - @Y | g
TFF AT |

JqERH AEEA : A {7 gwF
aE A | |

17.01 hrs.

CO-OPERATIVE SUGAR* FACTOR-
IES IN MADRAS

Shri N. R. Muniswamy (Vellore):
Mr. Deputy-Speaker, 1 am raising
this half-an-hour discussion to focus
the attention of the Government with
regard to certain problems which
have come to stay as a result of the
inaction of the Government If they
had taken proper steps, the present
crisis in the sugar trade would not
have happened. The question 1 asked
on 17th December, 1958 was:

“Will the Minister of Food and
Agriculture be pleased to state;

(a) the amount of foreign ex-
change that has to be pro-
vided for all the applications
for setting up of cooperative
sugar factories in Madras
State;

(b) how much has so far been
sanctioned;

’ (¢) whether the sugar factory in

’ North Arcot District made
any progress as per schedule
indicated to the Central Gov-
ernment;

(d) if not, the reasons for the
delay;

- SEPTEMBER 11, 1959
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(e) whether the amount expect-
ed of the shares was subscrib-
ed to the full; and

(f) whether any permits have
been granted for import of
equipment and machinery?”

The answer was as follows:

“The Minister of Foed and Agri-
culture (Shri A. P. Jain):
(a), (b) and (f). The re-

quisite foreign exchange to

the extent of Rs. 1'5 crores
has been provided to the
three co-operative sugar
factories.

{c) and (d). The
expected to complete the
project by 31st December,
1958 but due to the delay in
securing plant and -machinery
the factory is now expected
to go into operation during
the 1959-60 season,

factory was

(e) Out of the subsecribed capital
of Rs. 11'83 lakhs for the
North Arcot District Co-
operative Sugar Factory the
shareholders have paid
Rs. 10-13 lakhs. In addition
the State Government has
contributed Rs. 10 lakhs to-
wards the share capital’

As early as 1954, Shri Kidwai made
an announcement in this House with
a view to make India self-sufficient
in sugar. He wanted to extend the
existing units and also to establish
new co-operative units. He thought
that the co-operative enterprises
should come to the forefront and that
Government should render all possi-
ble help. We are aware that the
sugar industry is one of the most im-
portant industries in the country from
the point of view of employment be-
cause it employs as many as 20 mil-
lion cultivators for growing cane and

*Half-an-hour Discussion.
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" [Shri N. R. Muniswamy]

Government has asked for 15,000 tons
of sugar for this period of three to
four months before the setting in of
the crushing period. If it is not done,
people who are now selling sugar in
the market will take a large amount
of profit by creating something like
an artificial scarcity in that area even

. though enough of sugar is available

in the country.

- If only we had taken proper steps
before 1956-1957, I would say, these
things would never have come, I may
be permitted, Sir, to put some salient
questions so that the hon. Minister
can pointedly give an answer {o them.
I would like to know whether it is
a fact that the Madras Government
Central Govern-
ment to supply sugar to the extent
of 15,000 tons for the period of these
two or three months before the setting
in of the crushing period; if so, what
action do Government propose to take

" in this matter? Secondly, whether it

is a fact that the South Indian Sugar

" Mills Association had submitted a me-

.

-morandum towards the last week of

August, 1959, to the hon. Minister re-

" questing the Government for a total

quota of 35,000 tons per month for
three months. Ordinarily, 28,000 tons
are allotted for these four States,

~and the extra quota of 7,000 tong is

- obviously because

of the festivals
which are coming next month or the
month after next. For this purpose,
they might have asked for this extra
quota to come especially from Ncrth
India. My next question is, how many
fair price shops have been opened,
so far in Madras in respect of the dis-
tribution of sugar. How many bags
per week are allotted to the fair price
shops and how many bags to the
hotels, restaurants, bakeries, etc.?
That would be my third question.
Fourthly, whether it is a fact that the
wholesalers in Andhra get more
quéta and divert part of their quota
to Madrag at a high price. The pcint
is, Andhra is getting more quota. It
iz a surplus area. It gives something
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to Madras also. But, after all, the
per -capita consumption of sugar in
Andhra is much below that of Mad-
ras. In Madras, it is about 8 1b. or
9 Ib..- In Andhra it ig just 4 1b. Not
that the people in Andhra do not re-

sort to sweets but evidently their
food habit and taste incline more
towards - other things  than towards

sugar. Some of that quota comes to
Madras, Kerala and also Mysore. My-
sore is self-sufficient. The 'merchants
in Andhra take a greater quota with
a view to sell the sugar in their own
area, but as a matter of fact, they
divert part of the quota to Madras
with a view to make profits.

Now, the price of sugar is'Rs. 2
per viss, I would request the - Gov-
ernment to look into the matter and
see that such a contingency ‘as hus
been explained by me never arises in

~ the southern States.

More than once there has been a
discussion here as regards sugar, but
I am raising this point. especially with
regard to Madras so that I could in-
vite the attention of the Government
to this problem and try to see that
any feelings of “Dravidism” may be
allayed in the matter of deficiency
in the supply of sugar, and thus en-
sure that the people in Madras get
sugar in proper quantities.

Even in the markets, I find that
though sugar is distributed through
the retail shops, the allotment to the
retail shops is much below their de-
mand. Therefore, I would suggest
that greater quantities are allotted to
the retail shops for distribution espe-
cially when the wholesalers have got
larger number of bags allotted to
them, so that they could maintain the
prices and see that no scarcity con-
dition is brought to the forefront.

As late as 30th August, 1959, a
memorandum was submitted to the
Minister. I have already brought it
to the notice of the Hbuse. In that
memorandum, the association has
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asked for a total quota of 31,000 tons
per month, 28,000 tons from local pre-
duction and 3,000 tons from North
India. The members met Shri A. P.
Jain—he is not a Minister now—and
also Shri S. K. Patil who is now the
Minister of Food and Agriculture, but
the reply given by the Ministers were
not very encourageing. Now, in rela-
tion to the co-operative sugar factories,
I do not know the line of demarca-
tion between the Minister of Food and
Agriculture and the Minister of Com-
munity Development and Co-operation,
and I do not know who is really res-
ponsible for sugar factories as well as
i for the supply of sugar. We are not
. aware of it. But until 30th August
last, we have been looking only to the
" Minister of Food and Agriculture. in
regard to these matters. Now that a
new Minidter has taken charge, I am
_afraid whether he has been fully
. posted with all the facts. But still I
 hope he will do his best and give me
proper replie§ to the satisfaction of
_.the people so far as the Madras State
~ is concerned.

Some l-lon. Members rose—

Mr, Deputy-Speaker: No hon. Mem-

ber has given advance notice under

-rule.55(5). Anyhow I shall allow a
few questions to be put.

Shri Tangamani (Madurai);: May I
know what is the annual requirement
of Madras State? The hon. Ministyr
stated that it was 10,000 tons. May I
knolw how much is the deficit and
how much has been made available
“from Andhra? My second question is:
Is it true that the retail price of
sugar in Madras State now is Rs 2-4
per viss and the price per bag is
“more than Rs, 140? What steps have
Government taken to reduce the price
‘40 Rs, 1-2-0 which used to be the
normal price and also the price per
.bag of sugar to Rs. 100? Lastly, the
hon, Minister stated that for the
entlre region 28,000 tons will be re-
qu:red May I know whether the
egtimated production for this year
"will be able to meet that demand of
48,000 tons?
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Shri Warior (Trichur): May I know
whether demands have
by the Kerala trade associations and
traders for the import of sugar from
U.P., whether Government have sanc-
tioned it and if not, what is the ab-
jection of Government in not allowing:
supplies from U.P. to Kerala?

Shri Sinhasan Singh (Gorakhpur):
I want to know what is ths
price of sugar prevailing in the whole-

sale trade; whether the price is Rs. 145

per bag; whether the price has gone

up since the sugar debate in this

House; whether there is any scheme
before Government to get this extra.
profit that the sugar magnates’
made and share it with the cane-
growers; whether Governmernt has

fixed the cane price for 1960-61 and if

so what is that price......

Mr. Deputy-Speaker: The hon.
Member should restrict himself to
the scope of the discussion and not:
widen the scope of the discussion,
The discussion is about co-operative
sugar factories in Madras. There has
been a demand from Kerala for sugar
from U.P.

Shri Sinhasan Singh: TU.P. has got
a greater production of sugar. My
last question is whether Government
have considered the increase in the
price = demanded by the
cane-growers?

Shri Heda (Nizamabad): The price
of machinery to manufacture sugar
i.e. of sugar factories is increasing in
the foreign markets. May I know
how much foreign exchange we would
be losing because of this delay in
granting licences to co-operative
sugar factories in Madras and other
States, since in the interim period
the price of the machinery is increas-
ing in the foreign markets?

Shri Subbiah Ambalam (Ramana--
thapuram): I want to know the ex--

factory price of sugar from the south--

ern sugar mills prior to the introduc-
tion of sugar control and the present:

Sugar Factories 7944.

been made:

present.

have:
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Kerala? I also want to know whether

Is it

was allotted as this is the
Mr. Deputy
as you have rightly pointed out,

Shri V. P. Nayar (Quilon):
more
time h'a“ﬂwhole year when we want

not a fact that Kerala has a chronic
deficit of sugar? If so, what is Gov-
in view of the national festival, Onam,

~arnment’s estimate of the deficit
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Lamited, Vandalur, Maduranthakam,
Chinglepet district, the application
was received here on 11th October,
1056 and the bulk licence for about
37 lakhs for import of machinery was
granted on 30th June 1957. Another
licence for about Rs 67,435 was 1ssued
on 3rd December, 1957  Roughly
speaking, the delay in 1ssuing licences
was 7 to 8 months

I hope the hon Members are aware
that there 1s a lot of procedure to be
followed before any licence 15 1ssued,
and 2, 3 or 4 months may be the ordi-
nary time required

But there 15 some delay here of
three or four months more because
of a new situation that has arisen in
the cconomic field That 15 due to
lack of sufficient forcign exchange
Shrn Muniswamy has made a point
about this 1In spit¢ of all stcps being
taken by the Central Government,
specially by the Mimstry of Com-
merce and Industry, somehow or other
India had a very tight tme as far as
foreign exchange was concerned
Therefoic a system called the deferred
payment system was Inaugurated
These organisers were requested to
negotiate with the suppliers in foreign
countries to come to terms on deferred
pavment, which specially the Madras
factories were not able to do Then
the hon Mnister of Industrv, Shn
Manubhai: Shah, convened a meeting

rof the supplhiers from West Germany
and the representatives of these fac-
tories somewhere 1n June, 1957 end
the matter was finalised Then 1m-
mediately, as has becn stated, in the
month of July, 1857 lcences were
15sued

|

But the unfortunate thing about
these Madras factories 1s—the delay
1s not because the licences were grant-
ed late—that the promoters of these
factories did not take other necessary

F-leps to have their final plans for the
trection of these factories. I may tell
Pthe hon Members of this House that
almost at the same time six factories
In Bombay have also been given

230 LSD —9,
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licences and whereas the Madras fac-
tories, even today, are under erection
and are reaching the final stage, the
Bombay factories have gone into pro-
duction in the 1958 season.

Shri Narasimhan: They were more
businesshke

Shri B S Murthy: I thought the
other way

Thercfore I would humbly state that
there 1» no delay whatsocever on the
part of the Central Government to
1ssue licences

Shri Mumswamy has also said that
thcre was no impetus given by the
Government I think these are his
exact words ‘Proper impetus’ are the
words he has used He has said that
proper impetus was not given by the
Government to the people For his
information, may I .ay that when he
North Arcot District Co-operative
sugar factory—I thuink, Shn Mun-
swamy Pillay hails from Nocth
Arcot

An Hon. Member: Pillay?
Shri B. § Murthy: [ am sorry.

When that factory wag not able to
get the necessary share capital the
State Government had to give Rs 10
lakhe towards its share capital There-
fore all said and done, the Govern-
ment 15 trying to do its best to pro-
mote co-operative sugar factories and
the fault 12 not to be placed at the
doors of the Government There is
something wrong with the promoters,
specially 1 think m one factory at
least there was mnordinate delay n
comung to terms because there was
a sort of a rift between the promoters
and finally they have been asked to
compose their dufferences They also
have been given the necessary
impetus

Shr1 Heda asked whether any esti-
mate has been made as regards the
foreign exchange required and the
extra cost on account of the delay in
imports For his information, I may
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state that, for the time being, imporxt

tories is being stopped and consor-
tiums are being formed in several
places for the manufacture of machi-
nery neesssary for sugar factories.
Therefore, the question of foreign ex-
change, as far as import of machinery
for sugar factories is concerncd, will
become less important, Soon we may
be having Indian machinery for erect-
ing co-operative sugar factories.

One more point. All encouragement
is to be given to co-operative effort
Especially augar faciories sre bewng
given all help they need. Therefore,
I am hopeful that soon there will be
many sugar factories rising in several
places all over the country and the
problem of sugar will be solved I
have nothing morc to add except this.
The other questions recgarding the
quantity of sugar required, the amount
sent, the amount distnibuted to the
wholesalers or coffce hotels or tea
saloons are all outside the question I
think Shn N. R. Muniswamy and
others will bear in mind that the Gov-
ernment ig not trying to delay If al
all there is any delay, the delay pn-
marily is because of the promoters
being not careful in finalising their
plan,

Shri Subbiah Ambalam: My ques-

tion has not been answered about the
number of co-operative mulls . . .

Mz, Deputy-Speaker: That question
can be settled mutually when they are
on the same Bench. Shm Nag: Reddy
to raise the next discussion. That is
about Fertihser factory in Andhra
Pradesh,

Shet Binkasan Simgh: I raised a
question . . .

Mr, Deputy-Speaker: They were
not relevant to the discussion today.
They need not be answered.

Ch. Ranblr Bingh (Rohtak): That
is very important: price.

Fertiliser Fastory i1
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Mr. Deputy-Speaker: Undoubtedly:
not at thig moment.

17.52 hm,
FERTILISER FACTORY IN ANDHRA
PRADESH*

Shri Nagi Reddy (Anantapur): Bir,
the question that I had asked on the
11th August, 1859 regarding the ferti-
haer factory in Andhra Pradesh was
almost evaded by the Mimster when
he gave the reply. This question has
been on the agenda, I should say, from
1855. Even to this day, we have not
had any clear idea from the Govern-
muent when this factory is going to be
established and when we are going to
sce fertilisers coming out of the fac-
tory

As a matter of fact, if we go a
little into the history of this project,
we will see that even the report of
the Fertiliser Promotion Commuttee of
1955 had buen of the opinion that the
factory that 1s to be established 1n
Neyvell in the Second Five Year Plan
may not come off in the Plan period
and therefore, they had, at every stage,
been saying

Shri N. R. Muniswamy (Vellore).
The Minister 18 not here to give a

reply

Some Hon. Members: Here is the
Minister in charge

Shri Nagi Reddy:.. saying in the
report that if the factory at Neyvel
cannot be established in the Second
Five Year Plan period, the chance
should be given to Andhra Pradeth
They had been very clear when they
sald, now that ‘confirmatory data
about the extent of lignite reserves
and underground conditions have still
to be obtained and the suggested solu-
tion of the artesian water problem has
to be satisfactorily proved”, “it is not
possible to arrive at any completely

*Half-an-hour Discussion.



-99s1 Feriiliser Fiotory  BHADRA 20, 1881 (SAKA)

reliable data for calculating the cost
of pumping water and mining lignite ”

Yes, I do not know for what reasons
the Government decided that the forti-
hser factory should be established at
Neyvel, knowing that .t i1s not going
to be established and it would not be
possible to establish it 1n the Second
Five Year Plan period The result
has been, unfortunately, that the
southern region of the country today
has no fertiliser factory at all The
answer that was given by the Minis-
ter on 11th August, 1959 gives us the
apression thed the southern repaom
15 not gomng to have a fertiliscr factory
till about 1965 or 1966 or even 1957
As the days pass on, the year also
might be extended It 15 for this
reason that I think the Government
must take a decision now to establish

immediatelv a fertithisae:  factory 1n
Andhra Pradesh I think it 1s one of
the reasons why thce Government

should immediately accept it and give
permission to the Andhra Pradcesh
Government 1n view of the very rra-
sonable attitude that the Andhra Pra-
desh Government has taken mn trying
to secure this fertihiser factory

Secondly, the report had saud
1955 that the “expediency of increas-
ing the production targets” was one
of the reasons for them to give the
place where this fertiliser factory
should be estab'ished For the simple
reason that Andhra Pradesh 1s one of
the major rice-producing centres m
the country, and ig one of the States
where production per acre has also
been increasing instead of decreas:ng
as m certasn States llke West Bengal,
I say that Andhra Pradesh must be
gwen the right to establish a fertihser
factory for greater production of
paddy 1n the State I thunk that
instead of spending year after yecar
money on mmports a8 we have bern
doing and spending our foreign cx-
change which 1s very precous, if we
take steps now to establish a fertiliser
factory in Andhra Pradesh which is
capable of yieiding by the end of the
Second Plan or by the first year of

in  Andhra 2
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the Third Plan period, certainly the
Country's finances would be better and
the production of our foodgrams
Would increase much faster at least
in Andhra Pradesh than it has done
30 far That would to a great extent
3¢lve the food crisis in the country

Thirdly, from the facts we know
there 15 going to be a shortfall in the
total expenditure in the Second Plan
allotted for fertiliser factories, be-
cause neither the Durgapur plant nor
the Neyveli plant 1s going to be estab-
Ished as early as we had expected
them to be, and it would be 1n the
INterests of the country to see that
these finances are spent, because they
are the most essential expenditure for
the nation as early as possible The
Kothagudem site 1s already there and
the Andhra Pradesh Government has
alreadv allotted n 1ts Budget Rs 50
lakhs for the establishment of a ferti-
lier factory, and 1t 1s the Central
Government that 15 now standing in
the way Therefore, I think the money
should not be allowed to lapse and
the State Government should be
allowed 1its proper chance

We heard that the Andhra Pradesh
Was going to get its fertiliser factory,
That assurance has been almost given
In the answer to my question, but
from the answer it appears that the
trouble 1s that the Andhra Pradesh
Government will contribute 51 per
cent of the share capital themselves
and they want the Government of
India to be a mmority partner m the
enterprise [ am afraid the Govern-
ment of India 1s very touchy shout
bemg a minonty partner with a State
Government It was so touchy, I can
say, m the case of the Singareni ecel
mines They insisted on being the
myjor partner, and until 1t was almost
acpepted they did not come forward
to help in the greater production of
the Singaren: coal mines In the same
way, I am afraid the Central Govern-
ment, feelmg that 1t 13 too big to be a
subordinate partner with a Staté Gov-
erpment, probably does not wish to
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a secondary place. I would
after all, it is & public sec-
ect. The State Government
to have 51 per cent. of the
; the Central Government are
req to help it by purchasing
probably about 30 per cent. of the
shares; the rest of the money will be
collected from the peasants of Andhra
Pradesh The Chief Minister of

i

4

as possible, and he has been trying to
create the necessary enthuslasm
among the people to help in the estab-
lishment of the factory as fast as pos-
sible. Naturally, at this moment,
when the co-operation between the
people and the Government 13 closer
on this particular 1ssue, if the Central
Government come m the way and pLt
spokes, naturally, the co-operation
will vamish. 1 wish that the Central
Government which seeks the co-
operation of the people for the imple-
mentation of the development pro;ects
envisaged in the Plan, will come for-
ward to help us, and also give us an
assurance today that this factory
which 15 being pressed for by the peo-
ple and the Government will be al.ow-
ed to be established m the Second
Plan period, and will not be postponed
for the sake of the other reports yet
to come from the fertiliser committee,
with a view to decide whether it
should be established there, when 1t
should be established, and if 1t were
to be established, when we should take
the prelimmnary steps.

Mr, Deputy-Spesker: S . B.
Vittal Rao. bl T. B

Shri Viswanatha Reddy (Rajam-
pet): I have given notice of thig dis-
cussion join_tly with Shri Nag1 Reddy.
I may be given some time for meking
my submission,

Mr. Deputy-Speaker: I could call
only one Member The other Mem-
bers can put questions. Shri T B.
o thevestisy, & oo o dues-

'b-r. A allow the hon.

in Andhre Pradesh 7954

Shri T. B, Vittal Rao (Khammam):
Shri A, P, Jain, when he was Food
and Agriculture Minister, while pre-
siding over a meeting of the Fertili-
sers Importers' Association in October,
1957, at Hyderabad had stated that he
was prepared to grant a licence for a
fertiliser plant, if any party came
forward, in view of the insatiable
demand for fertilisers in the country.

Now, when the State Government
of Andhra Pradesh have come forward
to set up a factory and are also pre-
pared to meet more than half of the
expenditure or the capital cost of the
plants, why should the Central Gov-
ernment not give a clearance or grant
a licence” May I also know whether
Government are aware of the fact that
the fertilisers which will be produced
in the factory that iz proposed to be
set up at Kothagudam will be cheaper
than cven the Sindm Fertilser Fac-
tory?

Shri Viswanatha Reddy: The ques-
tion, as a sequel to which this discus-
<ion has arisen, has placed three points
for conmderation before us At the
outset, I might say that subsequent to
that question, there wa. another ques-
tion, and 1n answer to a supplement-
ary on that question, the hon. Minis-
ter Shr1 Lal Bahadur Shastr: was
good enough to assure us that a fert:-
liser factory 'n Andhra Pradesh would
be an accomplished fact m the very
near future. That was a very happy
assurance that he had given and 1if
that statement had come earlier, pro-
bably, the necessity for giving notice
of this discussion rught not have
arisen.

However, 1 should like to place
three facts for the consideration of
Government One is the fact which
has been referred to by my hon
friends, namely, that the Andhra Pra.
desh Government have submitted 2
scheme to the Centre, in which they
have agreed to participate to the
extent of 51 per cent. in the capital,
and have requested the Government of
Jndia to invest as much of the rest of
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the capital as possible. I am sure the
Central Government gre not touchy of
being a minority partner, because in
other ventures, they have already ac-
cepted that position, particularly, in
the State of Orissa, in the Mineral
Development Corporation, where they
have minority shares. Therefore, 1 do
not think my hon friend should feel
that the Central Government are
nervous about being a munority part-
ner.

Shri T. B. Vittal Rao; Even with
foreign capital, they have accepted
minority shares in some ventures.

Shri Viswanatha Reddy: Yes, my
hon, friend is only substantiating my
point.

Therefore, thig 1s the first point
for consideration I would hke to
know what the decision of the Cen-
tral Government 1s As has been
pointed out by my hon. friend, Shn
Nag: Reddy, this question has been
in the air for the past five years,
although it has been denied by the
hon Mmister, Shn Satish Chandra,
iIn answer to that Question I can
recall to his memory the discussion
that took place here only five years
ago during which Members from the
then Hyderabad and Andhra State
areas )ointly put pressure on the Cen-
tral Government to start a fertihiser
factory either in the Hyderabad area
or 1n the Andhra area, according to
their decision

The Deputy Minister of Commerce
and Indastry (Shri Satish Chandra):
1 remember that and I had said 1t
wag considered. This question was
discussed in connection with the Se-
cond Plan projects .

Shri Viswanatha Reddy: I do not
think so.

The second point that 1 would like
the hon. Minister to consider is that
in Andhra Pradesh, the consumption
of fertiliser today, or at least the
demand for fertiliser today, is
2,785,000 tons, A fertiliser factory
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situated in Andhra Pradesh can
easily meet this demand, It can not
only meet this demand, but the
transportation of fertiliser would
also be facilitated, because the whole
production of a  fertihser factory
being consumed in the same State is,
I think, a very favourable factor in
considering the establishment of this
factory Therefore, I would like him
to tell me why this factor is not
being considered in its proper pers-
pective by the Central Government.

Thirdly, I would request the hon.
Minister to let us know what the
difficulty 1s with regard to the
capital structure In answer to the
question under reference, he said
that the capita]l structure involved
in the proposal to set up a fertiliser
factory was being considered. I do
not know what exactly i1s meant by
this If there 1s any difficulty about
the capital issue position, I would
like him to enlighten us Otherwise,
there need not be any difficulty in
arriving at a quick decision

Besides, 1t has already been stated
that the establishment of this factory
will be considered along with all the
other proposals that are being
examined by the Technical Commit-
tee on Fertiliser Factories I do not
think that 1s the correct procedure.
Since the decision of the Central
Government 1s that there should be
a fertiliser factory in each State, I
do not see any reason why the consi-
deration of the establishment of this
factory should await the recom-
mendations of the Technical Com-
mittee 1n respect of other States.

Therefore, I would request Gov-
ernment to see that a decision
regarding this factory is taken at an
early date As has been suggested
by Shri Nagi Reddy, cince the
amount available for other factaries
iz not going to be spent, that amount
can be diverted, the necessary
foreign exchange provided and the
factory established before the end of
the Second Five Year Plan.
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]8hri Viewanath Reddy[
' Bhri i Keshava [Bangalore): Would
Mot 'mcceptance of a lesser quantum
aof ‘¢shares in the concern be quite
‘consistent with our ambition to estab-
Hish' a socialistic pattern of wociety
‘between the State and the Centre?

"It s0, why not accept it?

" Shrl Hedas (Nizamsbad): May I
know what is the proposal forwarded
by the Andhra Pradesh Government
so far as the setting up of this factory
is concerned? What is the amount
involved, what is the share capital and
'ﬂu&t is the loan desired?

1 Srl Satish Chundra: It iz not
“known. That is the difficulty

Bhr! Heda: What we feel 15  that
they have not given this in black and
white because they are discussing it
and after there is a sort of compro-
mise or agreement, everything will be
given in black and white. All the
same, I think proposals have been
mooted and, therefore, we would like
to know where the real hitch 1s.

- Shrl Satish Chandra: Mr. Deputy-
Snasaker, Sir, I appreciate the anxiety
of horr, Members from Andhra to get
- some sort of assurance about the set-
ting up of a fertilizer factory 1n that
State. But it becomes a little difficult
to-answer the points which have not
* much “televance to facts. Several
things have just been sa:d about the
‘mmswers given by me and even by my
senior colleague, the Mimster of Com-
Amerce and Industry.

8Sbri Viswanatha EReddy: Unfortu-
nutely; 1 have not got the proceedings
- with me; otherwise I would have
quoted.

*' Shel Satisk Dhandra: T have got the
proceedinigs; It has been stated that

in Andhrg Pradath  gps8

I ean read out what he said. Shri
Lal Bahadur Shestri said:

“Naturally, we are thinking
about the Third Five-Year Plan
and we must have a co-ordinated
scheme and a well-considered
scheme, So, we would like to
wait for the report of the com-
mittee, Yet, we do not want that
if there is any proposal which
could be taken up earlier than
that we should not do so or we
should not consider that. Special-
ly 1n respect of Andhra, ag the
kon. Depuiy Minister has said,
the committee has already sub-
mitted 1ts report and it has been
sent to the Andhra Gevernment.
I fully reahse the necessity of
setting up a fertiliser factory in
Andhra It 1s one of our surplus
States and it 15 necessary that we
should help Andhra in the matter
of setting up a fertiliser plant in
that State. Besides that there are
other States also In a general
way I would like to say that I
would very much like that almost
every State should have a ferti-
hiser plant Unless of course there
15 some bamic difficulty, for
example, shortage of raw materia]
or other things, we would very
much lLke that each State should
have at least one fertiliser factory
80 that they can help in steppmng
up the agricultural production as
well as the cash crops which are
absolutely necessary for the
mnmprovement of exports of agri-
cultural produets.”

This is exactly what I also said in
my answers on severa] cccasions that
day and on a previous day. Every
word of what I have said was clear
I had tried to give maximum informa-
ton it was possible to give at this
stage, My mnswers were clear and
Precise.

The hon. Mover has said that they
Were vague. [ szhould have been
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grateful to him H he had pointed out
ths vagueness about my answers, I
had put my answers in clear langu-
age. And, whatever information was
available and could be given had
been given in an unreserved manner.

As 1 said, Sir, it is not really the
dissatisfaction arising out of these
answers, but the anxiety of the hon.
Members to hasten the decision which
has prompted this discussion. I wel-
come 1t because being connected with
the Ministry responsible for the estab-
lishment of fertilizer factories in the

" country, I am as such anxious as the
hon, Members that a decision should
e Rken wa eariy . puwobhe,

The Technica]l Fertilizer Commitiee
has been appointed to study various
locations and to recommend suitable
sites for the establhishment of the
fertilizer factories in the Third Plan
period. The position is not clear
even to the Mimstry which is in
charge of it. How much resources
can be provided for the setting up
of the fertilizer factories in order to
meet the demand which has been
estimated at about 1'2 million tons
of nitrogen, or § times that quantity
in terms of ammonium sulphate—the
percentage of nitrogen differs in each
type of fertihzer—at the end of the
Third Five Year Plan?

On a rough caleulation we have
estimated that about Rs. 275 to Rs. 300
crores will be required to establish
that capacity in order to meet the
increasing demand for fertihzers—
nitrogenous and phosphatio—in this
counfry. Out of this, more than
Rs. 100 crores will be the foreign
exchange component.

Until the Planning Commission can
Ewe us an indication about the avail-
ability of internal resources as well
as the fareign exchange, we cannot
make any .firm commitments. The
Chief Minlster of Andhra has beem
carrying .on correspondence with our
Finance Minister on this subject. The
Finance Minister wrote to him about

in  Andhra. e,
Pradesh

the immediate foreign exchange -diffl-
culty..OQur foreign exchange resources,
are committed for several years 1o
copne These fertiliser factories can
only be set up when funds are avail-
abje from some foreign loan. Most of
the Plan projects in future will have
to be thought out on that basis be.
cayse our current foreign exchange
earmings are not even sufficent to
mee! the current requiremenis of
preduction and for the sustenance of
cuf economy

ghrl Viswanaths Reddy: That is
precisely our paint. We are trying fo
make & special case for Andhm,
instead of hemng in the integrated
gattern that rs applicable to the rest
of the country's Third plan.

Bbri Satish Chandra: That is
exactly I am pointing out. It is
difficult to separate these things. The
hon Memuer says that Andhra 1s a big
consumer of fertilisers. There are
otper States also which consmme
fertilisers on the same scale. He
referred to Durgapur. So far as
1 know, there 15 no factory coming
up &t Durgapur during the Second
Plsn persod It 15 being considered as
one of the sites for the Third Plan.
Ag far as a factory in Andhra Pradesh .
js concerned, our additional difficulty
s that the proposal from the State
Government suggests that they will
hold 51 per cent shares and thas Cen-
tral Government should be a minority

of loan by the Industrial Finance
corporation of India. It 18 not indi-
cated how much money they want to
The capital structure of the
is not indicated. Rs. 25
crores would be the capital invest-
ment. How much of it will they con-
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coming up at present. The Nangal
factory or the Neywveli factory or the
Rourkela factory will supply fertilisers
throughout the length and breadth
of the country., We have to under-
stand the implication of this proposal
that 5I per cent shares should be held
by the State Government. The hon.
Member sayg that all its product will
be utilised in Andhra. The question
is whether we are planning fertiliser
production on State basis or whether
we are planning fertiliser production
for India as a whole so that an area
whether it is in one State or the
other 43 supplied from the nearest
source of supply. These are the points
to be gone into.

There are several other important
matters of principle which have to be
examined. The Central Government
will be very happy if more fertilizer
factories are established as early as
possible. In spite of the hon. Mem.
ber’s impatience, 1 might say that we
are pleading with the Planning Com-
mission and the Ministry of Finance
that since the report on Andhra is
available, we should be allowed to go
shead. But there are so many import-
ant factors which need examination.
If hon. Memberg want me to give an
mmmature assurance, it is neither fawr
to me nor to them.

1 said in my answer to the ques-
tion the other day that Andhra has
a very good claim. I repeated it
tw.ce or thrice in answer to the ques-
both on the first and the second
In spitt of that, if it is made to
appear in this House that there is lack

in Andhre Predesh 7063

a reversal of facts and the eriticigm
is not quite justified.

8hri T. B, Vittal Rso: Only
planning was there in the
Plan. \

18 hrs,

Shri Satish Chandra: In the Second
Plan we had resources for .hree
fertiliser factories in addition to the
expansion of Sindri, Out of those
three, one was wet up at Nangal
because the electrolysis process ‘was
adopted to produce heavy water for
the Atomic Energy Commission.
Facilities for the production of
ammonium nitrate by this proceas were
not available anywhere else. Of the
other two fertiliser factories, one is
being set up at Neyvel and another at
Rourkela, which is as much south to
us as it may be north to the hon.
Member. What is north or south? I
do not know why this always comes
up. It is a relative geographical term.
What is north to him may be south
to me. Probably, the distance from
Andhra to Rourkela is much shorter
than the distance from my area to
Rourkela. To say that the southern
sector is being shown some injustice
is, I must submit, very unfair to all
of us.

We are trying to clarify the posi-
tion from the Government of Andhra.
We do not know what the capital
structure is going to be. The scheme
they have sent is the same as the
scheme recommended by the technical
committee. The technical committee
went to Andhra to select a site and
make suitable recommendations, These
recommendations were made after
discussion with the State Government.
Even before the committee gubmitted
its report, the State Government
informed us that they want to produce
urea and nitro-phosphate. The quan-
tit'es indicated were exactly word for
word the same as the commitiee was
going to recommend. They sent up
the proposal saying only this much,
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of urea and nitro-phosphate utilising
the slack coa] of Singareni coalfields
for the purpose.

It 1 feasible proposition. The
technical committee has examined it.
The Andhra Government has only
repeated what the technieal commit-
tee has said after proper investiga-
tons. They have sent a letter to us
which appears at present to be a
vague proposal. Now, to make it
appear to the world that the Central
Government is standing in the way
and is not proceeding ahead with the

" proposal of the Andhra Government
is not quite correct. The proposal of
the Andhra Government is vague;
and to say that the answers given by

in  Andhma 7964
s Prodesh
me on behalf of the Govefnment of
Indla are vague is not quite justified
‘The hon, Members need not have any

ducts Lke tobacco, oilseeds etc.
we would very much Lke that
fertiliser factory should be set up
there In fact, several discussions

Planning Commission; it has to be
discussed in the Ministry and has to go
to the Cabinet. Finally the resources
for it must be found out—both indi-
genous rupee resources as well as
foreign exchange resvurces..and a
clearer picture must emerge beforw
I am able to say that a decision has
been taken to set up a factory in
Andhra a: recommended by the
technical committee

Mr Deputy-Speaker: The discus-
sion is over.

1807 hrs

The Lok Sabha then adjourned tll
Eleven of the Clock on Saturday,
September 12, 1959/Bhadra 21, 1881
{Saka)
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